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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH AT KOLKATA

ORIGINAL APPLICATION NO. 37/ 2025

IN THE MATTER OF: -

Subrata Mullick
...Applicant

Versus

MOEF &Ors
... Respondent(s)

INDEX
S. No. Particulars Pg.
No.
1.
Reply Affidavit on Behalf of the Union of India, Ministry of 1

Environment, Forest and Climate Change (Respondent No.1)

A Copy of S.0.1533 (E) dated 14.09.2006 is annexed as Annexure - |78~ 72
I

3. |A copy of ToR letter dated 20.08.2020 has been annexed as|79-%

Annexure-2

4. |A copy of public hearing letter dated 5.07.2022 has been annexed 9-/pg

as Annexure -3.

5. |A copy of Minutes of 10thmeeting of the EAC for Industry-I sector
10713
held on O1st - 03rd August, 2022 is annexed as Annexure -4. o7- 131

¥

6. A copy of Environment Clearance dated 01.09.2022 has been 139141

annexed as Annexure -5.

Kolkata Respondent No.1
Arwdtsl  Pandipt

Amrita Pandey

H
Date;27August, 2025

Through
Advocate
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH AT KOLKATA

AETORE THE NOTARY PUBLORIGINAL APPLICATION NO. 37/ 2025
AT BIDHANNAGAR
DIST.-NO?H 24 PARGANAS

IN THE MATTER OF: -

Subrata Mullick
...Applicant

Versus

MOEF &Ors
... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.O1, MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: -

I, Shri Sujoy Dutta, son of Shri Samir Dutta, aged about 44 years,
presently working as ‘Assistant Commissioner of Forestry’ at the Sub
Office Kolkata of Bhubaneswar Regional Office under the Ministry of
Environment, Forest and Climate Change, having its office at IB-198,
Sector- III, Salt Lake City, Kolkata — 700 106, the deponent herein does

hereby solemnly affirm and state on oath as under: -

1. That I am duly authorized and competent to swear the present reply
affidavit on behalf of Ministry of Environment, Forest and Climate

Change (hereinafter referred as MoEFCC).

2. That the contents of the application, unless specifically admitted, are

denied to the extent that they are inconsistent with submissions made
hereinafter.

3. That the instant reply is being filed by the Answering Respondent
without prejudice to his right to file a fuller and more detailed reply at a
later stage, if so necessary.

4. That the present application has been filed alleging encroachment of

forest land admeasuring 6.587 acres at Mouza- Gopinathpur, Khatian

No. 5676, J.L. No. 85, Block-Additional Faridpur-Durgapur, West
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Bengal, by SPS Steels Rolling Mills Ltd., in gross violation of the Forest
(Conservation) Act, 1980, and the Environment (Protection) Act, 1986.
The relief sought by the applicant in the Original Application is the
protection and preservation of the forest land allegedly encroached upon

by the said industry.

S. That it is humbly submitted that the Answering Respondent in exercise
of the powers conferred by Section 3 of the Environment (Protection) Act,
1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, had notified the Environment Impact
Assessment Notification, 2006 on 14.09.2006. A Copy of S.0.1533 (E)
dated 14.09.2006 is annexed as Annexure-1.

6. That under the provision of the Environment Impact Assessment
Notification (hereinafter referred to as EIA), 2006, construction of new

= projects or activities or the expansion or modernization of existing

jects or activities listed in the schedule annexed to the said

ation entailing capacity addition with change in process and/ or

Authority (hereinafter referred to as SEIAA), as the case may be. It is
submitted that, the Central Government under sub Section (3) of section
3 of the Environment Protection Act, 1986 in accordance with the

procedures specified in the EIA Notification, 2006, duly constitutes
SEIAA.

7. That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in
the process of obtaining Environmental Clearance. Stage (1) is screening
wherein the Expert Appraisal Committee ((hereinafter referred to as
“EAC”) or the State Expert Appraisal Committee (hereinafter referred to
as “SEAC”) takes the decision whether or not Environmental Impact
Assessment Report has to be prepared for the proposed projects. Stage
(2) is Scoping wherein the EAC for category ‘A’ projects and the SEAC for
category ‘B’ projects determines detailed and comprehensive ToR
addressing all relevant environmental concern for the preparation of an
EIA/EMP Report in respect of the proposed project or activity for which
the prior environmental clearance is sought. Stage (3) relates to Public
Consultation and has two components- (i) a public hearing, which is
conducted by the concerned State Pollution Control Board, in

coordination with District Authority, at the project site or in its close
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proximity, explaining all possible environment impacts and measures
proposed in EMP and (ii) obtaining written responses from other
concerned persons who have a plausible stake in the environment
aspects of the project or activity. The EIA Notification 2006 clearly
outlines procedure for conduct of Public hearing, including its
supervision and presiding process. Lastly, Stage (4) relates to Appraisal
of the Project wherein the detailed scrutiny by the EAC or the SEAC of
the application and other documents like the Final EIA Report and
outcome of public consultations relating including public hearing
proceedings, submitted by the Project Proponent to regulatory authority

concerned for grant of environment clearance is conducted.

8. That it is respectfully submitted that EIA Notification, 2006 has
decentralized the environmental clearance process by categorizing the

developmental projects in two categories, i.e., Category ‘A’ project and

xg t Appraisal Committee and Category ‘B’ projects are appraised
BRAC. State Level Environment Impact Assessment Authority
‘ aﬁ r referred to as “SEIAA”) and SEAC are constituted to provide
X to Category B projects.

Notification, 2006 relating to the list of projects requiring Environmental

Clearance from the Central Government, Metallurgical industries (ferrous
& non-ferrous) comes within the purview of entry 3 (a), and at the time of

seeking EC, the following stipulations were in force: -

Project orlCategory with threshold limit |Conditions if any
Activity
A B
(1) [2) (3) (@) (5)
3(a)|Metallurgical [a) Primary|Sponge iron|General Condition shall
industries metallurgical |manufacturing [apply.
(ferrous &lindustry <200TPD Kot
nonferrops) All projects . e o .
Secondary (i)The recycling industrial
b) Sponge ironjmetallurgical units registered under the
manufacturing [processing HSM Rules are exempted.
> 200TPD ndusty (ijin case of secondary,
i) All toxic and metallurgical processing
c)Secondary

2 7 AUG2025
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metallurgical |heavy metallindustrial units, those
processing producing units |projects involving
industry operation of furnaces only

<20,000 tonnes

All  toxic and such as induction and

annum .
/ electric arc furnace,

heavy metal

producing units ii.) All other non—submerged arc furnace,

toxic secondaryfand cupola with capacity

> 20,000 tonnes metallurgical more than 30,000 tonnes
/annum processing per annum (TPA) would
industries require environmental

clearance.

>5000
tonnes/annum (ii)Plant / wunits other

than power plants (given
against entry no. 1(d) of
the schedule), based on
municipal solid waste
(non-hazardous) are

exempted.

10.

11.

That the brief background of the project submitted by Project

Proponent during the Environmental Appraisal is as follows:

i.

ii.

The Project Proponent (PP), SPS Steels Rolling Mills Limited, was
initially accorded Consent to Establish from West Bengal Pollution
Control Board vide Memo No. 3014(1-5)-2N-30/2003 dated
27.06.2003 and Memo No. 1614 202/WPB/SEE(KO)-GEN/2004
dated 11.08.2004. It is pertinent to note that the EC was not
obtained for the project under 1994 notification as the total project
cost was Rs. 12 Crores only Further, the requirement under the
EIA Notification, 2006 was also inapplicable, as it was started

before EIA Notification, 2006 came into existence.

Subsequently, the PP was taken over by Shakambhari group after
receiving approval from the Kolkata bench of National Company
Law Tribunal (NCLT) and process of acquisition was completed on

11th April 2019. A fresh CTO was accorded by WBPCB valid up to
30.09.2023.

That the PP, SPS Steels Rolling Mills Ltd has made an online

application vide proposal no. IA/WB/IND1/254615 /2003 dated
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06.07.2022 along with copy of EIA/EMP Report, Form - 2 and Certified
EC Compliance Report seeking EC under the provisions of the EIA
Notification, 2006 for the project mentioned above. The proposed project
activity is listed at schedule no. 3(a) Metallurgical Industries (ferrous &
non-ferrous), and 1(d) Thermal Power Plants under Category “A” of the
schedule of the EIA Notification, 2006 and appraised at Central Level. It
is further submitted that the project in question was accorded specific
Term of Reference (hereinafter referred to as “TOR”) in addition to
Standards ToRs. A copy of ToR letter dated 20.08.2020 has been

annexed as Annexure -2

12 It is submitted that the Public hearing (hereinafter referred as PH)
was duly notified in three Newspapers namely “Millennium Post”,
“Aajkaal” “Sanmarg” dated 02.09.2021 and 03.09.2021 in accordance
with the statutory provisions. The PH was conducted by the State
Pollution Control Board on 05.10.2021 at Desbandhu Bhawan, D.S.P.
Steel City, B-Zone Health Centre, Durgapur 713205, Dist-Paschim
Bardhaman, West Bengal. The Ministry had appraised and deliberated
the PH related aspects based on the PH proceedings forwarded by the
SPCB. The PH was presided by Additional District Magistrate (L & LR),

Paschim Bardhaman, wherein major issues such as Local Employment,

idng the public hearing, along with the action plan to address it. A
of Public hearing letter dated 5.07.2022 has been annexed as

13. It is further submitted that the project in question was considered
in 10tmeeting of the EAC for Industry-I sector held on 01s* - 03rd
August, 2022 based on information & clarifications provided by the
project proponent and after detailed deliberations recommended the
proposal for grant of Environment Clearance subject to stipulation of
specific and general conditions as detailed in the EC. A copy of Minutes
of 10thmeeting of the EAC for Industry-I sector held on 01st — 03rd August,
2022 and EC letter dated 01.09.2022 are annexed as Annexure R/4 and

Annexure-5 respectively.

14. It is humbly submitted that the information submitted by the PP
through an online application vide proposal no.

IA/WB/IND1/254615/2003 dated 06.07.2022 along with copy of

7 7 AUGL0L5
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EIA/EMP Report, Form - 2 and Certified EC Compliance Report, stated
that there is no forest land involved in the plant site. Further, it was also
submitted that no reserve forest land exists within a 10 km radius of the

plant site.

15. That, in view of the aforementioned facts and circumstances, this
Hon’ble Tribunal may kindly be pleased to pass appropriate order(s)/

directions as the Hon’ble Tribunal may deem fit and appropriate in the

Q.

DEPONENT

Verified at Kolkata on: th1527" of August 2025 that the contents of this
affidavit based on ofﬁmal record(§r mauntamed and information available in

the office are true and correct, no “part of it is false and nothing has been

522;» St

: %$§
DEPONENT

concealed there from.
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Che Gazette of Judia

EXTRAORDINARY

I [I—@uE 3—39-WUE (ii)
PART II—Section 3—Sub-section (ii)

w4 wHiTa
PUBLISHED BY AUTHORITY

€. 1067) =% foeelt, gEwfaar, famar 14, 2006915 23, 1928
No. 1067] NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/ BHADRA 23, 1928

wfarmaﬂraﬂﬁam'
afergeEr

¢ feeelt, 14 faasn, 2006
WA, 1533( A ). —DSIT WOR AT DT YIOR GV A G¥HN T Gaftld Wa Io98a g9re

@& e ¥ f Ry 9N ara Ty a1 Wu Ieees WY vaieve SRrar ke mfiee g sw
siftrge @ yavor @ R wataRor (sieor) ofRPRE, 1086 ) @ 3 @ SWRT (3) B T W
#fxiza gro 18 7, 2006 @ JgAfea Iy gutaver A o sftrgee # R ofiew @ ket
& TR 99 a@ [ gafawfm sy afifafes 98 & ot & wwa @ fBRb o ' w4
aRarol  Rrarmerd W ar g SReE @ s ¥ T Sva e v wie
S R e aRa 2 R @ R a1 smeteRer W s fde st g
mﬁvjﬁama?m,w’mw{m)ﬁwq 1986 @ fraw 5 & ufraw (3) & a9 ve U
AT WG D IOUS, IERY, WM 2, We 3, IUES (i) H, H03N0 o 1324(3), @ 15
faday, 2005 grr gy@Ra @ 1 N Rret g7 wft afdedl 9, REd s wnfda 8m 28 e &
S0 @¥a A, e I aftgg &) sfafde o a Iura B sl sEa ® Sed w9 &
$ off, We fRq 7 @ @ sffav ey MR Fara amifya fpy Mo ;

3R Fad srfrgEen & wfoi 15 Ridar, 2005 1 Swar B IudE B9 Q TE A

AR TR SfedRe sreT IfTgET @ See A e @i amel ok ger W B weer 3
T W 9 R o fam & |

2900 G1/2006 ()



800592/2021/1A_I 113

2

X

THE GAZETTE OF INDIA : EXTRAORDINARY [Parr [1—SEc. 3(ii)]

I, I DA AHR, vatavw (wFemvr) Fram, 1986 B Frm 5 & Iufgw (3) B @ (0) B
Wuﬁauﬁam(ﬂm)afﬁﬁw, 1986 @ g1 3 B U (1) 3T I (2) B WS (v) W
ﬁawﬁﬁﬁwﬂwwﬂgeﬂvaﬁmﬁcmmm@.ﬂazvm, 1994 P I aTd
& Ry i v g A 19 afteem @ @d feer 7 € @ &9 @1 A e @ 3w

&N & 5 g yoee 3 e ¥ 8, 7S wRaraslt @ Grursant & aiféa d@fwie o1 5w
%ﬁwﬁmmmmmmmmmm
3R w1 dreifet ¥ Rada 9fkd awa # oRady oW g wna @ el w A gufRefy, e
WOR g A1 56 JRgE A 39 39 v Rl gfvm @ oeR Sa aRfrm stemi 3 @

' ava B TR WUR Gs R e eaflie o afRfa &
Ff DT WREW G WEE T W ST I WX Tafavom g Fefvor grieeer g gd aatawer
yamafey @ gwETq @ fpar S

2. o4 vaiacita sty &t snend (§.R.) -

P et a1 et @ R, oA S @ A A e
forar, S W B A SN o ¥ OF S R ¥ wa @ @ ofeta @ faw
& forg wifa RfYams e & R oy § ‘w @ ata o ara Rl & fag sal 59
TeEe dad GXER ¥ guiave el a9 qAeEd FEr T g R Iy W W 9 93iaR0] ATETd
frrior yiftesor et 1 &, gd vatqwfta sl snifta anft e oRarer @1 frarsang s e
el & |

(i) = sRgEn & agd ¥ geteg wit 78 aRareEnd @ e

(i) o= T A o # gheg Remm wRaet @ frareard @1, waftT &=
& fav sty vRaiormstt @1 frareant & fay o Rar 71 agfateto @ ggar
g # @ 7 afreman Welt B uR X Ad & awar ¥ oRedw wfte AR @

amfAarmer |
(i) ffafde W ¥ ® g & s et e RRwvear gfte § s s
# #1E uftada |
- 3 T W qataen wnara Pafver witewor (1) 918 T W guorer @ereia Rt

sifrwur, R SO SE@ TIATT TWSIETT PRl AT & Dty WHN g YAtawor (W) afia,
1986 @ NI 3 @ SUETY (3) B I Tfew fm Srem R R wew @ Rwd sieeta o
et oY U Ued-fdd, T GNER AT Gt WY Toufd 99sd gR1 amfaaida e S |
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[ v 11 —=% 3(ii) ] WA & TAYH : STHYR

(@ wew-a Wi I TR A1 O I SR S W e fm S s
fafert @ o arm |

(@ o= wew W A gRve @ e & o 59 fgET @ R VI A @ o
FHd B @ B @ | -

@) RSN (o) ¥ R wewl § § 0@ waw o atewon e frufor sfin o R
B, THETEYY T I B |

(s) I FEHR T WY IR ST U (3) A I (4) F P wewi ok semw @
B A TR B A B Rk BT GER TH B Wi B qde § A T B i g
FfRpET @ sl @ fay qEsamdey @t g witeRe @ W e Bt |

6) IR veEd waw ok sraw B (MRS B BT WHR GR oA B el I D
srem B ardra W) 1 ast @ Frae vaafy 2o |

(7) - cwdemsyy @ it Rfremn vena N & ot fsedt o A faw W |
4. tRaEET it fFaeamt &1 wafieon -

() i RdwEt @ e gera: @ wanl § gadfga & gat @ R gt @
W SR 3 e W iR we wwre R wrofae qen wra P e
W amEfRa |

() o Ay @ @ o A wiEfe Wit Rl @ Rearderd, e siqid
oA oRaraelt @ frardard @ R ok smafYatew qen swie s A
oRedw wftifaa & @ fig, 36 At @ wioAl @ fo Sy IR g fed
# o et R v stiwe affy o RieRel W) TR wxeRr § wafaw ok
a9 WAy § g vafewer aFmefy alfera @nft g

(i) o ¥ vt w S e wftifw e aRdoEl @ Reareard, R s
4 2 D W (i) § veRffEe Reme wRarsEal a1 Rearmad @ R 3R
amgfdtew @ 4 2 & wulw (i) ¥ afififde e fsw § oReds o 8
foreg Rl & wftifore 78t & S ot A Fffaa & o wremw od @ @ HW
£ m{ﬂ'ﬂmwmﬁﬁﬁﬁwmﬁ@mwmiﬁ
anfer Bt | Teransty @t st RifteE, s 9 afgan A afda A Sy arch
et T W WY TdE WY s e Ay (Tuded) @ Ramiel o
enRa B | UEEATETY whw W9 ¥ ISd TESEuy A1 rast &t arqufRifa
#, ®rE yat ‘@ ofareE wad ‘@ Rae el e
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e THE GAZL [TE OF INDIA : EXTRAORDINARY [ParT I—Skc, 3(i)]

5. wiffm, Rarm iR sisow afRfa - Idy Rer & W W 78 ARy sieaq wify

AR T A1 HY I WY W aod g sfeed wfafy (Rrd g @ s vearg Suelt ofR wwsueh
FE T ) HAY: wa @ A wad cw” aRarael @1 fhareendt ) weifi, e siR s

Hof | St o vwsud &) vars W9 4 FH A ©5 U6 4K dew anh |

(@)  dvdl @ o oRfvee VI & & ol | wow @ g T0ad WY W GEETE @
To7 Wl Tur E@IBR g1 99 TSI gUTES B IO A g d@edq] qfed 187

fa e |

(@ — SE WEN GaE T9 WHR AT | IS urd @ @ R § see
R ok @ & @l 9 W A o a1 |y Toued @ faT Ue gegeel

I FE [GDH A

(M)  Rdwg sree @Rty v o e siee aftfy & o @ sefy @ fag wfda
@t et |

(m) < e sides 9l ek T fadme sfew 9y @ witga wew wE
oy T frawan & dda § Rrad fag gd watqefn semaf aid o 2, @
@ a o Ben a@ W sieed @ wed @ fay aRed @ W Pl @
forg amaws whaard A, o9 § BH 9 R gd ga a |

(€  fdmg siegd witfa ok Rws giod ol dge afe @ e ®
P Huf | wemy goie A § weafa @ @ g sy R w8 @
ot & @) @i & RuR A e

6. gd yatawfta ammfy @& foro smdesr (@) o @it smrell & vafawefta sy wim @ fog
&8 e, RS SRy rEan @ fag, FRR amde defdd B onded g wie W
wfawiu fFameny @ 94 @ @ Ry @ gd, qdfte e (vel) @ geae @ gwEe aRRee
2 Vgt ufd @y d ged e w1 3R FIE U 1 # b g | nded, SND
Reare, o gfeial e (SeRE @ uE 8) B ATHA B YT 1 o RS I¥E 16
& R 43 e aine e @ e w9, gd eenar R & wm W aren A9 @1 Ue

gfg w3 e T |

7. () 7 wiranelt & Rrv yd vateiy sFmeRy ($0) ufm @ W - 4% oRaeEet B g
qargentty cenite ufdar § afreea R www g @ Rl @ el 3 ot § R

nerradft Rfdee amal & | € 0 ) 9 g6 HEdag oF § @ -

X 120
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[ T [T—0E 3(ii) ] WITE T AR © SR 5

o WHH (1) BAF (@aa vt ‘@’ TRaet st frarmemt & fag)

o W (2) RRERW
o W (3) S T
°  WHH (4) S
I. w&w (1) - e .

. w @’ TRae @ Rrarmendt @ T 3, 7w e uRde 2 Wy ol s Rftdr w
smeRe wataRoft STARY oy o ¥ TE o6 s @ g P Tatawity W Pt R
IR 71 @ N 7 Uy B @ fag 6 wRaem @1 fharee @ R e gafeoi s

o R & @ T R T W R ate PR (wEeR) R e 1 8 g vt
IRy WY @ Ry R amiew o) <idler Aft | B vty T Peier RiE @ e
et el TR B T m” wE T ok AW TRASEST @ s w2 ow o
I sws foan o1 wateeiy e Fufker R sifda 78 &f | 58 s @ Ryarg REemRT &
@ 1 a1 @2 # gaitevwr @ faw waiawr ol o9 daran wne-eme w wifaa aniede figa ot
T | '

I1. 5w (2) m:

() ow wipa o fifde o ¢ e ge g3t ‘@ Rareel a1 frareent & aa % v
s affy, 3R Wt ‘@1’ aRareEelt a1 Rrarsand @ e ¥ Iow R RN sime W,
Rrad sicfa fRerm wRarammelt @1 frareant @ far v sgfaier s Sare fisor §
Red @ R W 9 T P o 219w o smeRe wRY B R, 9§ oRdE @
farpar @& ey § H1F wafeely weE fufor R TR 7@ @ g off g i %
Tyl @Y, e g gd vaieveli SRy $fva o ug & smdew wiwfaa € | fdes s
R 1 T R RS s AR RRT AT R 1/ 1§ @ TE e B SR T
W oM arer &1 sraRa avl, Rred siadia amdes g Wil o arel st o, el fdes
e aftfa a1 Gl I wR siwen affy @ feet we gu g < T o we, 3l R
e WY 41w wow R R fee 9 gN snawre wHe WY, AdEd gNI FIY
Y WY 9 A B AR A g o e siead i 31 T wR Rl siean wffa @

T Suee B, wfdfed & | ol A ve 8 ¥ wad w B W F yhag wf oAl ek
et (@i, Tr/affRe erde/smee) & o Rar atfta @ @m sk 3@

B TW 1/9%9 1% 3R gRon Ao & YR W) B s |
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr [I—Sgc. 3(ii)]

(ii) | T P B 7™ 1 B AR D o B B e R sriwes SRR a1 GiRE o W
s atere SRR g1 aMiee @) MR R oo | SR @ st @ sEgaRTRem TRaE
g1 (M) (1) & werer F W@ U o @ d w@hmtn Rrareant @ fag sy wiva e R
g | 3Rk WY Y el @ sifow W T R T @ R g 1 it wfw @ we A @& B
mew @ AT B orar € @ amdes gR gEN Y W 9 A o S8 e @ fa
Ifed, siftm WY 0 pedl @ WA TR WG | IgAfRd WY T o, gateRer R 9 AT
T HERR T wR wateRer g iR mitewm @ fag dewrse w weffe fde amddr |

(iii) T W W HERT ve T affy @ diftn v W e srimew Wiy @t
famRe IR Hdfta fafame mitese g qd vafewfa st & fae smde & smisR fean
BT | R TR By o A qw 4, Rty o S9D IR S} amiTE @), ImeT 3 afa @
S Rt e e 4 gt R e |

Illm;(a) W qerae

(i) ‘o w99 sfrw @ At wa @ Ree gr wria it afdl ok W s
afeaat ® et &), RFer oo @1 Farean @ gafeefs wna § <R omar 2,
wfea @ ¥ aftefam aRae @1 fraean & wifte wff aeelt & e 3 @@ e ghieea
forar wigm | @ft wat ¢ @7 e ot cwr” RAeEE @ o Rrefalee @ frae @
W&iﬂ;‘ﬁ:-

(a) FEamé uRaraalt & smgfidtawr (g $tag 1(m) (i)

(1) wefda ofeRal grr srfa oftelfires duarelt a1 wrat & Mar safra wfl aRAg @
iaraet (et ot w 7() ol Foreg Q¥ ol  argeTa W fn o & |

() W 3l wromrl w1 R (el @ 7 7 (@) R 4 B g o o sidfer T 8 |
() <7t by /PrTor ARAYG/r FaeTer TR Sk TR AT (5 8) 1

(@ Wiyt @ 2’ aRaEeEg sl frarea | |

(7) B WER g% TN IFui Uiy @ oy g @ "wdta Wit aRarsa] ok areang ar
forer oy gara faR siadfaa € |

(i) s g F wEROEE @ wed wufie @ -

(@) wrffa wfes afdeal @ faaelt & gfifee &0 @ g e 4 F ffte Iy F @ om
ardl WA R Y 39D e oRER § Rren ar o drs gAard ;

(@) uRalo @ frarsen & yataofls tegelf § @1 =mEET MR W a A e
cfikral & frfaa ¥ SRS s @ |

132
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[ wiPT 11— 3(ii) ] VI 267 TN : SETER 7

(iii) @ (vrel) W 7 IFS Free R F T woEl § Ao grag RfRe M § Wil oo
wauor Prisor A a1 W s we P witfy g ot ot ok s @ s @
T IR B SRR R @ e W v st @ st e e |

(iv) R wARE wog wgEw Frdaw a1 a1 W U & Weuw P Wi de g € o,
¢ ik S W P RARE sl B Ao @ T8 I & s A g @ srata o
Rfta R @ Hov TeTE WiRke RPEET TREm @ ifT @ @ & @ Rtaes
st o < o a1 A B, o R e a1 sl T & s

ot Rt o ofR o B AR FA D R R |
(v) 3R R S (iii) B anftr TR A v a1 M, Wtk Rk mr

® 78 RirE wean ¢, B wrfia safRfy & wror @ gar wen wwa-wd & o e afy A
e w1 ¥ e Ry or T W i @ $ R o e s | T8 oW aw A
Raré wafa Rfame mitewe ® a@ar 3 o Rié w Ak o ey o ® 939a W
¥ Rer o @ TR, e 6 wed @ fig Rfeeg R = ¢ sw o d R de g

¥ uftfog o & e & RO s |
(vi) RIS 71 Rrarrant @ wWinds wEdt § 1 T TR @ T s SEfe

arfmal & fafes 3§ sfrn sfoma w91 @ fag, ST Rfame st ik asg sgeor Primg
A a1 v wow sgEw P @R, sries aRIRRNE 3w F Ry 0 s § &N @
Wit $omdy R #1 S daeiree WA gy AW WAy AfFwd ¥ e g @ e @ R
foudt foRaa orRe &t i@ & wra R & e wfofsar s w60t | Do g, Res siat
gHe 1w A A1 RAfYe W ¥ AwRer nw gEn, R Afes dua sReR siadfe €
e ¥ Rfffe Wb, dawse W T W oY | SR Rfame wifese, oRdeen ar
frarem @ aed e sar @ YRR w0 3 fig o wgfre AR &1 swm R @
wP | R mimw, qul Wre g @ et ae frda & e s Sy Raré Rt
Wit @fdy @, W wrfen o @ A ofgfia e W R R sRY W e
BT | 59 i WA 9 & A @ W ¥ wra o s dver svae e ¥ snes
1 s & g |

(vii) o e Q@ H @ vvEE, 59 AR @ VW siffared Wi WA watesofta Rt @
Haft wym R e $amg R ol F wmfe oRedw Sk | 3w seR daw T ot €
i ¢ R smdaes B fare < Rfrars mRewr 2 wgd @ wieh | ares, e WY @
A ftrerdd B 7 W et B v o gy e S ok ol o o v Raré

IHNT: G BT |
IV ws%%(4) - v :

() arior & Smde o o e, Y oifia Sandy R, aire W @ Frerd, R si
A g @ oRiaRal § il sERy Ay o9 @ Ry Wi A e 5




133
808592/2021/IA_lIl 119 ) 4

8 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT 1I—Sec. 3(ii)}

M gR WS ®) T RS arime SRR 71 Toa oY Rs aiced Wiy g Rivge dde
IFF ? | I8 Aida Ay s Wiy a1 TS0 W Rdwg siees aRfy g et erfaré
@), el amdes #1 Aews Wlaw TRd a9 @ N afd&a w0 o F ol sRff
- @ it e o @ oo oedt Ay A R 9o | sw aied @ P ox R siead
- WAy o wEe TS W A sime Sy e Rfeme e 1 At e ok
&l Wl sl sEmfy AR e @ faw o qd vafawfa semfy @ fag smies @Y e
(ii) 30 sRASFRT o1 frarmaml &1 sweT A de wHY @ v sl @ & o v wafem
Wﬁﬂhﬂﬁﬂéyﬁammﬂﬁé S ar] @ fifka e w1 AR T 13 @
IHR R Iudal T 3 Yo RivE gE ok v fhy wre &1, ogt Rdeg siwew iy
M T I R RS side W g QW we e wasn i 8, eraie R
MO |
(iii) et smiga &1 yiwew, RAdws e AR T dala I W RN wiedT afRfy BN
sifors watawor wamaTa Fuizor Rae sy omr e & wif o1 o9 1 w1 gou 136 & ae RE @
ot g e wiem, el o wWord anawes 8 8 g'l RS siea afifa o1 el I wR
s o SR ot R @ werm g & wwe arrd usg 39 @ ftae sifom fafean
'a%iﬁqvmmwtaﬁmmaﬁhfganﬁ?mqﬁﬁrevﬁaﬁ%l ,
7. (li) Remm et &1 e o sty @ g fsor & oRada @ R o
vafatfta srmafy widan, -

U amel & N frwd fau s sfgesn & oefw qd quiavofla semefy soR & € ¢
S s ¥ g wRa 1 At vee &3 @1 @A aRerael @ e ¥ woure emer ¥ gfy wRa
a1 o AfeRgET A IR § Rt st W B R po Iwred ep # ofy e Rewm gfe @
InfAE @ g, afFar sty stefred § aRads & waw & @ wae @so § fed oRada
@ oy qd vafawefta sy S & ard Rt e wer 1 A fry wd ok 9w wefe
e srime R a1 o R s sieaa R gR e At & iy R fear sem, @
W JAES daRal 9 s sidid famdy &1 U o ek e vt of & fAafegy
Sl 3R 3rdeT 1 TgIUR garaRefia syl AvR e & faN stiwe B som |
8, qd wafaveiia sFmaf soR fean s a1 swmt el fsar -

(i) fFRTTS it @i § T @ e § v @ Rieme w Rar s sk s e
1 ATATE B AN sHe Gy 01 Wda I wWR AYYs e Al @ fwie @ wia

» Yol RAY @ ffer Mg &y a1 s=n o § siftm vl wmara Peko RS & oifay &
ve ¥ Ui & & sftav Mt svm ik ol qafawfla s Reivor ¥ sdes @ wfa @ oe @t
uig Al & Mar e 98 & a'l aifde swRw, H el & e 3T s



128
B800592/2021/IA_lIl .' 120 )¢

[ M 11—V 3(ii) ] ' NI F] TR ; SR _ _ 9

(i) R snftvr, FrT: RS afwa Wi a1 SR T o Ry Siwe AR o

- RreRel # dierR Hen | 39 @Rl A e sieem Wiy @ defte v R Rdee
s R B RorRel ¥ sRena & T8l Rfvarm aitewr RINE stead wRfy @ @i
- o R frdes sriwat wiify g e siwem Wiy @1 Wit wow <o) frdww s Wil
# Rrreet iR & Farferw R & Ao sty B ol o wuT w@ €Y FRER B R
oon | 39 Rty 3t gam omiee o w-ww MYe ot st | e qeEr Rdww siee
Wi a1 Wi v o R aifre W, R wfmr @ el ) far wd sk
I W I RER w6 A o ol st & dfier dv vl | R siweT Wi @ w6ifte =
wR g sine wfify & et am § @ @ e e e @ At itm
2 ol Wit e s B s da-RA & fax sndes @ 3fa fear srom |

(i) 9% T § wel RfEE Tiem o1 R akes B, R SR () @ (i) § 9w 9
Rfiffe s & fox g 7@ R i & T8 dew 59 TR SRR A wHW A A T
aiaReT TRy AR Y & TS & @ Rdw swe ARl @ WAl o wR P sieee Wi
) aift Rl & Praert § RFrTS MR g Y a7 # |

(iv) o &1 (1) ok (i) @ onfl, w@i @ B, RfE. oftew g Rty @ g Rl
mﬁmmHﬁﬁﬁquﬁmwmmamﬁimmWﬂﬁﬁmﬁme
fads sirmas wfafy aﬁdﬁnwmmﬁﬁl '

(v) 3 Rfvams sl & wRareemt @ R, @1 Wik R e g wfif,
Rt @ stfwe a1 Rfreay (§ vater sFmfy 3 frg aniedl @ ofd @ 9f 7@ 7@ e T
A WT 9@ @ D VW ey A R A aten o A THAE BT ¥ B HEaEs
IERARN | .

(vi) W q@ B R styar frean seqftawer a1 w9 qET A DS & W W, RAarer
W JiHe W WRE W T B i aRa B, e @Y Aoy [T 9 @ SH SR W R

N T @@ ot sfy $ wewr 3 e et et | R e @ anieR wvn @ g
IR R 7ER AR A 78 et gd vataoly sy & e o R e e g

s A AfRE G s S T e s sk gwd dafe W @ Riaidl o1 o
far swem |
9.  vafaeefta sFmf 2 Rftrrr,-

| ey aFTeR o RfmETa ¥ 98 ol af & Rt Riftame siftasw gR AoR
@ 1 uf vataeir sl soR @ WA & @ oRed g T8 W o w5 Ay FRAW 7 B
Ut (iv) B onfir TREISAT 41 R G SR ST e @ A P Rl At
o # (R B WS 8) wh WP s @ B, R B frg g8 wata aFmRY & f

2900 GI12006—2



800592/2021/1A_IN 121

10

THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEc. 3(iD)]

e 31 Brdm v &, doR @ T # | 5 oRdeen @ Rrneen @ fag Q) ardt wRarsrt
(sﬂ\iﬂ‘ra%naﬂn))aﬁmﬁwaéaﬁm%m,ﬁﬁwmﬂﬁﬁmﬁaﬁﬁmm
oy e aRfY g} ao Wawtad aRareE @t el @we uRaeel @ g sftean da
ot & frg ok W ara aRAETST AR R @ cen A i o AR | wef & Rorw
TREne 3R AT @& g ¥ (7% 8(w@)) Rt sl duw W Prardam 7w @ Bt ww
s et RoTawdt @ w1 A andes @1 Sealie & | gw Rt o gl 3 Wi R
mﬁﬁmuﬁaﬁaﬁWMaﬁmmmﬂﬁuﬂmwﬁsaﬁémm

mmmﬁmywmmﬁﬁmmﬁﬁaﬁma)wm
1 AR IEE W 1% wfea R el 3 AW fhw oW 2 | 3w Tee Rfams witew,

eI, RS swem affy a1 o WX e siwas afy 4 o weret &) g |

10. Tva TRl IRTORY B AEftey @, -

(i)WWnﬁm%mmﬁsvaéa%1qam1ﬁWaﬁwﬁﬁaﬁﬁmmﬁmﬂwﬁ
P g wafeeia semt & Fravdl ok el & W F srquies R @) ondfarfte w4 w
aﬂvirrtﬁ:_nﬁﬂﬁﬁuﬁamws‘nﬂl

(i) e e @ SR @ E o Yl s R v el &, s st S

AfEme e @ arer ® B0 Al B & agn | i e R Wi

fafrge RO % JawrEe W 9 2T @ e |
1. vafazefia samafy &t siavofiaan, -

ol amaes @t el faffde oRaem o frarea & fag sur @ 78 @ o wataofia
mﬁmmmﬁaﬁeﬁQWWWMﬁmwmﬂaﬂﬁéwww
fafrs afde ® sidve g fafea “sFmefyr wRe” W 30@ Rfta @ sl @ I difa
fafvame e gv 9 Favdt ok wdt @ orfie d ggtawita srmafRy s ¥ Hor & w R
3Y 9l fafeemeT orafd & forg ofaRa Y o1 Wt | 4 Al ¥ Rdwe simem wRf Wi

:Wmﬁa‘wmwﬁrﬁf @ DS e sravas T8 ¢ |

12.  ofea wmiell @ Fivem oo .o, sftge @1 wadA -

59 ARNET & 3ifcwH gBeE @) avE A watawft wEm fuion @ s o s
60(3f), M 27 AR, 1994 B, O ard @ Rrara, e ¥ afreRm A g fear w0 & W W
| A s w8, 9w W aw sfsia b o @ 5 qd wafaveia semfy @ farg Rk o ek
3 sftpa @ 3iftw yoreE @ a3 d@fed W W B PR @ e @), yRaNETet a1
frarsardt @), sw §ft @ frarm R et 1 F qd vafawolt smmefy sfaa 2 sw s @
freft oo @1 wft Swl @ ge 2 wSR w1 Sw e © o9 W W v @ wads @) 3w
HAGET & T S B B TG A ¢ 3§ F 30 oy B g ol @ g |

136




800592/2021/1A 111 . 122
[ s 11—3% 3(ii) ) STCY 1 AT ; STEIYRY 1
R
(4w 2 3w 7 29)
o watavofta sy 2t e areht uReormdt o fraeat ot g
® TRaoE @ Fa wita wan W, aie a8 N
H. fravsam .
3 | ]
p :
&, Wpfas e w Pt oy fige saea  Rffe s awn @ fag)
1 —2]3 ' 4 5
1(®) | @ &1 @ T ee &= B 250 &0 < 50 W ; TR W ar
RRAET o aARY | 25 tRw am vea |0
fa=n LSRR o feraquy
' o et & gdew
Rl Rf& 7 @) =
g @ TR
aiferes wdeor & forg
ge T & @ @
s R
1(@) | sivaz 3R Feaat femor wr
37 a1 e A ot g . dra wiew (R
T, Rew sk |- Rfemm 7 8) ot ge @
T T & ¥ fir ofdmes
¢ wéaor & fay e ad
& W g sfa ot
e
1(m) | =2 Wi TrRASE | (1) 250 Roawo v R (i) <50 2 25 #Hoam0O EEE R
TG v faga s
(i1)2 10,000 Bo@® Ty wafdT | (ii) <10,000 20 &h
&= I wifdE o ‘
1(9) | adg Aga 4a3 | (@R eege ok Aen a | (@we/ferrge/ e AR ¥ T e
amfE) 2500 .4 T fw amnfia) <500
> 50 ¥4 wan
(teors, Sva sl wft sy (tewrsm, Soa AR Wi
) I &ud ) <50 HAm 25
_ ; wa,
1(®) | amfas R W GRAY -
oREoETg 3R
e e B
HHEHO
2 L e
2(w) | T Qe | 21 R oy affe Bod @ | <1 Al oy affe | R I @ &
Feure FIA H FewreT
( of2 @ &3 @ e
R & & ywm =
qGieT G FRE B
w_ fra o wifRe)

138



800592/2021/1A_1lI 123
2 THE GAZETTE OF INDIA : EXTRAORDINARY [Pagr 11—Sec. 3(ii)]
2(@) | &Y awiie >0.1 RiferaT <) offs aaa | <o.1 Rfez &Y AR ) o e
? &1 I [E Pd = saET
IR W T P
iy @ ywE @
T Foew @ |y
8 e fha W
3 e I -
a(®) | arged Sen (BXw | ® ) wufhe aged savt |
e |
: wft g
E @) W e Rfmo > 200 | 9 sEw R o amgwA fafmfo @
i = N <2007 @3 gmﬂm T @
) Thor arg S e sdm | o arg 9 R
A
it faared ik ¥R arg 1) ot Reem SN R
€T Jafew & aret
| Sarfes &) arefl dergai = | d@ieal <20,000 @/
| 20,000 =7/ e T ,
2)an wft fawsfea
Mo argEd RS
Fdm
> 5000 A [afd®
‘3(@) | ¥R WaF aif¥® Tened e 2 1.0 s Iearet &nten WYRY A @, &
fafera = < 1.0 faferas ==
‘ ag Wit wEfEn goead
i & fg ey @
4 : T THTHYOT
|4 T gafers Ruargfa ol yRaraEmd - -
' (m) | sEm
Fif@) | % 7ed waa > 250,000 27 IS < 250,000 T& =
: > 25,000 & S
a(m | oavwew Rfem IR | 38 aRaemrd - =
TR ARa
SEUCT
a(a) | wrem 39, Fewe e 2 30027 @ @ STE HAT < 300 27 | A wd o e
| @t & ik sfugfe
st stdfrs da @ | e dEAT & | B W Tw s
Wt ST SaTe rafrg Sord LR W4E @Y e
| T8 & weht ok 3w
:3@?1‘17“ T i
e Aefa A
R & T
fleme 3@ B e
e & |




800592/2021/1A_IN

[ ¥ 11— 3(ii)

4 | W v e | gAY = z

(3

e T o e e | AT o & |
ARivev SE oRaomd o sfelfres &3 @ | dadiva ¥ onfRw wit .

TR R el RwR (¥ Wi @
TREreERT w1 AR

5 TR/ : -

5(®) | Temae St T4 ufearoTg - .

5(@) | Pree SO iR | apAa! AUt B FreTND B 2 -
s RAftre I B et gt St
A ofigaR
(Rfafify #1 dreaw)

5() | ¥ WA wRey T4 TRATSETE = =

feaw @ siwmafi | -
Tl Aw Ry
garRer # qur
wawpw amEfa
g ?

5(8) | ava Aw wIgeR | @ : el TR W @r e
T IARA ' -

5(3) | I A s | sneua SN AA/wGa ® | sieRgea oheite RffEe Wt ey anit
e (o ¥ | AT srfRuE AT B R :
= sy g : saflmE
g7 R AR W
iY@ W
e 78 &)

5(v) | divae satw Sferea ofte Sa/aaw ® | s et R wd or et |
A g (W | ae safm TR o
R e e, safRm
o siefy af
siefy RRRRE
PIEIR FHH: Wied-
® WS W PECS
- | v, s e
wrafYe w@a sk
A HegeD) .

5(8) | s (i) =R ¥ smanfRa amwee | | w9 T @ wA] I | ¥ e e

(i) wf ™ = Wi - | smnfRa ameEd <30
smnRa amwadt 230 fsoflo. | Frodfio &
s

5(%) | @it Te wam - T Ry WER W ar ern |

5(%) | AURTE BT W | g AT 3k g e T ew @ e W W W] anl
FrTa @ i v | Feme faftmtn sgm e Rafmior gem )
TR gl el
o frg fa
TR & F I
famfor @& sremn
& @ T

138



800592/2021/1A_I

“

125

.

THE GAZETTE OF INDIA : EXTRAORDINARY

[Parr II—Skc. 3(ii)]

|

5(31)

| S

7= R @ e 2
5000 <7 ¢fa®

WARY i o, 8

5(

WRUT/3TH
#E/pae 7T 5
z4 iR de o =

|t eRaTeETd

R W e @

AT AT

e

I Erl/
OO/ WaTR
faferl/ var o ot

| < wfta

| el 4t
| 7o Areh 3w iR

| wr (e iR

4 gAY

a(u)"'

PR aLLL gl L

W ¥ w1 8t

Wt yRareTg

Tee Sftene Wear X ars
e A wEn Aot & B st
s & @ @ e &3 @
st & & wHE ST Wg A8
frcht ft d3 & &

500 TR ¥ WG &F B
et deard of R wa &
T Ur aoft @ &1 Sum R

et wuay o |

ot &7 @ &9 w
oot @ 1 e R §
3l < 500 ERW B

e v 3 >
500 ‘¥R iR e
aoft & @ w Aoft @
»rg e AE &

@hAY)

B
T udipe gy o
wiew AR gfinwe W daw

weftevor mfte &

A o aren e
LU

180




800592/2021/IA_IIl 126
‘1.
L4 10— (i) ] WIRel 67 TR : SR Y
7(® | T, ey 2 5 iftrr =7 affs W @ | <5 Prod o7 afte || weRor o g g
Sork-uvd o @ (e N B Sor-aN Y h s
AT X =) &rar o gee/deeTs )
' 2 10,000 = TS
‘Ao TS A g | :
7(a) | wommt 1) 7Y UL Ao 3N 1) ¢ IS oA ol | e o @0 e |
2) 30 W Awug dwd P |2) 30 BA A =E )
T ot w5 e e | d ol jre
a1t B A1 3R e s R R
wftroger 20 #reR & wary # AR | AT @ 2 oik AR
A ot & Tored € 1 | Y arfneor 20 A R
, wrar &t
7(9) | st ard o Wl rRaTaTY WY ¥ AT e |
7(@) | 9M=T W STER W qRErTY e Y A g
7 (9.9.5.4.) _
7(®) | TRATA®T o w1 qRETY e o @ @t
Iuiie waee gl .
| @ranw) -
8 T W) WO QIRAYOMTE/ &V 14T GIRATTY SN WEB ol _
8@) |7 o Whwor 220000 M B | #amm oD
.| fteirrmg fafifr & ok < farg ffifa & ST
1,50,000 @71 MR B 2 3R gt gt it
Biffa &= # zm ¥ 78 feareany &=
. a oemi ;
8(@) | ¢ 3k &= famrw 2sof0. &= W | ++ 8 (@) B i af
R wfAfae ww gv o @ | aferorelt @ & 1 wad
: : faff & 2 1,50,000 | F IER Ffta R
ot AR ++ e |
feao
R v (WL, )

qri ¥ R R qRANET @1 Rrarwar B S @ A e, AR 9
aRPrw, 1972 & ol ot WX & (i) SHA wT-e W B wgEv Pt A g ik W X vt
& & W A ugaE o 7 8 (iii) RS weha & sfmgla & ok (iv) slowifSrs @melt ok sl

sl ¥ 79 frenier & Movwpl W § 01 9t W A s &)

fafiffe v (Ruw) _
T o e 4(E). 4(%), 5(%), 5(%) AW wgw N yeR T SN Ao A weRysieE/ At s
W/l anfie o/ el ser /e oRes o g Preife Rk @ soim (snaws 48 6 3wy )
74 vafeefy sl mar o € A T dvepil/sicesl @ ftex gwfra et @it Prft sdmt @t @9 T
qafavelts sFTORY A atftr T8 & W aw P e wieE/RTE @ N Pl ok wet @ s T8
X SRy B o wiwda sl A e ok wel & g wenar yRiffe a3 Rt st @
W W ¥ TEaE oY o Ay & wity A siden/ive @ AR e d 9 Jfee @ oy soRed seen o

(9, 9-11013/56/2004-3T§T-11(1) ]
IR, TFHEA, WgE wiva

w@m) |

@) -

180



182

X

800592/2021/1A_1lI 127
16 " THE GAZETTE OF INDIA : EXTRAORDINARY [PaRT 11—Sec. 3(ii)]
aRfdre -1
(& 6 29)
weq 1
(1) STETRAE ST

trﬂzz‘mf B AH

Rl argeedt srafRufa/wm

'wﬁa"wr#r BT AP *

]iuﬁa‘sam B WraEfed o

?W"r‘a HATHTE

e

. ;aﬁmmﬁmaﬁmﬁam(ﬁﬁﬁﬁhmﬁﬂ%mwam,ﬁﬁﬁ
| Seared @ forg @ uee 87 iR Saea wwan, WS gdao & fag aE, srva wRag
srawvaT @ o dard, faga sarea afe & I & )

(1) fbarsema

1. dRaEraE @ wfmi, sEred a1 9 Preaer e i arard @ wfEfea € o o
Wy TR T FRe Bl (Rerenefy, 4 wudn, e el § wRada anf)

w.d. -

SHEN/HE G gfes

/et

ITH &N
(e
A/,
afed, =
|Ya A,
afegd) anidsi
P BN D
g afgd |

1.1

uff Sua, Ay s T ey § wrd
a1 arerrdlt R R S @ e (Rur
w1 SuEm A @ ar A gfg @ aferfea
€)

g A, gevafy afik wa) @ ey

g 4ft Sy & o

Siftor g4 sramo seld @, g, fed @
TRy Hvn

1.5

wfato @

16 .

few &g




800592/2021/1A_II

M 1—wvB 3(ii)]

128

mwgsm

1.7

P — g ————— -
8 & forg s Y Y Sl aw

1.8

Irdea BN, SRTY W gv (e
st e, w1 R e W ek A
i &1

1.9

- LR K
e &

1.10

1.11

7 Ser o
qAATED :

1.12

1.13

1.14

mmmﬁwmw

1:15

aﬂmﬁmmwﬂwﬁtﬁaﬁnm
froer & fefg gferg -

1.16

TRaTT BRI B SUWITNG Y B N D

1.17

ferg gt
et 4 s ® N A2 e, N O
R e

7% oo, X, a1 I A a1 I e
s R g ar wRaffe #f ok
U, T, farraes Hiy 0wl & |

1.19

e GRRaes A1 @) 43 B 41 Ve
a1 AT oReErem A el T @ g wgw
aivET

1.20

7% a1 oAt SN g A SR

1.21

JARg BT, qAY TA, gﬁmm
gAXEieT o1 wanrl a7 gl & a9
fas @ fag s e

1.22

HarE 9

1.23

oSl U1 A W IS Bl mmw

1.24

AMfera) a1 WaTE P! wATAd el AT
St ar g R A aRadw

1.26

Ao, uiReTer a1 7 Preter a foq SIfT®
1wt @t aReEs '

1.26

Adern w0 A e, W BN A1 B
QT 3T BT |

1.27

Hieq B AN o T8 FaTaTy o qaraR
U3 GHTH B D )

1.28

T 31 faRi & B fod a1 A Irverdl W
¥ o1 vt Y IJE o

1.29

3y et sanferal &1 3

1.30

wmwﬁﬁma@dﬁmﬁﬁiﬂﬁuﬁ
iy

1.31

A B3 BHNEEAT

2900 GI/2006-—3

183



800592/2021/1A_I

129

_THE GAZETTE OF INDIA : EXTRAORDINARY

[Pagry 1—Sec. Xii)]

2. R @ et @ e @ fag aefe gt & Swi(ER ff sa sl @ sl
Y w0 & Y B FuwA o Adiewity aft & @ R g W )

&9, ;mea?ﬁﬁg@'m w8 o HwS B A
| Hfga 9@ &Y (Fmm
| At/ wfea, o
: _ e Wa &)
2.1 Ry w9 & sfacea 4 a1 HiY A (30)
2.2 o (P da ok sfaanht swdered) g
P02
23 afra (g 8)
2.4 TRl st - e aitwie, aTymar (et
B TH.A) )
2.5 g9 afw ;’-11‘.{?1?_53?;@?'{%55—__Tﬁffﬂ Dl o
26 | ol foie oiade (aed 3R g8 (e, gferdl |
Suhal) ¢hid cdad (&) wet (Che) L
27 | @ N ggfas woma (wafia aee gt @& | o
SQAT B R
3. e @ @EAR @ Gudm e sRAE, Wors SvE M SwrgE, W AT @iey a7 yataw @
Ry FRIGHE A1 RS mig waver ) MR 8 aralam @ ok 3 R ssd |

FA. | qEmyas qdl ghedRe gifi el ol ofime & e |
wfta o9 & (e
el Wua 8)
31| vaEl @ @wiRal A1 auEn) S g @Rl a o ]
bgator (G Y 3 T Al B R
aRRireTs) (o vaald va o, Pl B dEEr) @ |
32 A0 @ &) 4 yRads W 3 aredl & A1 B oy | M=
(FTERud P A Sad-or )
3.3 | @rll & bod UL uHId oGERondl oW seren 4 | ’
. | gRads ded _
|34 | Wl & sl wg o Al R sred |
3 A, arere, gz 3 g ot @ awa &
[35 [#smaen R

Pt

183



800592/2021/1A_lII ' 130
[Wal-m3[11_]j T il AR : SRR, 19
e e
4 ﬁqﬁmmwmyﬂwamﬁaﬁﬂmﬂmﬁrﬂmw{magw\

| B, | E/AE GRS #AE | qEn aree @ o |
‘ afea I &R J
: (GrEREI eI |
| wfta, oel of W |
L B) !
|41 73, AEE 9R A @ I
(42 | TRuE® ST (G¥q, AN I1 AT ST

43 | dRG®eHT IURTE (TREHEHT JUMAE T4y oF (g

& IR

4.4 &g et wiear amﬁm:

4.5 afere ST
'46 |70 q8-WM@ STER ¥ Ad MG AT A0 ME ":
47 | o a1 @@ TQ omonre T
48 | @K #9071 ST ]
' 4.9 FEI¥d Hary W vy | 1
1410 | BT J7five o ;
e '*; .‘ |

5 ag # dgyel a1 fieell aRdsewn s sefa wanelt o Rl
FE ﬁ: AT G g - &8 Rl W@’! e
. wfic S9F @R (G
: l AT e ufge, Jw |
- ; , 4 A B 1
5o el o o e @ Wiy 0 @ e e
1 | & I N !
i52 _i TAqTET RRAI @ SeawH ;
(53 At 2 3o RIS @ LA o e R
' it:f\:s'{ 0 ¥ I | |

5.4 !ﬁw&wﬁaw—mawwﬁammw; |
: 1ﬂ Fegod |
os T [wE @) oo awE € A s v !
,I _ljmﬁwaaﬂ?mﬁ*qwmw -._ j
56 | adime ® vt @ on : T ) .
Ik lqg,-favgqma, Y A woAde (GaEeTy 1

' ey gyl et ed AR - 5 o
LG ESE LR I

188



800592/2021/1A_II 131
0 _ THE GAZETTE OF INDIA : EXTRAORDINARY [Pagz I'—Sec. 3Gi)]
6 WRIMNR BT 1 4 @ qwr g N I T Sl
wH | g/ g g AR | qoT Siwel B A ared
TS R (T
AR/ Bk, o' B
¥ ®)
6.1 ' | SURSY B FAG § IGENY SoH, AIAA W4,
B RCGIE
.62 | | sltelfis @ 9¥ yoR @ bRl ¥
163 | P agEm &
6.4 | fawpred a1 argtenT &
6.5 T gaTe WaH AT )
6.6 | y@rem a weftaw wonferdl |/
167 | 5 sy vt 9
7. e T, Wl 9w, v e, 7T 9w @ ws N vgeel @ Redw @ g @
Fd F ¥gEor B ShRaw
FE | qE/e gh (e /8 Yo Al ® A
wfea o7& &R (@
Aranail/e wita, oE
wel 99d B)
7.1 ReFeHT ARt A IR €NTE, HISWO, ST a1
A
72 | W@ @ A (rpnfa ol Rk @1 wm)
| 7 T I 7 el @ e @
73 | T A A T Wi A Serod J5TH! @ 9 e
7.4 | PO o e A
75 T T AW | AR N AgS & o A
Aefmfees S & 2
8. uRaeEr @ o @ gared @ dRm gdeTelt 1 Sflem S e W@ a1 wateRor A
wafE R g §
®.4. | qan/ara ga gt /A I AwS D A
: wfgd 37 @R (@mm
wraai/e Wi, el
el €a w)
8.1 Ramena todl & fvwre, M, A, HeR, 39
g% A1 IO A
82 | frd o= aroll A
83 | @ IRANGHI Nidiad A9l gN qarawe @
THAE TEEH (SEEnd arg, @, §-wEe,
3 fRewrre 3R) 2

186




800592/2021/1A_I 132

[ s I—=g 3(ii)} - VT W TN ; STENTY

T S wER el B B @ T s Remm el

Tt RF R Rar Ry s afte (9 wRefe Rem) Rre sro ity e 2 &

wfed @1 ofrs & Fraifvm frareem @ fag

wrefarT #
®A | GO/ G ISR §AE | q@m oned B ua
' - | uRE S @R (@
A/ Wi, wwi
FEl WA )

9.1

o BT MR 31 R, HEd AP
R g Reme @ 3 fraar & R watasm
W 7919 8 WHar & 3 -

o  FuRE sadva (Fsa, Roel yem, s
1 Juf¥ee WA [YAR 3Nf)

dmare e

fssfia s

off wim

=

9.2

e BRY W 31 a2 ¥ I9A B & D]
iaver O) WWd B 9o

8.3

TEEAEd (ApTal B Y GEERT i B

9.4

W & BINO 37 [T TR TR e
yur ¥ @ ot yer & v wika AR
TRaeTd

(1) watgvofta ddeTrefioar

.9

EE]

TH/UEA | 3w g (15
franfey @
WeR) wenfaa
AT AT

70 nRRe 4.qv, wepR® A1 o G g
» fyu sawella svw, vhT U Wi fum 3
afl Wl & | '

&7 o mRiRfas st @ fog seaqe a1 waeTfie @
- ¢ I, Wd B W I v waeht Py, ad
W, R, e, a9

&3 G g4, O 1, 9R B (oY, AR H3F B
fog, v @ foe, WA @ o geivt ok Wy & Wi
| weaqet A e werfval gR1 v A o #

| sraveefta, adta, wmifew @ g o

188



800592/2021/1A_II 133
2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—Skc. 3(i)|
5. I, A AT |
6. TARGA @ A T [deh/Atadl at & ¥ ugd @ l
fo S=an g SuE e o A wwd @ gl |
T 1 SR —
8. o W 9 qW g W AT & I
o, | Waeia Aa P uh o @ s 8w =
AT, QISATATY, T ¥, arganfys gfwrd i
10. TEAqWl, Iea FMfre! @ g dEEAl are &3 (i ;
S W, Yao ganeE, aan, g, aem SEm, ;
Tded, |fr) é
1. &3 I TEd ¥ & QN A1 TafaRig JHA B e & o
@ vl Rew fifte witeehy s afe 23 §) !
12. | &% 96 WD UBHE @ GHdl @ @ IqUE TaEReng ) |
st @ Aol # W ) T § (e, | |
[waer, 4y der, TG T FHd A HRgd arTaRyg | i
) : N POV ——
wRftre 2
(% 6 23W)

mﬁsr(a}aamq'q?ﬂaﬁﬂeaa}aﬁhiﬁmhwiWWa}ﬁm)
qafeeofta srat @ @ @R

(g0t T IuaE B @ far anfda TR wemesw s oE &8 IavEs @ FET @ G
_ 6 feoqor W &Y qun wrenfdw watavoite s g sl wifaed arisw & Wy waa
aR)
1. yfy vatarn

(afRerorn et AR v &1 R g9 fom &)

11w Rewm 4fy & suda 4 oRive @ wivar w0 oRady frar g o arcre
STRITE W WA TG & 7 (sefd ufy SuarT wem afE® @ s me @ a are o
sy B TRy | 4k uam F uRadw aft B @ o e aiETd @ e fl arrves vage
) | () w s, (1) WRafad @ (T W fex B ofaw amame e an iy vt
AIORE $ Wd (W R wre Y@ onelin e gY) @ A Ve @y ) 2l swam o g 9
P HFIRION [ WA FAH DY |

12 #f &3 fiffa &3 oo omine Rge aen @deme @oots Bk
srqrrahdt 2 & sgar W 4@ Wi &) smawedsl 40 Getey o
R L]

1.3 yrfde ®id @ daw fema gl wrefr Brwara o o i e T
3 g drefe i Rupes aof quam @ &l oty gt
PN N )

1.4 T fodft e yf e F dRemrmen ywaE, L
few, grat faedww, 4f werg 1 wagTdiam, daT R oM Ry

183



189
800592/2021/IA_IIl 134 X

[ WP 1 3(ii) ] : L - VTR T TR ;. SRR . B

1.5 T AoRE 7@ Few word & oRedr ¥ HwifRa e € 2 (il sRaen W @
frwe wpfos 7o Forl & o o0 51 50 w700 & o 3)

16 i Brareem — ﬁwm&ﬁwwﬁﬁmﬁa@aﬁaﬁmw%”
(o o wrd, o R D e & T Y D R B Y

1.7 'ﬁﬂwmﬁ'ﬁﬂmﬁa-mmmmmzﬁ wayg H &l Y |

18 M D A ot ac dow A Red B 2 (ar @Y & B Rowr o Al 8 ol de
dFew ywfRa frareamt & suiaRa & & &)

1.9 T Pt & R\ o & o I ok sofine @ W & @ @m 7 (Feifo &
Wﬁﬁﬂﬁmdﬁaﬁwwmmaﬁmvﬂ% wfa sof¥eel & Ay~ @ & e
A1)

2. el wtavor

2.1 ﬁ&ﬂ@ﬁﬂﬁ&hﬂaﬁﬂkﬁ?ﬁww@ﬂmﬁﬁam-%mmamﬁmaﬁzﬁiw
& 1 ot orden it o A Bl ) Al ofR TG B b @ qen v T JRAY R ¥ |

22 U @ ywIfda A @ gua & ¢ 7 (T O yIQ @ angR 1)

53 onfv ofw 2 Ffdt. @ ¢ af qff AR TR aifs did A8 & 7 (o A qafd @
ot wita Mre, ot de e el @) e Y

24 ﬁmﬂmﬁsﬁ&nﬂ%wmﬁamaaa%gairmﬁrﬁam% ? (mrAnl, W AR
mﬁmaﬁa%mﬁl)

2.5 wmmaﬁﬂmmmm ”(mmﬁattmmmmmﬂaﬁ
AraTall @R oo & aara @1 Fetor &%)

28 mﬁafﬁmﬁamﬁmmaaamu%mﬁmqﬁg% ? (e frarean
ﬁmawwa%nmaﬁmma‘»aﬂﬁ)

27 o syt @ oo dad A g€ g B @R T I gRm gRuel @ =N mrgd o |

28 e aMR w A a @ T 8 @ SR TR @ qu @Y @ e
(TR & ae-ar aarferd ) & BRO Y Iuak § gy WRaedH @1 am oy W 2 &0
T 41 U1 Wil & ol B o et W d ween § gfyg @t 2

29 AT G W W B & FAT 8L 7 (@ i St d A9 A wem ; wiEea ad
@ wref Ts:nwmmtrmammﬂnﬁw%%mm:mﬁdﬂaﬁﬁétﬁa%amr%;')

At R ufvell B g B ad P oo a0 £ 91 gt @ forg @
.ama‘:ﬁmmaﬂq I wry § uﬁlﬁ yard R agd B Ao m.ﬁ al A o e url @
i @)



190
800592/2021/1A_I 135 X

% THE GAZETTE OF INDIA : EXTRAORDINARY [Paxr Il—Skc. 3(ii)]

211 WA B M) 5 7R I 9 @ e @ R 2 (@3 A 96 /@ 99 @ g sy g

Iy, wAE WY @ Svede @ wa A wia Svae awd T oie Rerd glusi @ @R
BT HYA V)

212 T JEws A F Ry W ¥ Fwin sfEvet @ amy om ¥ R we @ s
IS ZA¢ IT~ @ ot § 2 (S wedlewo ¥ =R ae)

213 W& R ® Wwew, STER AR ud e @ it meE & g | gawen # end
¢ 7 (gramu ok wae B fay S ofk gRuelt wfte o, Sver amanst @Y, W AR &
arndl @ @iy )

214 B} Taaoh yomel & & & of e Ry v SvailRa sfde @y @1 ' A
- el s Sud @ fav S fean o 4

3 g

31 &1 Jaffwa w Raras & #E waw & ? (e affRfe qored @ syet R[ftre
i wfEa aft avd & aofa &)

32 i aawfy @ fivga Pord o svaww sadfaa & ? (aRare gm wafaa el
R mwfay o g o o &)

33 ey W B aE W o o ew @ fag swnfaa s @ & 2 ([ wafa
Ao 5 Al st Zrorn wfda gaRY, g, S el onfe @ gurn @ pRae @ @R )

4 i oy

41 w1 I gyl wehg Y oy w1 ¥ e yoR gen @1 9 9e e @ fag
woEe g B e g 7« T |

42 & B ot SIgeil W BTE weaw W veaw war € 2@ |

43 reugel T SR T @ @ @ @ R e, AoEh R ot 9% sw R
-

5. ary qatERe
51 o qRdree ¥ A A @ argpiee wimw # gfa @t ok s aRomaE e

@ 2 Gefa Pl @ wRemem afifd aeEE 99 @ o § W@ g R s w
amarfRa s et witd gt g el W @ e Q)

52 go, et o W 3= wRweng e P @ w o waw € 7 Wit Ak fawm
Rt & way # &R G |

53 o ST A aF @) UE B B ww ¥ o el 2 uRae s ok guR @ fore
wedifad Sl @, Rrwa aioeta o wrd @ W AR e W o aaen @t & g
TR EART |



190
800592/2021/1A_lIl 136 ¢

[ 11 1)WY 3(1H) ) AT T TSR ¢ ST ya

54 w et & ot & aiteRe wesl, eRiPRa An, Yo e At it o W
w8 del & oftv ¥

85 mmmmmfﬁmﬁqﬁ:m ? B ot At B wW T D Ry Bt
afte sreenfire Strat o ot & |

5.6  ofdtor @ra @ amerr ok @ Ak BUT awr Y g 9y A R w At A R
g Sy Qe wt wwrg By 2w )

6.  wradith

61w SRy Pt @ aRomae Rl v, qergRer @ sge § were @0 2 @
TR YR I MR m g 7

82w R YRAmio o3 T Freter & B sfrge ST B 2 Rew ard @ e ¥ <
t

8.3 mhmwuﬁmﬁamﬁwr&mﬁtmmﬂ%m@w#wﬁhw_
t 7 e we w & o B o e

B4 o T T e o Qo e AT A TR ¥ 9 e a AR B
ey gt am, Rraue gwnfe wa 3 ofes & 9w Rer fem mn @

? srnfre - sl oy

2.4 - ot sree o gt ity o & wrer dad oRFEl § @ Reds @ 2 @R
%

1.2 '_mmmmm-mmma%mm

7.3 - = eRdren @ ity et o sfgw w, wﬁawmmmm@faﬁaﬁhﬁf&a
o¥ T ? senfde gt s € 7

8 Frafor sttt

81 e sof ofRd Frafo armft o0 o & wRm | ® 0 el e sihast @fe Pt
arrft Senfie o o & ?Mwmmmmmmmmﬁﬁmﬁmm
* o ¥

82 Pty & 2w arof @1 IR IR Io wWE B FRO A, R AR A srnfR @
wodt & | 37 wal B B B @ fag Fn S ey W E 2

8.3 mwﬁ%aﬁﬁgwﬁam«ﬂmﬁwaﬁma ? & 7 gaqr B A B meH
Y ? '

84  GRET @ sared W Ol B R EY T D WY, geraee i @ A R B
&R -

2900 GI12006—4



192
800592/2021/1A_I 137 XK

% THE GAZETTE OF INDIA : EXTRAORDINARY [Parr II—Sec. 3(ii)]

9 Tt Ao

91 fAga e He @ W, Wi AfE A yofy anfe @ =X & | Afifa & ¥ 3y @t pe st
and fhaft & ? ol @ud B BH B @ oy @ sy e g & 2

92 fga #t goyf &t e ok e, w33 ot auaht Qo & w ® 2

03  TYAN Y WY A HY > wficE @ & 2 wE 3 ok T 37 R AR} @i
I el > Ay & |

94 W37 # I A e IR dxafde R ITAE By o @ & 2 wwafde oRare § ¥y
Y IYATSH B WL B

96 @ el R el & wfre Wik wot gfeel it aw @) afYeTw e € 2 T e
A T ¥ ST B Y wee yaieE i yared ok @ aw oie wonfat @ SrEm w
flaR e o g 2 e s R &4

0.6 H1 FAEA/AT AR B BH I B oy AT w1 At W R Iuaw v s & 2 o
3R gffgy &t St 3R va W ST B afleay o @ e guam o & fagla T & 2

07w uRFWY ¥ o @ v e, SETeE R TG SR @ SwE R S & 2
adfta @ S | gRIerERE 3R e qura geree daar ok arg wehtaT AR gronet @ @R 2 | F
am Heed geitgwdt Wl e a1 s ey w E 2 Rfdw & '

98 & oAy & uRads # waa frareant @& @afdd wwa w1 § 2 9w g ok wefhum
wEl & Yo W) yRaraa B @ w@wfia gemel w @ PR & S a¥

9.9 WA AEY @& anfiy Ayfrcem @ & ? (@) wa ; (@) TR AR ok (M) WE ?
SR B g Wt oY afes duce] & g gl a e i & &R T

9.10 ™ Hwe & forw warfde waenfat sk geen S s € 2 sur Arormelt @ @R

9.11 fRara wmmit @ W & Iz Hiw & I fFm O & @ @ik R ity s siafa
SarsEar s arfta sfreeor o & €

9.12 Wad # g WAV B W R € ? AT B WAl B B FH IR W@ ¢, SHo AN T |

9.13 97U ol @ud ¥ uuRE It Mrenfifeal o it W 9w Suaw e S @ ?
IR @t 1$ Fdiwvoig Fat srafiiea @ @ g |
10 guiERor WY et

yuiawor ydy Ao § fefo, gaed sk oRaem @ rareandt @& wRemaed gfiaga
qateettn wEt B FAeH & B Y wEe e 7% @ A T 9 ara e @ s
wear & g Wit wprw @ A SuR sidfEe B | et Rf waferofiy Rfadt @ sared @
forg wafavofy wfed drom @t andwd ft Bom | amma @) g ¥ O wd W) gden e
aierta s o off @ e W AT weAl @ o off |

i




800592/2021/1A_IN

[ 97— 3(ii) )

138

VA &l TATH . AEYRT

R 3
(w7 39)
Tataviia s o swms Bt wmnRer deam
.9 ZIMZY G ahﬂhg_
2 1o o oy &1 yarew _
e gRES iR wRESE wEEE @t e
oo @t gfe, IR, dEwRE & A av iR 3,
weu # 3wl qE
e 3T F fAwmN — &y 77 Rfaee R @ @it (8@
Fl B )
12 yREreEr U o oRdrern B S TEqel @ wuf avi (TRaoET W
. IErad W amRa) e watewi e wRa w7 @t
dwra # | A=fafed o we s @ far &R Irafia
fpy W= =f{y .
o yRaw & fFe
e UREIT Ft avEHal
o OWF (Wmmw sawE, R smwm, aRasm
A afiv TRaToT wra sftare @7 effa aRd gg )
o yaIegd @ eR I Rar (Res siata oA g
71 9wa forg atfdra weafra fparsem)
o e R AT @ oy wafdd s
o renfiret iR wfrar avi ;
o ufEror aofR Rras siata e aifa=ma, aRara
M @ Huedl @ T dRd U ARGA | WA
amEHl ® wWieg dfifie o $endy wRae @ fag
eyl IHET & |
o udigwlT wrei, watavefta ware gemslt a1 3= $arsy
el @t gfd @ oy uRaremelt 4 afifera ~gffesor
Iural @1 qofF (A g1 aenentfa)
s NUNER waa @ Wikew @ fag 73 R Irdfda
srenfira®t @t fufor
3. TRl @1 aUA o Iwagd &, I, Wues AR yEfy
o frwR # vgem fhy T yewaw wfeefy dued B fag
e o @ T
o il wafavity Waes! @ SR TR
4. AP TR | o yREeE s, wwidm  gdewsll,  aRdorw R,
wAEd 3R CAE | qRdoen Pt Prfa waes, g@ @ s ofeee @
STy difem w1 A 48 TN A Fenwd B BRY ¥ gaiavia

wTETdl @ @ |

veEH frv T Rige waEE g /@ ) F B
ferg Iy

afavfty deest @ uRadta iRk g wad 9 vy W
qEH I HREE |

193



800592/2021/1A_II 139
»
2 THE GAZETTE OF INDIA ; EXTRAORDINARY [Parr H—S8kc. 3(ii)]
o WM @ TEE &1 PERU (TR WE FUiNTT @ srquwen
a @ Ay "Hers) |
o  AIEHRU IUg
5. Frgmtoual T e afz RwRa ow@ @& @d @& sRumeEer st
fawaym  (srenfaed nqwred et &
¥R wr) *  TAT FTHAN BT qui
* TAF FTHA! & WfaPpe WHIET! FH1 AR
o TG IEA & foy sTlg spitev Iurg iR
_ ° &I’j’cﬁﬂiﬁlm
6. gty A | o i Ul @ ywiasfiear @ AR 9 @ geda
TR e, (fred sifa A, ugh, snad, s, sies Redww,
| fRaré &@ & aga, smoe s, fRga aue &R
- TurTE Hfaai A §)
7; sfafRea e+ o TTF Tuwe -
o SGH frufm
o wHIfuE waTETd PR SR v AR araddt arend
8. IRAST & IS o fY® aivaT § IR -
o A rEwET # guR _
o NG gal - oA IdgHd IR YT
| g o
9. wyfaveia A | 3ty Rearo ywR ) Riele @ id @ | o
wraal ey
10 R T e ag gffRm @@ @ R B e wall ouma e
| foy mg & v domgy & aPeT & gz I@T WMl
| et B i #, wawfe el &1 ant |
1, wiEa R W e | o oRan @ writeE @ oy i s |
(a5 gamgu favé @ |,
] e TE Wt 5 gfiga wara e o an e o #
12 Frifore wefdel @1 | o g wiftre @ iR Ry TG s @ apfd wfkd AR
gHed frt g gwmfda & T

uffire 3@
(=1 7 %)

vt wataveita waram futeor @t sy

vataweftr wara Rufe & w@fia my atieam v -4 amar @ g@ gl wr gl gatavftn wEmErd
fufeor & o dféna R 2 ) ged sdn A afard W gl gaferefr @maa P Rad @
frfafiad srearg 93 Tifkg -

(1) gRatorn avfa

(2) yafawer &1 aofq -

(3)  arF@Ta wataReity swTErd ofR <gHteRe Iy
(@)  uulawfty Arfled eriew

(5)  afaRed smau .

(6) R & wrRE

(7) gfaxuT yag UoE

193



198
800592/2021/IA_IIl 140 X

[ WP [1—®w% (i) ] IR %1 T9H : SRR 2
wRfire 4
(t 7 3faw)
e gt ® Wi @A @ Ry s

10 @ gRE @, Wi v squo P 3 @ v vy wgew e wRi e
AT W (Walh) ¥ a1 oud Pivew oRww ¥ Rieot IR @ noreileg, wageg 3w ued 9f
# s W9e @1 Ariterd @ gifeed o< gy arawen @ Sret |

2.0 v

21  94E®, 99 U9 W FdE @€ a1 W wwd wgan AaEn iy @ wew whia @),
Rl sfrTRan # wRave st & Rifta SIE wal @ fiex e g @ zEen o @
Y v& wier 03 @ A ¥ A aen | 3R wRaee wie o et ase o We woms 3w
R & 9 el wow 1 W wowd 3§ R oo R 3, S g s & ok e,
T S @ SR E G B B R s WA o See AT 9 1 W
v e wffy @ qus arde S | '

22 S, SR U @ W TeH gt e frefver R & w9 ¥ @9 79 oS Rt
N T @ W Wi E@eghe) s, e 3 § § 7 v e wf (R it
Rt (7 2) @ wea Wl Ry T W T gl B s P w1 QS s e
w1 ¥ &R o T W il wAran Rufor Roé widfd 8) dord & Wi | 3w -
I e wftra vafaeoia wenara faftor Ao @ wer SR wren gateseita wame fAuftor R
2 7P o w3l v wive wf waiarer afv @ e e PeafaRea wielRat o sttt #
e aftreRar % wRare srafRa 8rfl, snifta & ot argen v ¢

(@) fren wfrse

(@) forar aReg o1 7= M

(m) Ryen e st

(a) watawer R @5 waray @1 wafda wRfve ata



800592/2021/IA_IIl 141

K (]

THE GAZETTE OF INDIA : EXTRAORDINARY _[Parr H1—S8kc. 3(ii)]

23 IR Sfeafea wfem, wafewr v o daren @ frar, sren wfevia asrer P
R @t mf W) sl sffeRast @ ey, s Ry afdwal & wita Afams s
o Eepr-fewforai A9 @7 IR B R, AR FAR FE I Faen N | S goars B
% GFT HAET e P IRA GG B gdagae W 9 W =y e v @ e g
wafenfia e FaiRe Rae ff Stae HRE | gaiaRe 3 @ FEre IO J9wiEe WS
yafavfta garee o Rod & ¥R aavar & weffa ovm ok Reh R s=mem § am=
wrfew 93 @ AN e sl @ w e & foav @ s vafawia e Peior Rad
! ft BUEE B |

24  wafaa IS0 wgEu PriEm @ a1 du aa wquer P wfafe off I/ o @ e
TR THT AR R @ fay Ot deRr @t gaen wul ok Tufd safedl @ A
qrTdl e nf A P & Ry grew vatawdit R PR RS (dRfe 3w) @
Wit R Ser T |4 Sese e sRrerRE e et gatw o T sar S
AR fe &Y wrer wafawit o Fuo R 3t e 1y afolRea w0 @+t Soee s |

3.0 :a‘nsgamiaﬁnm

3.1 wEfdd Io¥ weuul FriEe @18 ar wu woulE weuv i wfafd @ wew wfva oRarsen
e R ¥ WY garaveiia e FeiRer Rod @t mia 3t adte @ da =9 @ e de geaE
e ae @ farg @k, Wy ik AfFa w3 3ifm w0 A o owe) @ ey A
mm:ﬁmm$&ﬁﬁmma#ﬁmﬁHMImaﬁmmﬁ%ﬁmw
¥ o9 dra Al A qam Swaw owd g ;

3.2 :ﬁw,waﬁmwﬁmmaﬁmaﬂgﬁammmmmwﬂam
frafvor Raré ik watevofty wma Fufo R @ wdféa o) oo g & gf o= #t 0gg @
D |

3.3 d® A B I, Y N W P de a6 i TE fFm Sm we e @
aifea amma R 71 3 91 ok daa Fafda frer sforge 3t ey w fFar smerm @ 38
TG AR gl & FEER T @ Anmd ¥ SRR fBar oom gen Wt asw ygEm
Fa @€ ar wu e squer Fase affy gr veEE ey it srtadl § @ we @ seia
0 e g

196




198
800592/2021/1A_lIl 142 | X

[ T 11— B 3(ii) ] HRA 1 TS99 : FHHR 31

34 R STvaR GRRUR #, B Rion TR & e @ W o werer P a1
a1 W e wgeor P e @ wew-wla g A e @ fag T A, e sk e
&1 Rfree R omgm SR 9% 3.1 @ Il wivar B agaR e Rt & aftgfea e smom |

40 =

e afre a1 5t o Rrar wfrge & arge ot dffe o1 owe wRff, T sgEw
frt=ror @ a1 ww wouda ygEw R W @ SRR o werar @ wiRa de gEars sfe
&1 U B ik Sud! g BT | '

5.0  dfdumes

W wRE P A€ O Wu wvedE sqE Fiam e, W et @ A
fohes R H 1 e P 1 FERa Rivame gitew @ @ e oa war i) 2o @t
T A 41 v WS e g erarddl B ae Hore @t wg |
6.0 WAl

61 o W afdml B SRR @ o v T Rem § sifew sl & W W fear
T |

62  wriafRal @ omen o @ Rig SufRRy &g B o SR T e |

63  IRTH o BIg wfAfAf, aRRdrer ofv watawor wamam Fefvor Raé @ @i w7 o gl
® W ordafat ame B | ' '

6.4 W W U@ yd® wfdr @), amdew & WRAST W YEA 71 WG 7 @ AT
fan srgm | e gard sdafRal @ e wR & W @ i e g aferes o et
R sftaras faamlt 1 Iou wgeor frdao 3¢ a1 @9 woudE wgEer Fam i @ st g
wifRen frar wgm st wifa o ¥ stdwgel @ W T g0 SRR D i ¥ sl B
Wﬁvwmmmmwmqawmﬁqﬁwﬁﬁ;mmmmm
by W gun iR o wgEwr FriEwr déT ToudE wgEr e v @ enfYe fean
S |

65  SaI R IO ¢ o &1 Yo Fawl ok e B Aefeufrd @ ot wriy wmer ¥
3t atirsht weT #F duR fear s gen wrdafat @ arer o AT s |



800592/2021/IA_IIl 143

K?)

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SkEC. 3(ii)]

—

6.6 WD IAE P prEARA B IW VUG W D srtad ) R afeiRar § wRareE
g ¢ wdfeg frer wReg, Rrar aRrge ok Ioa sgvwr s ¢ ar wa wwds wguor
fraam wfafy @ srfar 4 wevgw W ¥ weffa o som | I ggEor fdEe 4 T g
U wEUT R il WERT SEe @ (Y s dewge W odarfRdl & e ft sl |
el W Ae-feulrl @1, oy o @ Wit Rfame el R W sdee @
wea: A S e |

7.0 % g @ @ a9 @ R Som ;

7.1 @ gAEE, AP A ARY o7 B Wi A arda F Farch 2 A el & Aev o o
w1 3 wala o g e € a1 du aowd wgwr R vy s g @ g
B B e Al & ity wifda Rfems mitewo &t die grad @ sdafead 8 4l | e,

e gAag AR W wWee @ gvEe AR A T i vatawfta e Pafor fdE ot aew

TofeRT waE PR RaE wooqwe R @ sfy @ e wdfta Rfvome e 9,
FTART dre g7ars srafedl @t v 9y wogere: N sfE wa |

72 I TS wgE P A8 a1 Wa s &3 agyu FidEn wfify, e fardte R 8 dieR
Ale AAIE HW H JEhS Bl & 1 BT WP, wataRy AR o HAred, 7o ‘e’ oidorm m
Brardam & fay ok gart @ wRatear a1 fbaream & R 3l o0 WeR ar g o Tar,
T Wil g o siRies & arRe W) i s afasor ar siReRe #h g
SR # R i & SER T B R & fre PRI = |

aRi¥re 5
(7 afy)

e B T ke wiew

1. omiew, W Rfame naw B AefaRed saEs B g e [, on @
wRAF TSNS 8, UH W A S AT F QG B -

o aifer gataxor e Prafo RAE &t i e i 3k v arve afa
o T gAarg @ Hrdaedr @t dif¥Ar 2y @ ve wha a1 @
o 3ifw af=me dreer @ g ufoa

o gRET el RuE @t v g

198




199
800592/2021/IA_IIl 144 k|

[MP II—EvE 3(ii)] IR T TR : SR B

2 IATH R IRga A E 3iftm vt wwmare Fefror Ravé ofv = gETa SwmS @
e Rfame FRew gR SR O @ ot ¥ fe R @ e oratfer § v A
Ao > FRFET A e @ oo ik e A vl TE il @ s s Tt
v i R & o 5 o W gy, Rwe siafa de g sdafa ok e
é o A SR N & 1 W E 1T @ T AR o s RER o @ R
vty Pt iy wafaol Pufor wffd @ doai & f Aftwe T wfea e
Prefenr WA waferoiy Pufor wRfY @ weel @ Ted U 3 Fa9RE W ¥ @ o
e e @ |

3. vE o oo wEd sTeE @ @ ok guhn o stvaRe gaievia T Rt
mmmﬁaﬂﬂtmm;ﬁ%amm1$mwaﬂ?waﬂaaéﬁﬁmﬁ
SRS i Rt 8 e ¥ Rt g e Rev @ o T R e | St A
8 1w ¥, T R oReoE A B e ¥ vad g, WA vateeia P SR @ o
vaieefty Frufor wffe, 70 1, 790 1% o gron Ao @ weR W @it yat @’ aRaEenst o
Rraredl 1 siver Yl ok iy SR @ fore Bd Prag SR | e o sides W
IY IS F APl wiza Aftee winvha senfy ot & @ a0 g It
<A A SRGE B & A waiewf Pater s/ it Putor SRR, w6
R P qaiawia SRy dR B @ RreRe |

4. TAE e, wgiaveita Prako wftfesy wieia Rl s @ e ok swe @
Haq, fafea A & st swol/aiN ufta ot Wi @& wre R & offax war wrem |

s IAEH B AT I | ER @ @ fg vafaefa fufo efifygos w@teefa
Frefvor wfify @t Affe adve 3 &7 ¥ &9 g RA o e B o |

6.  waiTwi Pefor s st Rl SRR @ dew @ wrtga @ 4o @ T
Frder Rl & v siftm w1 R wmem aik wela Rffme sifteser @ dearge ) wafa e
e | TRETSET  Rrrdardt @ vatawiia el @ o R 9 @ R Rl @t g ¥,
wrige § Rftfie s e o w6 B we W gde B e | T R
TR &1 B e & A S et 7 ot e w0 R @ R e |

2900 GI12006—5



800592/2021/IA_IIl 145

K,

Rtz 6
(5 3RAW)

AT TER TR A oW aveh vl ‘@’ ReroRl @ fie Yaew/aRdor Rfffe R
s R siv st @ aRdorit 3 fvg woaysE TR W R siwe Wi @
W

1. g sfwes e ok Tou/Rie IeRE WR R simaw affat daa Prafaiea
T A B R i R sk R @ P @

gt ;e @R R o @9 S o () T /T Rl afta Wit e wran ¥ i
a§ 1 shveRe frwafenaa sfew @1 (i) Smdstefa/argfie far araet @ o 3§
3¢ Ao, Reft v &5 3 Rt aeeRe sfwor i Rkt ghre afeor oy 3
wimmﬁwaWm(iii)mWM(ﬂﬁﬁ)ﬁmﬁwﬂémaﬁwﬁa

- R a1 At aeeaRe s swdfa & a1 (iv) Afta RegayeRm? qer W&
gfte @ gR1 Warferd wREmd STt @Y & (SR 1S srmel) ar (v) e Rvafarea Rt @

v frlt Reufaem o1 o @i 4 @ o @ slumRe  afewr OF
T, /37780, T, /374U, T9.) @R gl &1 999 3% 690 S99 g 99 &l § MW T
H & #§ wn e |

frs © SR TEW FE B @ FH a1 RS e o &7 d o9 ¥ 9 dgg o @
YU e A1 Wdfew &F A g SR Bl @ (SR Rend ok o @ o 9 o @ guTE
I7H) |

IG : WY A A | R, B &3 A s @ srquemaysd @t s § fRdwe e
Wi @ wewdl &t sfreaT Iy B THEaR ¥ T JTH AT o wH |

2. qatavoity fator wfife & wew Peafalea #=/fan arasit 3 siféa s ok s
T fadws @ | 99 g § 5 “Tve” & IS B W FW T 2R St T8 £ @ ot
&3 4 vaiw argwa v A gyt W A RaR fear s wad

o T Ffad fdws ;. wgiewiy sanferd @ <fdw & a/afed Rvewn ok fdes 4
fardrasy |

THE GAZETTE OF INDIA : EXTRAORDINARY [Pagr I—Sgc. 3(ii)]



v 160
800592/2021/IA_IIl | 146

[ wPT [1—3v% 3(ii) ] MRE 1 TETTH : STEYRY _ 35
o YRarom wdvq ¥ &y Rdwm : Raomn ydEa a1 gua &3 ¥ wiear S g
* g #§ R
e Wirwfn wamm FuRe sfFn fYws . wicdla gaem fekRe s da@ea )
B T yafaeiy yEee aeer 3R IR eEE Ao AR AR A Rdes sk W

qatewity wamare Prafor afar # swier & o o W detel R e ¥ Rega
fardresra ok = @ A

o Shfte Frefen Rds |

o ¥%- M ol oire- o w SO R R |

o T 3R 79 Ha ¥ |

B qﬁu\mmimw&auﬂwﬂamf&m|

3. vatawofiy Pt wfify 3t Gewrar dor Fafic sl @ afte 3 78 af | aufl, s,
Rl 2 Rt R doo & fore Rl Yo 4 & Rl e o wew @ w0 § wedfed o
FH |

4. ey, HTa e &3 3 1 afafRa ok wafewha Pl a1 wdew # s e o &
I e vy @ |

5. o, Wawl ¥ A TP 9o T SUm B W AR wkm o sream @ srquiRy
oty faiRer aftfe & doe 3 segea w0 |

6. gafaxer 3R a9 d=ray ® U@ gRfAf Sud afta @ w1 ¥ Wiy & weear o |
7. . &l vew @ smow vl fere siwfa arezer R &y & ad @ S geEfe B

8. /e w1 Rl BRo iR WiRa diw @ Ren Wl @ seem 3 @ @ sern
@ |



800592/2021/IA_IIl 147

% . THE GAZETTE OF INDIA : EXTRAORDINARY [PaRr I—Sec. 3(ii)]

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
_ New Delhi, the 14th September, 2006 : .

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
impusing certain resiriclions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projecis or activities based on their polential environmental impacis as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
of National _Envimnmmem Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this gotificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number
5.0.'1324(), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
therdby withiin a period of sixty days from the date on which copies of Gazette containing the said nolification were made
available to the public ; :

And whereas, copies of the said notification were made available to the public on 15"
September, 2005,

And whereas, all objections and suggestions received in response to the above
‘mentigned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, =xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technalogy shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifidation.

‘Includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range. :

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (t"rom‘
the date of the publication of the notification by the Central Government constituting the

authority).
(7)  All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(it)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests: (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification:

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior

" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;
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5. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Unton territory level shall
screen, scope and appraise projects or activities in Category "A" and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) ;The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(b) The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State gr Union territory for reasons of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of sereening or scoping or appraisal-with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall tunction on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if’ consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification ot prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instcad of the pre-feasibility report.

"

- ]
7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i)) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

» Stage (1) Screening (Only for Category ‘B’ projects and activities)
e Stage (2) Scoping

e Stage (3) Public Consultation

® Stage (4) Appraisal

l. Stage (1) - Screening;

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘BI’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form | A including
Temns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concemned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(iif) Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recomimendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concemns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c)  expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

6] all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Govermnment.

(i) The Public Consultation shall ordinarily have two components comprising of:-

(2) a public hearing at the site or in its close proximity- district wise, to be carried out in the
mannkr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) . the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity. the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Poliution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
Jeally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use



168
800592/2021/1A_II 152 . -4

[\ 11— 3(ii) ) ‘ wrm TR : ITEER - 41

other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii) " After completion of the pubhc oonsultatlon the applicant shall address all thc ‘material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EJA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concems exprcsscd during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Comnﬁuttee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appralsal Committee copcerned. shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) ~ The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appralsal of an apphcauon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compétent authority for a final decision within the next fifieen days .The prcscnbed procedure
for appraisal is given in Appendix V .

7(ii). Prior Environmental Clearanc“e (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for ‘which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects .or for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence

2900 GIf2006—6 R, .
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n@ssaw including preparation of EIA and public consultations and the application shall be
apptaised accordingly for grant of environmental clearance.

S.Gi;'ant or Rejection of Prior Environmental Clearance (EC):

(i)  The regulaiory authority shall consider the recommendations of the EAC or SEAC
congerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
* Committee concerned or in other words within one hundred and five days of the receipt of the
* finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
! requijred, within one hundred and five days of the receipt of the complete application with
* requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it

disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
" Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the
. Expert Appraisal Committee or State Level Expert Appraisal Committee concemed within forty
five fays of the receipt of the recommendations of the Expert Appraisal Committee or State
* Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
 intimfition of this decision shall be simultaneously conveyed to the applicant. The Expert
| Appraisal Committee or State Level Expert Appraisal Commiittee concerned. in tumn, shall
' consigler the observations of the regulatory authority and furnish its views on the same within a
furthgr period of sixty days. The decision of the regulatory authority after considering the views
1of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemed within the next
‘thirty days.

(iti) | In the event that the decision of the regulatory authority is not communicated to the
‘applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'appl idlrlt may proceed as if the environment clearance sought for has been granted or denied by
the :jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Commiittee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequeqlially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make r
the application liable for rejection, and cancellation of prior environmental clearance granted on f
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted. on such ground, shall be decided by the regulatory authority, after giving a personal
h:earing( to the applicant, and following the principles of natural justice.

2900 Gl/2006—6B
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph'7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item l(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1* June and I* December of each calendar year.
(i) All such compliance reports submitted by the project management shall be public
documents, Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

1. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance  was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Nntiﬁcaﬂ@ti; 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of

. this notification.
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(See paragraph 2 and 7)

[Paxr II—Sec. 3(ii)}
: o

LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

 Category with threshold limit

Conditions if any

Preject ot Activity
b A B
! 1 Mining, extraction of natural resources and power generation (for a specified
' production capacity)
- i
) 2) ) “4) G)_
1(a) *ining of minerals| > 50 ha. of mining lease area | <50 ha General  Condition
\ | ' 2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Note '
‘ | mining area Mineral  prospecting
: ' (not involving
§ ! drilling) are exempted
i | provided the
i concession areas
have got previous
clearance for physical
: survey
1() | Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
ekploration, (not involving drilling)
development & are exempted provided
production the concession areas
: have pgot previous
clearance for physical
survey '
| .
[1(c) | River Valley (i) 2 50 MW hydroelectric| (i) < 50 MW > 25|General Condition shall
- projects power generation; MW  hydroelectric |apply
\ (ii) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
| culturable command
] area
‘ I(d) |Thermal  Power| > 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); (coal/lignite/naptha & (apply
> 50 MW (Pet coke diesel and| gas based),
all other fuels -) <SOMW

2 SMW (Pet coke
,diesel and all other
fuels )
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1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Pn')msing
2(a) Coal wasﬁeries 2 1 miltion ton/annum | <Imillion ton/annum [General  Condition  shall
' throughput of coal throughput of coal ' ly
| (If located within mining
a the proposal shall be
raised together with the
: mining proposal) . -
2(b) |Mineral 2 0.Imillion ton/annum| < 0.Imillion " ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
| (Mining  proposal  with

Mineral beneficiation .shall
be appraised together: for
grant of clearance)

X1
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3 Materials Production
L da @) @) ) 1 e
3(a) | Metallurgical a)Primary
industries (ferrous| metallurgical industry ’
.| & non ferrous) |
: All projects :
5 'i
! s
; b)  Spenge  iron ' i
manufacturing Sponge ironn |General  Condition  shall|
> 200TPD manufacturing lappty  for Sponge iron [
<200TPD if:manu!‘actming |
1 c)Secondary _ ' !=
: ‘metallurgical Secondary ‘metallurgical | |
‘ processing industry processing industry | [
i
I
All texic and  heavy| L)AIl toxic I j
i_ metal producing units | andheavymetal producing | i
; > 20.000 tonnes| units [' i
/annum <20,000 tonnes ; |
Jannum | i:
ii.)All other |
non —toxic - ' ;
| secondary  metallurgical | |
| processing industries i :
! ' |
i \ >5000 tonnes/annum | |
| | |
| | | |
e i i S | =
l|’3(. b) | Cement plants Wz i.0 million| <1.0 million |General  Condition  shall |
i | tonnes/annum tonnes/annum  production '!apply [
production capacity capacity. All Stand alone | |
grinding units | |
i l’ L
| |
|
! |
|
| |
L. ol s s )




located out side the
notified industrial area/
estate

and located within a
notified industrial area/
estate
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4 Materials Processing
0) ?) Q) @) 6] ]
4(a) Petroleum refining| All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum >25,000 tonnes/annum
[ae) [ Asbostos milling| All projects s ._
and asbestos based )
products
4(d) | Chior-alkali 2300 TPD production| <300 TPD _production|Specific Condition _shall |
industry capacityor ~a  unit| capacity apply

No new Mercury Cell
based plants will be
permitted and existing
units converting to
membrane cell technology
are cxempted from this
Notification

4e) Soda ash Industry

All projects

4N Leather/skin/hide

New projects outside

All new or expansion of

Specific condition _shall

' formulations)

processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a)° | Chemical All projects -
. fertilizers
5(b) | Pesticides industry| All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding

173
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e

(1)

1

@)

3)

4)

5)

8(c)

1

| Petro-chemical
| complexes
| (industries
“fon processing of

based

petroleum
fractions & natural

gas and/or
reforming to
aromatics)

All projects

i)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

%©

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition
apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
i‘drugs and
intermediates
iexcluding
‘formulations;
synthetic rubbers;
‘basic organic
ichemicals,  other
isynthetic organic
ichemicals and
chemical
‘intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5(@)

Distilleries

(i)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

5(h)

Integrated  paint

All projects

General Condition

apply

shall

General . Condition
apply

shall

industry
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(1)

2)

(4)

(3)

5(i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

Pulp& Paper
manufacturing industry

Paper manufacturing
industry without pulp
manufacturing

General
apply

Condition shall

50)

Sugar Industry

= 5000 tcd cane crushing
capacity

General

apply

Condition shall

3(k)

Induction/arc
furmaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition shall

Service Sectors

6(a) _

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical

-products),- passing

through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

2900 GIr2006—7A
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6(b) | Isolated storage &| - All projects General  Condition  &hall
handling of | apply
hazardous |
chemicals (As per
threshold planning
quantity indicated |
in column 3 of)
schedule 2 & 3 of |
MSIHC Rules
1989 amended
2000) i
7 Physical Infrastructure including Environmental Services
7(a) | Air ports All projects -
7(b) All ship breaking| All-projects - -
- . |yards  including
ship breaking units
| 7(e) + | Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall appty—l
parks/ complexes/| in  the  proposed| at least one Category B
areas, export | industrial estate falls| industry and area <500 Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic Zones!| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes,
Industrial estates with
area greater than 500 _
ha. and housing at least | [ndustrial estates of area>
one  Category B[ 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities| All facilities having land |General Condition shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GI/2006—7B
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_(1) 2) (3) @) 6]
7(e) Ports, Harbours [ > 5 million TPA of] <3 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
(nH Highways i) New National High| i) New State High ways;|General: Condition shall
: ways; and and : apply
ii)  Expansion  of]| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and | acquisition.
passing through' more
than one State.
7(g) Aerial ropeways All projects General Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7(i) Common All projects General Condition  shall
Municipal Solid {sppty
Waste
Management
Facility
(CMSWMF)

i
e
T

PR
ONIE B - 4
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§ Building /Construction projects/Area Development projects and T 1
8(a) Building and 220000 sq.mtrs and #(built up area for covered

Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area = 50 ha| All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
: projects. >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
iLife (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).

[No. J-11013/56/2004-IA-Ti(D]

R. CHANDRAMOHAN, H. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(4] Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

178
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power generation eic.,)

(I)  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.) -
Details thereof (with
approximate quantities /rates,
S.No. | Information/Checklist confirmation Yes/No wherever possible) with source
. of information data
1.1 . Permanent or temporary change in land use,

land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)

1.2 Clearance of existing land, vegetation and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations e.g. bore
houses, soil testing?

1.5 Construction works?

1.6 Demolition works?

1.7 Temporary sites used for construction works
or

| housing of construction workers?

1.8 Above ground buildings, structures or

L earthworks including linear structures, cut
nd

~

fill or excavations

1.9 Underground works including mining or
: tunneling?

1.10 Reclamation works?

.11 Dredging?

1.12 ODffshore structures?

1.13 Production and manufacturing processes?
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fl 1.14 Facilities for storage of goods or materials? ]
1.15 Facilities for treatment or disposal of solid o T
waste or liquid effluents?
.16 Facilities for long term housing of T
operational workers?
117 New road, rail or sea traffic during
canstruction or operation?
1.18 New road, rail, air waterborne or other o
 transport infrastructure including new or '
Itered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport o
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or o
pipelines?
1.21 Impoundment, damming, culverting,
edlignment or other changes to the
ydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 bstraction or transfers of water form ground
or surface waters? - ]
1.24 Changes in water bodies or the land surface
| pffecting drainage or run-off? N
’ 1.25 E“rq'nspon of personnel or materials for
, construction, operation or decommissioning? ]
126 LLong-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
t/hich could have an impact on the
nvironment? '
1.28 Influx of people to an area in either
temporarily or permanently? L
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity?
1.31 Any other actions?
2. Use of Natural resources for comstruction or operation of the Project (such as land,
water, materials .or energy, especialty any resources which are now-remewable or in 4
short supply): _ e e S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1

Land especially undeveloped or agricultural
land (ha)
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| 2.2

Water (expected source & competing users)
unit: KLD

l
23
i

Minerals (MT)

24

Construction material — stone, aggregates,
pnd / soil (expected source — MT)

2.5

Forests and timber (source — MT) .

2.6

Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7

Any other natural resources {use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

3.1

Use of substances * or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and

water supplies) -

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

33

Aftect the welfare of people e.g. by changing living
conditions?

34

~ Vulnerable groups of people who could be affected

by the project e.g. hospital patients, children, the
elderly etc.,

3.5

Any other causes

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

4.1

Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
anagement Rules)
4.4 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent _
treatment

' |

4.7 "Construction or demolition wastes

4.8 Redundant machinery or equipment
4.9 | Contaminated soils or other materials
i :
!
4.10 Agricultural wastes [
|
L 4.11 | Other solid wastes [
i ‘ |
] L J
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof (with
| approximate ,
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
| information data
9l Emissions from combustion of fossil fuels from
‘stationary or mobile sources
52 [Emissions from production processes o |
53 ‘Emissions from materials handling including ;
'storage or transport i
5.4 ‘Emissions from construction activities including i '
i plantand equipment i B -
| 5.5 Dust or odours from handling of materials |

including construction materials, sewage and
waste

4
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers '

6.2 From industrial or similar processes o

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 GI/2006—8A
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7. Kisks of contamination 0 fand er water from relessss of pellutants infs the

vir e waters, groundwater, coasiel v aders or the sea:

S ,___T*___. gy _I‘__?:__..E;;E. (4
| v, Liirate

- 5.No. | laformation/Checkiist o 11irmiiion ‘ L ES TR vy LA rates, whosl e

7 From handiing, storage, i (;i'_qﬁspil—!gg—emgf_’j o : 5
hazardous materials | i_

1.2 From discharge of seways o other effluents t6_| e By S
" water or the land {(expecie. -+ e and place of ] .

!- discharge) !
;' !

e —— - | —-—-__..— — ana — e —— ; - S —— o —

.13 1By deposition of pollutaris = ad 1o air (nto the
land or into water
i |
| ;

| 14 |From any other sources !h 1 ;
| | |

r I e et e —

.75 \Is there a risk of long term huiid up of pollutants in |
the environment from these  scurces? J ;
| N S Lo . |

Sz f( 0.

3. Risk of accidents ¢1uv iz
L]

|
i
|

e — . b e T e Sttt < W2t e

affect human health « ¢ #he eavironment

lul’ormatmn Checklist ¢.:dirraition

N

cunstruction or eperasicn of th.

dfinject, which could

iireial ails  thereof
i--._yu vimate
{ vuanities/rates, wherever:

| jussible) with source cf| :
| 3foronaden data

{\\. H‘

YLS!N(

P31

From exolosicns, spillages, e 2te from storage,

o — ey

H
B - i
|
|
i

:

handling, use c¢r moductcn of  hazardous|
substances |
From any other causes .

o -
ould the project be affect od I Y natural disasters |
using environmental damags (v, floods, 1
arthquakes, londslides, cloudhirst ete)? |

}
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts mth
other existing or planned activities in the locality

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environmente.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)

*  housing development
«  extractive industries

»  supply industries

* other

9.2 Lead to after-use of the site, which could havean
impact on the environment

93 Set a precedent for later developments

94 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(Il1) Environmental Sensitivity

. : Aerial distance (within 15
S.Ne. Areas Name/ km.)

Identity Proposed project location
boundary

1 Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value
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Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

' Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools. places of worship, community
facilities)

Areas containing important, high quality or scarce
resources -

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

hl (Areas  already subjected to pollution or

gnvironmental damage. (those where existing legal
environmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding .

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

L P
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the cxnstmg facilities adjacent to
the proposed site? (Such as open spaces, commumty facilities, details of the existing landuse.
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.) '

|.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2 "What Bs e capaciy £40 0 0 e fisw or vield) of the promsed | vuice of water?
2.3, What is the guality o «= sired, in case, the supply is ot fom a manicipel sowece?
weavide physical, chicmicel. Hioiegial characteristics with (120 37 v e cuality)
24, How much of the »oter reaulrument can be met fSam the recycling of treated
wastewater? (Give the dotelts (1o afities, sonrees and usage)
2.3. Will there be diversinn of water from other users? {Please rr:osy the impacts of the

project on other existing uses and geantities of consumption)

2.6. What is the incremental potiution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastcwater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on-the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm waler from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
ind‘cation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2,13, What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1, Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)

138




800592/2021/IA_IIl 174

[ 11 [1-—T08 3(ii) | ) WRE I T9IS : FEYTT

3.2. Wil! the censtruction invelve extensive clearing or medificaticn of vegetation?  (Provide
a detailed account of the trees & vegetaticn affected by the project)

3.3. What are the measurcs preposed to be taken to minimize the likely impacts on impertant
site features (Give details of propesal for tree plantation, landscaping, creation of water bodies
etc along with a laycut plan to an appropriate scale) :

4. FAUNA

4.1. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct cr indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts cn fauna
5. AIR ENVIRONMENT

5.1. Will the project increase acaiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts -from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure cf local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements. source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of. and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the bui!ding’? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are vou using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9, What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the bun!dlng‘? Provide details of how you are
mmgatmg the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise actmty to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction » Purpose of the report

+ ldentification of project & project proponent

» Brief description of nature, size. location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description * Condensed description of those aspects of the project
(based on project feasibility study). likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project

* Need for the project ‘
. Location (maps showing general location, specifi c!
location, project boundary & pro;ect site layout) J

2000 GU2006—9A
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| T Size or magnitude of operation (incl. Associated

activities required by or for the project

*  Proposed schedule for approval and implementation

+ Technology and process description

. « Project description. Including drawings showing project
layout, components of project etc. Schematic

representations of the feasibility drawings which give
| information important for EIA purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

= Assessment of New & untested technology for the risk
of technological failure

3. Description  of  the|+  Study area, period, components & methodology
Environment -

. Establishment of baseline for valued environmental
- components, as identified in the scope

|
4. Anticipated | . Details of Investigated Environmental impacts due to
Environmental Impacts' project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project

= Base maps of all environmental components

Pe Measures for minimiz'ing and / or offsetting adverse
- impacts identified

. Irreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for <
. determining significance, Assigning significance)

i =  Mitigation measures

5. | Analysis of Alternatives| » In case, the scoping exercise results in need for
| (Technology alternatives:
& Site)

«  Description of each alternative
|+ Summary of adverse impacts of each alternative :
«  Mitigation measures proposed for each alternative and

«  Selection of alternative

2900 GI/2006—98
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6. -Environmental »  Technical aspects of monitoring the effectiveness of
: Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7 Additional Studies *  Public Consultation
1
j »  Risk assessment
«  Social Impact Assessment. R&R Action Plans
8. Project Benefits . Improvements in the physical infrastructure
. Improvements in the social infrastructure
- Employment potential —skilled; semi-skilled and
unskilled. '
, * Other tangible benefits
9, Environmental  Cost| If recommended at the Scoping stage -
Benefit Analysis
10. EMP . Descnptlon of the administrative aspects of ensuring
' that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | » Overall justification for implementation of the project
(This will constitute the
! summary of the E[A! . Explanation of how, adverse effects have been
Report ) | mitigated
!
' 12. | Disclosure of e The names of the Consultants engaged with their
" Consultants engaged brief resume and nature of Consultancy rendered

APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4

~ siz¢ pages at the maximum.
full EIA Report: -

|. Project Description

e b bl

L

Additional Studies

o

Project Benefits

~

It should necessarily cover in brief the following Chapters of the

Description of the Environment
Anticipated Environmental impacts and mitigatioh measures

Environmental Monitoring Programme

Environment Management Plan
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APPENDIX IV

(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Réference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
au]lhoritics or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally

193
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make available a copy of the draft En vironmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

32 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above. '

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings while
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. :

64 Every pérson' present at the venue shall be granted the opportunity to seek
information or c$ariﬁcalions on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities

and the Applicant concerned. "
7.0 Time period for completion of public hearing
7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Jnion Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (o.ne)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3 Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form. |
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended for grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
_ are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

I . The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
),or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 vears
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

L= Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpratation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowlegdge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expeért in management or public administraticn with wide experience in the relevant
developgment sector.

5. The Chairperson shall nominate one of ll';e Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7.  The maximum tenure of a Member. including Chairperson. shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.
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F. No. J-11011/156/2020-1A. 11 (I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

E-mail: dirind-moefcc@gov.in
Tel: 011-24695368

Dated: 24" August, 2020

Shri. Deepak Kumar Agarwal,

Director,

M/s. SPS Steels Rolling Mills Limited,

Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur,

District Paschim Bardhaman,

West Bengal.

Email: spsmoefig)shakambharigroup.in; Tel: 033-66255252

Subject: Expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA) along with

Sir

?

installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW
AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000
TPA Rolling Mill) M/s. SPS Steels Rolling Mills Limited (A Unit of
Shakambhari group) at Dr. Zakir Hussain Avenue, G.T. Road (Indo
American More), Durgapur, Tehsil Faridpur, Durgapur, District Paschim
Bardhaman, West Bengal — Prescribing of Terms of Reference —
regarding,

. This refers to the online application of M/s. SPS Steels Rolling Mills Limited (A Unit of

Shakambhari group) made vide proposal no. IA/WB/IND/153933/2020 dated 24/06/2020
along with the application in prescribed format (Form-I), copy of pre-feasibility report
and proposed ToRs for undertaking detailed EIA study as per the EIA Notification, 2006
for the project mentioned above. The proposed project activity is listed at S. No. 3(a)
Metallurgical industries (ferrous & non-ferrous) under Category “A” of the schedule of
the EIA Notification, 2006 and appraised at Central Level.

The proposal cited above was considered during the 21% meeting of Re-Constituted
Expert Appraisal Committee [EAC] (Industry-1) held on 30" July — 15! August, 2020. The
EAC proceedings of the proposal cited above is given as below.

Details submitted by the project proponent

M/s. SPS Steels Rolling Mills Ltd. proposes for an expansion of Steel Melting Shop
(1,08,000 to 3,50,000 TPA) along with installation of Captive Power Plant of 10 MW (5
MW WHRB & 5 MW AFBC) within existing Stee] Plant (Sponge Iron Plant 66,000 TPA
& Rolling Mill 4,56,000 TPA) within existing plant premises at Dr. Zakir Hussain

Terms of Reference for project titled “Expansion of Steel Melting Shop (1,08,000 to 3,530,000 TPA) along with installation of Captive Power
Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill)
Mis. SPS Steels Rolling Mills Limited (4 Unit of Shakambhari group) ar Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgopuy, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, West Bergal ",
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Avenue, G.T. Road (Indo American More), Durgapur, Tehsil Faridpur Durgapur, District
Paschim Bardhaman, West Bengal.

. The units are operating on the basis of Consent to Operate obtained from West Bengal
Pollution Control Board. The details of Latest Consent to operate are presented in below
table

S. No. Product/Plant with Capacity CTO Details with validity

5500 MT per Month Sponge Iron (1 x

100 TPD & 2 x 40 TPD DRI Kiln) & Consent Letter no. CO 123308 dated

28.05.2019 valid up to 30.09.2023

l. 9000 MT per M_onth Steel Ingot/Billet issued vide Memo NO: 938-dr-CO-
(2X15 Ton IF with caster) and DG Sets $/11/1879 dated 28.05.19
(380 & 415 KVA) T
Consent Letter no. CO 114837 dated
2 38000 MT per Month TMT Rod (3 x 17.05.2018 valid up to 28.02.2023
' Reheating Furnace) issued vide Memo No: 1749-dr-CO-

0/10/0734 dated 17.05.2018

. The expansion is proposed at existing unit at Dr. Zakir Hussain Avenue, G.T. Road (Indo
American More), Durgapur, Tehsil Faridpur Durgapur, District Paschim Bardhaman,
West Bengal.

. The land area acquired for the plant is 9.38 ha (23.2 acres) which is industrial Iand. No
forest land is involved. Out of total area, 3.75 ha (i.e. 40% of the total area) is being/will
be developed under greenbelt & plantation in and around the plant premises.

. No National Park / Wildlife Sanctuary / Biosphere Reserve/ Tiger Reserve/ Elephant
Reserve are reported to be located in the core and buffer zone of the project. The area also
does not report to form corridor for Schedule -1 fauna.

. Total project cost 1s approx. 150 Crore rupees. The existing manpower for the plant is 700
persons (100 regular + 600 contractual). Proposed additional employment generation
from proposed project will be 50 direct and about 200 indirect employees during
operational phase.

. The targeted production capacity of Integrated Steel Plant is as mentioned in table below.
The Iron ore, Coal, Limestone and other raw materials are being/will be transported
through rail and/or through road. The proposed capacity for different products for the area
is as below:

Name of Existing Production Proposed Additional Total Remarks
the Units Capacity as per CTQ Production (Existing +
Installed Prodnction (in | Capacity | Production Proposed)
Capacity ton) (TPA) Production
Annuall | Mont
y hly

Sponge 2X40 +

Iron Plant 1X100 66,000 | 5500 No change 66,000 TPA No change
(DRI) TPD
SMS 2X15 Ton 5X20 3.50.000 Expansion to
(M. IF with 1,08,000 | 9000 Ton 3,50,000 STP’ A meet
Billets) caster* with 2 requirgments

Terms of Reference jfor project titled " Expansion of Steel Meliting Shop (1,08,000 ta 3,50,000 TPA) along with installation of Captive Power
Plont of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA4 Sponge Iron Plant & 4,56,000 TPA Rolling Mill}
Mss. SPS Steels Rolling Mills Limited (4 Unit of Shakambhari group) at Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgapur, District Paschim Bardhoman, West Bengal "
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Name of Existing Production Proposed Additional Total Remarks
the Units Capacity as per CTO Production (Existing +
Installed Production {in | Capacity | Production | Proposed)
Capacity | ton) (TPA) Froduction
Annuall | Mont
Y hiy
casters of rolling mill
and one through  hot
LRF charging
bypassing
existing
reheating
furnace
* Existing 2x15 Ton IF with Caster will be dismantled after proposed expansion
. 1 300 4,56,000
Rﬁ/llli‘l'l’g ” IT(fODO 4,356,000 | 38000 No change TPA No change
TPD
I 18 ) i To be dismantled after ) Tobe
TPH expansion dismantled
Reheatin | 11 18 ) ) To be dismantled after ) To be
g TPH expansion dismantled
Furnace# III T]Pﬁ{ - - No Change [ x 18 TPH No change
#Both Relling Mills will be hot charged after expansion. Two reheating shall be dismantled
after expansion and only one Reheating will be kept as back up 1o feed Cold billets.
Captive 10 MW }g I\I\:I[\‘;:;r Ne\'zv
P NIL {5 MW WHRB + 5 MW WHRE + 5 Instaliation for
ower AFBC) backward
Plant MW AFBC) . .
Integration

10. The power requirement of 45 MW (Existing 17.5 MW + proposed 27.5 MW) will be
sourced from DPL/ WBERC (Durgapur Projects Ltd./ West Bengal Electricity Regulatory
Commission) (35 MW) and from captive generation (10 MW).

11. Proposed Raw material and fuel requirement for the project are given in table below:

Required Estimated Qnantity (in TPA) Sonrce of
S. .y Mode of
N Raw Existin Additional Total after Raw Transportation
0 Material g ona expansion Material P
1 Sponge Iron Division
Ir;’I:e(t’)re 98492 . 98492 Barbil Road
Coal 62277 - 62277 Import Road
Dolomite | 2251 . 251 | RawniBhuta Road
J11 SMS Division
Pig Iron 20681 46340 67021 SAIL/Local Road
Sponge Iron | 94500 211750 306250 Local Internal /Road
Ferro Alloys 1296 2904 4200 Local Road
Serap 13642 30569 44211 Local Internal / Road

Terms of Reference jor praject titled “Expansion of Steel Melting Shop (1,08,000 te 3,50,000 TPA) along with installation of Captive Power
Flant of 10 MW (3 MW WHRB & 5 MW AFBC) within existing Steel Plani (66,000 TPA Sponge Iron Plant & 4,356,000 TPA Rolling Mill)
M/s. SPS Steels Rolling Mills Limited (4 Unit of Shakambhari group) ar Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),

Durgapur, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, Wesr Bengal ™,
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Required Estimated Quantity (in TPA) Source of
S. T Mode of
N Raw Existin Additional Total after Raw Transportation
o Material g ona expansion Material P
111 Rolling Mill Division
Billets 474240 - 474240 | Iternal Internal / Road
& Local
v Captive Power Plant
Coal . 26154 26154 | lmport& Road
Domestic
Dolochar 20985 20985 Internat Internal / Road |

12. Water Consumption after the proposed expansion will be 1625 KLD; which will be
sourced from Durgapur Projects Limited (DPL) and waste water generation will be 175
KLD which will be used for dust separation, quenching and greenbelt development.
Domestic waste water generated from plant will be treated in STP and treated water will
be used for greenbelt development & plantation.

13. The proponent has mentioned that there is no court case or violation under ElA
Notification to the project or related activity.

14. Name of the EIA consultant: J. M. Environet Pvt. Ltd. [S.No. 98, List of Accredited
Consultant Organizations (Alphabetically) Rev. 89, July 11, 2020].

Observations of the Committee
15. The Committee noted the following:
i.  The project is located at Durgapur wherein Comprehensive Environmental
Pollution Index (CEPI) score is 65.76.
it. PP is still running two numbers of 40 TPD kilns.
iii. PP has committed to close 2 RH furnaces and go for 100 % Hot charging. For
emergency one RH would be retained to run of FO or CBM available in Durgapur.
iv. No coal shall be used.
V. Water shall be drawn from Durgapur Municipality.
vi. All conditions of CEPI shall be complied with.

Recommendations of the Committee

16. After detailed deliberations, the Committee recommended the project proposal for
prescribing following specific ToRs for undertaking detailed EIA and EMP study in
addition to the generic ToR enclosed at Annexure-1 read with additional ToRs at'

Annexure-2:

i. PP shall phase out the existing kilns of 40 TPD. These may remain in operation till
the replacement kiln is commissioned.

ii. PP shall close 2 RH furnaces and go for 100 % Hot charging. For emergency one
RH would be retained to run on LDO or CBM available in Durgapur. Coal shall
not be used as fuel in the reheating furnace.

iii. Water shall be drawn from Durgapur Municipality. No GW abstraction shall be
permitted.

iv. All conditions of CEPI including 40 % green belt development and 1.5 times CER
shall be complied with.

v.  PM level from stacks shall be less than 30mg/Nm?® and 100% solid waste generated
shall be utilized.

Terms of Reference for project titled "Expansion of Steel Melting Shop (1,08,000 to 3,530,000 TPA) along with installation of Captive Power
Plone of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,356,000 TPA Rolling Millj
Ms. SPS Steels Rolling Mills Limited (A Unit of Shakambhari group) at Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgopur, Tehsil Faridpur, Durgapur, Districi Paschim Bordhoanan, West Bengai .
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ANNEXURE -1

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR

1. Executive Summary
2. Introduction

i.
ii.
iii.

Details of the EIA Consultant including NABET accreditation
Information about the project proponent
Importance and benefits of the project

3. Project Description

i
ii.
iii.

Cost of project and time of completion.

Products with capacities for the proposed project.

If expansion project, details of existing products with capacities and whether
adequate land is available for expansion, reference of earlier EC if any.

iv. List of raw materials required and their source along with mode of
transportation.

V. Other chemicals and materials required with quantities and storage capacities

vi. Details of Emission, effluents, hazardous waste generation and their
management.

vii, Requirement of water, power, with source of supply, status of approval, water
balance diagram, man-power requirement {regular and contract)

viii. The project proponent shall furnish the requisite documents from the
competent authority in support of drawl of ground water and surface water and
supply of electricity.

ix. Process description along with major equipment and machineries, process
flow sheet (Quantitative) from raw material to products to be provided.

X. Hazard identification and details of proposed safety systems.

Xi. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments
thereto obtained for the project from MoEF&CC/SEIAA shall be
attached as an Annexure. A certified copy of the latest Monitoring
Report of the Regional Office of the Ministry of Environment, Forest
and Climate Change as per circular dated 30™ May, 2012 on the status
of compliance of conditions stipulated in all the existing environmental
clearances including Amendments shall be provided. In addition, status
of compliance of Consent to Operate for the ongoing /existing
operation of the project from SPCB/PCC shall be attached with the
EIA-EMP report.

b. In case the existing project has not obtained environmental clearance,
reasons for not taking EC under the provisions of the ELA Notification
1994 and/or EIA Notification 2006 shall be provided. Copies of
Consent to Establish/No Objection Certificate and Consent to Operate
(in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted.
Further, compliance report to the conditions of consents from the
SPCB shall be submitted.

4. Site Details

i,

Location of the project site covering village, Taluka/Tehsil, District and State,
Justitication for selecting the sife, whether other sites were considered.

Terms of Reference for project tiled " Expansion of Steel Melting Shop (I,08,000 to 3,506,000 TPA) aleng with installation of Captive Power
Plomt of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill)
Mis. SPS Steels Rolling Mills Limited (A Unit of Shakambhari group) at Dr. Zakir Hussain Avenwe, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpnr, Durgapur, District Paschim Bardhaman, West Bengal .

Page 6 of 13



il

iit.

iv,

V1.

vil.

Vviil.

ix.

xi.

xil.

190

A toposheet of the study area of radius of 10km and site location on
1:50,000/1:25,000 scale on an A3/A2 sheet. (including all eco-sensitive areas
and environmentally sensitive places)

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating
storage area, plant area, greenbelt area, utilities etc. If located within an
Industrial area/Bstate/Complex, layout of Industrial Area indicating location of
unit within the Industrial arca/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing,
show photographs of plantation/greenbelt, in particular.

Land use break-up of total land of the project site (identified and acqulred)
government/private - agricultural, forest, wasteland, water bodies, settlements,
¢tc shall be included. (not required for industrial arca)

A list of major industries with name and type within study area (10km radius)
shall be incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be
included.

Details of Drainage of the project upto Skm radius of study area. If the site is
within I km radius of any major river, peak and lean season river discharge as
well as flood occurrence frequency based on peak rainfall data of the past 30
years. Details of Flood Level of the project site and maximum Flood Level of
the river shall also be provided. (mega green field projects)

Status of acquisition of land. If acquisition is not complete, stage of the
acquisition process and expected time of complete possession of the land.
R&R details in respect of land in line with state Government policy

S. Forest and wildlife related issues (if applicable):

il.

iii.

iv.

vi.

Permission and approval for the use of forest land (forestry clearance), if any,
and recommendations of the State Forest Department. (if applicable).

Land use map based on High resolution satellite imagery (GPS) of the
proposed site delineating the forestland (in case of projects involving forest
land move than 40 ha).

Status of Application submitted for obtaining the stage 1 forestry clearance
along with latest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries,
Biosphere Reserves, Migratory Corridors of Wild Animals, the project
proponent shall submit the map duly authenticated by Chief Wildlife Warden
showing these features vis-a-vis the project location and the recommendations
or comments of the Chief Wildlife Warden-thereon.

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden
of the State Government for conservation of Schedule T fauna, if any exists in
the study area.

Copy of application submitted for clearance under the Wildlife (Protection)
Act, 1972, to the Standing Committee of the National Board for Wildlife.

Terms of Reference for project titled “Expansion of Steel Melting Shop (1,08,000 tc 3,560,000 TPA) along with installation of Captive Power
Plant of 10 MWV (5 MW WHRB & 5 MW AFBC) within exisiing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill)
M/s. SPS Steels Rolling Mills Limited (4 Unit of Shakambhari group) at Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, West Bengal”.
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6. Environmental Status

i

ii.

iii.

iv.

Determination of atmospheric inversion level at the project site and site-
specific micro-meteorological data using temperature, relative humidity,
hourly wind speed and direction and rainfall.

AAQ data (except monsoon) at 8 locations for PMio, PMzs, §O2, NOx, CO
and other parameters relevant to the project shall be collected. The monitoring
stations shall be based CPCB guidelines and take into account the pre-
dominant wind direction, population zone and sensitive receptors including
reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per
frequency given in the NAQQM Notification of Nov. 2009 along with — min.,
max., average and 98% values for each of the AAQ parameters from data of
all AAQ stations should be provided as an annexure to the EIA Report.
Surface water quality of nearby River (60m upstream and downstream) and
other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

V. Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC.

vi. Ground water monitoring at minimum at 8 locations shall be included.

vii. Noise levels monitoring at 8 locations within the study area.

viii.  Soil Characteristic as per CPCB guidelines.

ix. Traffic study of the area, type of wvehicles, frequency of vehicles for
transportation of materials, additional traffic due to proposed project, parking
arrangement etc.

X. Detailed description of flora and fauna (terrestrial and aquatic) existing in the
study area shall be given with special reference to rare, endemic and
endangered species. If Schedule-1 fauna are found within the study area, a
Wildlife Conservation Plan shall be prepared and furnished.

xl. Socio-economic status of the study area.

7. Impact Assessment and Environment Management Plan

1.

il

iii.

Assessment of ground level concentration of pollutants from the stack
emission based on site-specific meteorological features. In case the project is
located on a hilly terrain, the AQIP Modelling shall be done using inputs of
the specific terrain characteristics for determining the potential impacts of the
project on the AAQ. Cumuliative impact of all sources of emissions (including
transportation) on the AAQ of the area shall be well assessed. Details of the
model used and the input data used for modelling shall also be provided. The
air quality contours shall be plotted on a location map showing the location of
project site, habitation nearby, sensitive receptors, if any.

Water Quality modelling — in case, if the effluent is proposed to be discharged
in to the local drain, then Water Quality Modelling study should be conducted
for the drain water taking into consideration the upstream and downstream
quality of water of the drain.

Impact of the transport of the raw materials and end products on the
surrounding environment shall be assessed and provided. In this regard,
options for transport of raw materials and finished products and wastes (large
quantities) by rail or rail-cum road transport or conveyor-cum-rail transport
shall be examined.

Terms of Reference for praject titled " Expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA) along with installation of Captive Power
Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill)
M/s. SPS Steels Rolling Mills Limited {4 Unit of Shakambhari group) at Dr. Zakiv Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgapur, Disirict Paschim Bardhoman, West Bengal”.
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A note on treatment of wastewater from different plant operations, extent
recycled and reused for different purposes shall be included. Complete
scheme of effluent treatment. Characteristics of untreated and treated effluent
to meet the prescribed standards of discharge under E(P) Rules.

Details of stack emission and action plan for control of emissions to meet
standards.

Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and
disposal. Copies of MOU regarding utilization of solid and hazardous waste
shall also be included. EMP shall include the concept of waste-minimization,
recycle/reuse/recover techniques, Energy conservation, and natural resource
conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009.
A detailed plan of action shalil be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not
less than 1,500 trees per ha. Giving details of species, width of plantation,
planning schedule etc. shall be included. The green belt shall be around the
project boundary and a scheme for greening of the roads used for the project
shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted
to harvest rainwater from the roof tops and storm water drains to recharge the
ground water and also to use for the various activities at the project site to
conserve fresh water and reduce the water requirement from other sources.
Total capital cost and recurring cost/annum for environmental pollution
control measures shall be included.

Action plan for post-project environmental monitoring shall be submitted.
Onsite and Offsite Disaster (natural and Man-made) Preparedness and
Emergency Management Plan including Risk Assessment and damage control.
Disaster management plan should be linked with District Disaster
Management Plan.

8.  Occupational health

1.

ii.

Iii.

iv.

Details of existing Occupational & Safety Hazards. What are the exposure
levels of above mentioned hazards and whether they are within Permissible
Exposure level (PEL). If these are not within PEL, what measures the
company has adopted to keep them within PEL so that health of the workers
can be preserved,

Details of exposure specific health status evaluation of worker. If the workers’
health is being evaluated by pre-designed format, chest x rays, Audiometry,
Spirometry, Vision testing (Far & Near vision, colour vision and any other
ocular defect) ECG, during pre-placement and periodical examinations give
the details of the same. Details regarding last month analysed data of
abovementioned parameters as per age, sex, duration of exposure and
department wise.

Annual report of health status of workers with special reference to
Occupational Health and Safety.

Plan and fund allocation to ensure the occupational health & safety of all
contract and casual workers.

Terms of Reference for project titled “Expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA} along with installation of Captive Power
Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant {66,000 TP4 Sponge Iron Plant & 4,56,000 TPA Rolling Mill)
M/s. 8PS Steels Rolling Mills Limited (A Unit of Shakambhari group) at Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgagur, District Paschim Bardhaman, West Bengal ",
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10.

1.

12.
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Corporate Environment Policy

i. Does the company have a well laid down Environment Policy approved by its
Board of Directors? If so, it may be detailed in the EITA report.
ii. Does the Environment Policy prescribe for standard operating process /

procedures to bring into focus any infringement / deviation / violation of the
environmental or forest norms / conditions? If so, it may be detailed in the
ElA.

iil. What is the hierarchical system or Administrative order of the company to

deal with the environmental issues and for ensuring compliance with the
environmental clearance conditions? Details of this system may be given.

iv. Does the company have system of reporting of non-compliances / violations of

environmental norms to the Board of Directors of the company and / or
shareholders or stakeholders at large? This reporting mechanism shall be
detailed in the E1A report

Details regarding infrastructure facilities such as sanitation, fuel, restroom ete. fo be
provided to the labour force during construction as well as to the casual workers
including truck drivers during operation phase.
Corporate Environment Responsibility (CER)

i To address the Public Hearing issues, an amount as specified under Ministry’s
Office Memorandum vide F.No. 22-65/2017-1A.111 dated 1st May 2018
amounting to Rs. ... crores, shall be earmarked by the
project proponent, towards Corporate Environment Responsibility (CER).
Distinct CER projects shall be carved out based on the local public hearing
issues. Project estimate shall be prepared based on PWD schedule of rates for
each distinct Item and schedule for time bound action plan shall be prepared.
These CER projef:ts as indicated by the project proponent shall be
implemented along with the main project. Implementation of such program
shall be ensured by constituting a Committee comprising of the project
proponent, representatives of village Panchayat & District Administration.
Action taken report in this regard shall be submitted to the Ministry’s Regional
Office. No free distribution/donations and or free camps shall be included in
the above CER budget

Any litigation pending against the project and/or any direction/order passed by any
Court of Law against the project, if so, details thereof shall also be included. Has the
unit received any notice under the Section 5 of Environment (Protection) Act, 1986 or
relevant Sections of Air and Water Acts? 1f so, details thereof and compliance/ATR to
the notice(s) and present status of the case.

A tabular chart with index for point wise compliance of above ToRs.

The ToRs prescribed shall be valid for a period of three years for submission of the
EI1A-EMP reports along with Public Hearing Proceedings (wherever stipulated).

The following general points shall be noted:

i.
ii.

All documents shall be properly indexed, page numbered.
Period/date of data collection shall be clearly indicated.

Terms of Reference for project titled "' Expansion of Steel Melting Shop (1,08,000 f0 3,50,000 TPA) alongwith installation of Captive Power
Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,506,000 TPA Rolling Mill)
Mfs. SPS Sreels Rolling Mills Limited (4 Unit of Shakambhari group) at Dr. Zakir Hussain Avenue, G.1. Road (Indo Americon More),
Durgopur, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, West Bengal ™.
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Authenticated English translation of all material in Regional languages shall be
provided.

The lettet/application for environmental clearance shall quote the MOEF&CC file No.
and also attach a copy of the letter.

The copy of the letter received from the Ministry shall be also attached as an annexure
to the final EIA-EMP Report.

The index of the final EIA-EMP report must indicate the specific chapter and page no.
of the EIA-EMP Report

While preparing the EIA report, the instructions for the proponents and instructions
for the consultants issued by MOEF&CC vide O.M. No. J-11013/41/2006-1A 11 (D
dated 4™ August, 2009, which are available on the website of this Ministry shall also
be followed.

The consultants involved in the preparation of EIA-EMP report after accreditation
with Quality Council of India (QCl)/National Accreditation Board of Education and
Training (NABET) would need to include a certificate in this regard in the EIA-EMP
reports prepared by them and data provided by other organization/Laboratories
including their status of approvals etc. Name of the Consultant and the Accreditation
details shall be posted on the EIA-EMP Report as well as on the cover of the Hard
Copy of the Presentation material for EC presentation.

ToRs’ prescribed by the Expert Appraisal Committee (Industry) shalf be considered
for preparation of EIA-EMP report for the project in addition to all the relevant
information as per the ‘Generic Structure of EIA’ given in Appendix 111 and IIIA in
the EIA Notification, 2006. Where the documents provided are in a language other
than English, an English translation shall be provided. The draft EIA-EMP report
shall be submitted to the State Pollution Control Board of the concerned State
for condnct of Public Hearing. The SPCB shall conduct the Public
Hearing/public consultation, district-wise, as per the provisions of EIA
notification, 2006. The Public Hearing shall be chaired by an Officer not below
the rank of Additional District Magistrate. The issues raised in the Public Hearing
and during the consultation process and the commitments made by the project
proponent on the same shall be included separately in EIA-EMP Report in a separate
chapter and summarised in a tabular chart with financial budget (capital and revenue)
along with time-schedule of implementation for complying with the commitments
made. The final EIA report shall be submitted to the Ministry for obtaining
environmental clearance.

E

Terms of Reference for project titled “Expansion of Steel Melting Skop (1,08,000 to 3,50,000 TPA) along with installation of Captive Power
Plant of 10 MW (3 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56.000 TPA Rolling Mill)
Ms. SPS Steels Rolling Mills Limited (4 Unit of Shakambhari grovp) at Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, West Bengal "
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ANNEXURE-2
ADDITIONAL ToRs FOR

METALLURGICAL INDUSTRY (FERROUS AND NON-FERROUS)

Complete process flow diagram describing each unit, its processes and operations,
along with material and energy inputs & outputs (material and energy balance).
Emission from sulphuric acid plant and sulphur muck management.

Details on installation of Continuous Emission Monitoring System with recording
with proper calibration system

Details on toxic metals including fluoride emissions

Details on stack height.

Details on ash disposal and management

Complete process flow diagram describing process of lead/zinc/copper/ aluminium,
elc.

Details on smelting, thermal refining, melting, slag fuming, and Waelz kiln operation
Details on Holding and de-gassing of molten metal from primary and secondary
aluminium, materials pre-treatment, and from melting and smelting of secondary
aluminium

Details on toxic metal content in the waste material and its composition and end use
(particularly of slag).

Trace metals in waste material especially slag.

Plan for trace metal recovery

Trace metals in water

k& kA

Terms of Reference for project titled “Expansion of Steel Melting Shop (1,08,000 to 3,350,000 TPA) along with installation of Captive FPower
Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Stee! Plant (66,000 TP4 Sponge Iron Plant & 4,56,000 TPA Rolling Mifl)
M/s. SPS Steels Rofling Mills Limited (A Unit of Shakambhori group) ar Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, West Bengal”.
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Executive Summary
Executive summary of the report in about 8-10 pages incorporating the following:

i. Project name and location (Village, Dist, State, Industrial Estate (if applicable)

ii. Products and capacities. If expansion proposal, then existing products with
capacities and reference to earlier EC.
iii. Requirement of land, raw material, water, power, fuel, with source of supply
(Quantitative)
iv. Process description in brief, specifically indicating the gaseous emission, liquid
effluent and solid and hazardous wastes. Materials balance shall be presented.
V. Measures for mitigating the impact on the environment and mode of discharge or
disposal.
vi. Capital cost of the project, estimated time of completion
vii. Site selected for the project — Nature of land — Agricultural (single/double crop),

barren, Govt/private land, status of is acquisition, nearby (in 2-3 km.) water body,
population, with in 10km other industrics, forest, eco-sensitive ZONES,
accessibility, (note — in case of industrial estate this information may not be

necessary)
viii., Baseline environmental data — air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio-economic condition of the nearby population
ix. Identification of hazards in handling, processing and storage of hazardous material
and safety system provided to mitigate the risk.
X. Likely impact of the project on air, water, land, flora-fauna and nearby population
xi. Emergency preparedness plan in case of natural or in plant emergencies
xii. Issues raised during public hearing (if applicable) and response given
xiii. CSR plan with proposed expenditure.
xiv, Occupational Health Measures
XV. Post project monttoring plan

ek g

Terms of Reference for projeci tiled “Expansion of Steel Melting Skop (1,08,000 to 3,50,000 TPA) along with installation of Captive Power
Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel Plant (66,000 TPA Sponge lron Plant & 4,56,000 TPA Rolling Mill)
Mis. SPS Steels Rolling Mills Limited (A Unit of Shakambhari group) at Dr. Zakir Fussain Avenwe, G.T, Road (Indo American More),
Durgapur, Tehsil Faridpur, Durgapur, District Paschim Bardhaman, West Bengal "
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.. WEST BENGAL POLLUTION CONTROL BOARD
WEST BENGAL (Department of Environment, Govt. of West Bengal)
Paribesh Bhawan, 10A, Block - LA, Sector-TIT
‘- . . Bidhannagar, Kolkata-700 106, India

Tel : 2335 - 9088 / 7428 /8211 /6731 /0261 /8861 / 5868 / 1625

Wy Fax : 2335 - 5868 / 2813

City Code : 33, Country Code : 91
Website: www.wbpcb.gov.in

Memo No.S98&(1- H{)-zm-smou(s) Dated: 04 .09.2021

CIRCULAR

It is hereby informed that a Public Hearing will be held on 05.10.2021 at 12:00 Noon at the
Desbandhu Bhawan, D.S.P. Steel City, B-Zone Health Centre, Durgapur — 713205, Dist — Paschim
Bardhaman, West Bengal for the proposed expansion of Steel Melting Shop (1,08,000 to
3,50,000 TPA) along with installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW
AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill) at
Dr. Zakir Hussain Avenue, G. T. Rbad (Indo American More), Durgapur, Tehsil — Faridpur,
Durgapur, Dist — Paschim Bardhaman, West Bengal by M/s. SPS Steels Rolling Mills Ltd. Paper
notification in this respect may kindly be seen in “Millennium Post” & “Aajkaal” dated

02.09.2021 and “Sanmarg” dated 03.09.2021.

In this regard copies of the draft EIA / EMP report and Executive Summary of the project along
with soft copies are sent herewith for record and for access to the general public for their
information and participation of locally affected persons in the Public Hearing on 05.10.2021.
Special care against any damage or pilferage of the draft EIA / EMP report and Executive

Summary copies should be taken as these are very much limited in number.

W\%ﬁ\w‘“ (

Senior Environmental Engineer (EIM Cell)
West Bengal Pollution Control Board

W~
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- PROCEEDINGS OF THE PUBLIC HEARING HELD ON05.10.2021 AT 12:00
NOON AT DESBANDHU BHAWAN, D.S.P. STEEL CITY, B-ZONE HEALTH
CENTRE, DURGAPUR - 713205, DIST — PASCHIM BARDHAMAN, WEST BENGAL
FOR THE PROPOSED EXPANSION PROJECT OF STEEL MELTING SHOP
(1,08,000 TO 3,50,000 TPA) ALONG WITH INSTALLATION OF CAPTIVE POWER
PLANT OF 10 MW (5 MW WHRB & 5 MW AFBC) WITHIN EXISTING STEEL
PLANT (66,000 TPA SPONGE IRON PLANT & 4,56,000 TPA ROLLING MILL) AT
DR. ZAKIR HUSSAIN AVENUE, G. T. ROAD (INDO AMERICAN MORE),
DURGAPUR, TEHSIL — FARIDPUR, DURGAPUR, DIST — PASCHIM BARDHAMAN,
WEST BENGAL BY M/S. SPS STEELS ROLLING MILLS LTD.

M/s. SPS Steels Rolling Mills Ltd. submitted an application to the West Bengal Pollution
Control Board (herein after referred to as the State Board) for conducting a Public Hearing
for the proposed expansion of existing Steel Melting Shop (1,08,000 to 3,50,000 TPA)
along with installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW AFBC)
within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill) at
Dr. Zakir Hussain Avenue, G. T. Road (Indo American More), Durgapur, Tehsil — Faridpur,
Durgapur, Dist — Paschim Bardhaman, West Bengal. As per the notification S.0. 1533
dated 14th September, 2006 of the MoEF&CC, Govt. of India and amendments made
thereafter, Environmental Clearance (EC) for the said project is required to obtain after
conducting Public Hearing.

Accordingly, the State Board conducted the Public Hearing on 05.10.2021 at 12:00 noon at
Desbandhu Bhawan, D.S.P. Steel City, B-Zone Health Centre, Durgapur — 713205,
Dist — Paschim Bardhaman, West Bengal. A considerable gathering of people were present
during the hearing. List of the panel members and others present during the public hearing
is enclosed in Annexure I.

Sri Sandip Tudu, WBCS (Executive), Additional District Magistrate (L & LR),
Dist- Paschim Bardhaman, West Bengal presided over the public hearing.

The public hearing started with a welcome note from Sri A. K. Dey, Environmental
Engineer & In-Charge, Durgapur Regional Office, W. B. Pollution Control Board. He
briefed the audience about the modalities and significance of the Public Hearing, which is a
part of Public Consultation process under EIA Notification, 2006 and its subsequent
amendments.

Sri A. K. Dey requested the project proponent to describe the proposed expansion project to
be undertaken in detail and to use of local language. He requested the gathering present at
the hearing to come up with relevant questions and suggestions regarding the proposed -
expansion project. Sri Dey informed that proceedings of the public hearing along with
videography will be forwarded to the appropriate authority for their consideration for setting
up the proposed expansion project of M/s. SPS Steels Rolling Mills Ltd.

On behalf of M/s. SPS Steels Rolling Mills Ltd., Sri Shovan Gupta narrated the proposed
expansion project of existing Steel Melting Shop (1,08,000 to 3,50,000 TPA) along with
installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within
existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill).
Sri Gupta explained the location details of the project, project cost and basic requirements
like land, water, fuel, manpower, raw materials etc. for the proposed expansion project.

Conlinugil..comonans Page 2
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Sri Gupta also shared the baseline data of land use, ambient air quality, water quality etc. He
elaborated on the steps to be taken to control environmental pollution, rain water harvesting,
plantation, occupational health & safety, budget for environment management plan in terms
of capital cost and recurring cost.

The details of the proposed expansion project and existing project as shown in the power
point presentation by Sri Shovan Gupta on behalf of M/s. SPS Steels Rolling Mills Ltd. is

given in the Table below:-

Name of the Existing Production Proposed Additional Total Remarks
Units Capacity as per CTO Production (Existing +
Installed Production (in ton) | Capacity | Production Proposed)
Capacity Annually | Monthly Production
Sponge Iron 2x40* + 66,000 5500 2x100 66,000 TPA | 66,000 TPA | No change in
Plant (DRI) 1x100 TPD TPD production
capacity.
*As per the recommendation of EAC the company will phase out existing 2x40 TPD DRI kilns and
will install 1100 TPD DRI kiln. The total capacity of Sponge Iron Plant will remain unchanged.
SMS 2x15 Ton IF | 1,08,000 | 9000 5X20 Ton | 3,50,000 3,50,000 Expansion to
(M.S. Billets) with caster* with 2 TPA TPA meet Rolling mill
casters requirement
and one through hot
LRF charging
bypassing
existing reheating
furnace
* Existing 2x15 Ton IF with Caster will be dismantled after proposed expansion
Rolling Mill I 300 4,56,000 | 38,000 No change 4,56,000 No change
TPD TPA
I | 1000
TPD
Reheating I | 18 TPH - - To be dismantled after - To be dismantled
Furnace# expansion
Il | 18 TPH - - To be dismantled after - To be dismantled
expansion
Il | 18 TPH - - No Change 1x 18 TPH | No change

#Both Rolling Mills will be hot charged after expansion. Two reheating shall
expansion and only one Reheating Furnace will be kept as back up to feed cold billets.

be dismantled after]

Captive Power NIL 10 MW 10 MW New
Plant (5 MW WHRB + 5 MW (5 MW Installation for
AFBC) WHRB + 5 | backward
MW AFBC) | integration

Sri G. G. Chakraborty, Assistant Environmental Engineer, WBPCB requested the gathering
to come up with relevant questions to fulfill the objectives of the public hearing.

455
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During the discussion the panel members and the others present in the public hearing made
queries / suggestions with respect to the proposed project, which are noted below:

Sri Hirak Ghosh of Vill- Bidhannagar asked the Project Proponent (PP) regarding the
planning for education & health of local people through their corporate social responsibility.

Sri Ritin Mukherjee of Vill- Arambagh wanted to know about the controlling measure for
abatement of noise pollution to be generated by the unit.

Sri Lakshman Mondal of of Vill- Muchipara requested the PP to elaborate the Air Pollution
Control system to be adopted for the proposed expansion project.

Sri Suman Ghosh of Vill- ABL Township asked the PP to elaborate the pollution control
measure to be adopted for the proposed expansion project.

Sri Avishek Mondal of Vill- Sagarbhanga requested the PP for development and
maintenance the road to be deteriorated for movement of different vehicle during
construction phase.

Sri Supriya Mondal of Vill- Piari More opined that the PP should undertaken local school &
road development programme.

Sri Bikash Kumar Mondal of Vill- Khairasol suggested that the PP should follow all the
prevailing norms regarding the industrial safety.

Sri Sanjib Guha of Vill- Mamra welcome the proposed expansion project. He requested the
PP for consideration of local employment.

Sri Mrinal Mukherjee of Vill- Sagarbhanga opined that the PP should operate its plant by
proper functioning of Air Pollution Control Device. He requested the W. B. Pollution
Control Board to keep strict surveillance regarding operation of the plant of PP maintaining
the prevailing environmental norms.

On demand of participant of public hearing Sri G. G. Chakraborty, Assistant Environmental
Engineer elaborated the environmental control measures to be adopted by the PP for
operation of plant as shown in presentation. He described in details about the source of
generation of air pollution and its control system, source of generation of waste water and
its treatment system, noise pollution and its abatement system, solid wastes and its disposal
system. He also briefly described the role W. B. Pollution Control regarding control of
industrial pollution. He requested the PP to address the issues raised in the public hearing
regarding development and maintenance the road to be deteriorated for movement of
different vehicle during construction phase, local school & road development programme,
Industrial safety, local employment etc.

Continued..............Page 4

456



204 R

Page 4

Sri S. K. Sachen, Executive Director, M/s. SPS Steels Rolling Mills Ltd. informed that local
employment will be carried out as per the requirement and merit of the local people. They
will also give emphasis on skill development programme of local people. He informed that
presently they are operating a school in the area. Sri S. K. Sachen highlighted their role
during lock down period imposed due to Covid 19 pandemic. He elaborated that they had
distributed food, organized health camp etc. under the corporate social responsibility
programme. He informed that they are committed to undertake socio-economic
development of the locality. Sri S. K. Sachen also informed that the different issues rose in
the public hearing will be addressed/implemented as per their level best.

Sri Prabhat Chatterjee, Hon’ble MIC (Environment & PWD), Durgapur Municipal
Corporation welcomed the participant and also the proposed expansion project. He opined
that the proposed expansion project will create local employment and upgrade the socio-
economic scenario of the locality. Sri Prabhat Chatterjee appreciated the role of M/s. SPS
Steels Rolling Mills Ltd. during lock down period imposed due to Covid 19 pandemic. He
shared the vision of the Hon’ble Chief Minister, Government of West Bengal and the State
Government regarding the development of industry in the state. He expressed his hope that
the PP should operate its plant maintaining all prevailing norms.

Sri Sandip Tudu, WBCS (Executive), Additional District Magistrate (L & LR),
Dist- Paschim Bardhaman welcomed the proposed expansion project. He briefly described
the feasibility of development of industry in the district of Paschim Bardhaman. He opined
that the geographical position, transportation facility, availability of raw materials etc. are
the main causes of development of industry in the district of Paschim Bardhaman.
Sri Sandip Tudu, WBCS (Executive) requested the participants to come up with positive
mind for development of industry in the area. He also reminded the PP that the industry
should develop maintaining the all prevailing norms and also not disturbing the local
people. There should be co-operation/understanding between the local people and the
industry. Sri Tudu informed that fulfillment of commitment made by the PP in the public
hearing is mandatory.

The Additional District Magistrate (LR) stated that the industry should strictly follow the
compliance of air emission, water pollution, noise pollution and other prevailing norms and
requested to West Bengal Pollution Control Board to keep close vigil regarding operation of
the plant following all environmental norms.

Finally, Sri Sandip Tudu, WBCS (Executive), Additional District Magistrate
(L & LR),concluded the hearing with thanks to the audience for participating actively in the

public hearing. o Z\o‘?\‘
Ao\ %
Arup Kumar/ i)ey : Sandip TuduWBeS (Executive)
Environmental Engineer & In-Charge Additional District Magistrate (L & LR), Paschim Bardhaman
Durgapur R. O &
West Bengal Pollution Control Board Chairman of the Public Hearing
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IADIVISION-INDUSTRY-1 SECTOR)

*kkk*k

Dated: 11.08.2022

Date of Zero Draft MoM sent to EAC: 08.08.2022
Approval by Chairman: 11.08.2022
Uploading on PARIVESH: 11.08.2022

MINUTES OF THE 10" EXPERT APPRAISAL COMMITTEE (INDUSTRY-
1 SECTOR) MEETING HELD DURING AUGUST 1-3, 2022

Venue:  Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 through
Video Conferencing

Time: 10:30 AM onwards
DAY-1: AUGUST 1, 2022 [MONDAY]

0) Opening Remarks by the Chairman, EAC
Shri Rajive Kumar, Chairman EAC welcomed the Committee members and opened
the EAC meeting for further deliberations.

Shri Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1
Sector) for preparation and uploading the agenda of the EAC meetings and draft record of
discussion very scientifically, systematically and timely on Parivesh Portal.

(i)  Nomination of Vice Chairman of the Expert Appraisal Committee

The Expert Appraisal Committee (EAC) requested Dr. Dipankar Shome to become
the Vice Chairman of the Expert Appraisal Committee. Dr. Shome agreed the request of
the EAC to become the Vice Chairman for one year. The EAC welcomed to Dr. Dipankar
Shome as Vice Chairman.

(iii) Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal, Scientist ‘E> & Member Secretary, EAC (Industry-1 Sector)
appraised to the Committee about the details of Agenda items to be discussed during this
EAC meeting.

Approved Minutes of 10" meeting of the EAC for Industry-I sector held on 1%-3" August, 2022 Page 1 of 333
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(iv)  Confirmation of the Minutes of the 9" Meeting of the EAC (Industry-1 Sector)
held during July 13-14, 2022 at MoEF&CC through Hybrid Mode.

The EAC, having taken note that final minutes were issued after incorporating
comments offered by the EAC (Industry-1 Sector) members on the minutes of its 9t
Meeting of the EAC (Industry-1 Sector) held during July 13-14, 2022 conducted
through Hybrid Mode, and noted that no request has been received for
modifications/factual correction, in the minutes of the 9" EAC meeting for the
project/activities, and confirmed the same.

Details of the proposals considered during the meeting conducted through Video
Conferencing, deliberations made and the recommendations of the Committee are
explained in the respective agenda items as under:

Consideration of Environmental Clearance Proposals

Agenda No. 10.1

10.1

Greenfield project of DRI based Steel plant to produce Beneficiated Iron Ore throughput
1,200,000 TPA; Iron Ore Pellets 1,800,000 TPA; Sponge Iron 198,000 TPA; Mild Steel
Billets 194,040 TPA; Rerolled Steel Products through Hot Charging and through
Reheating Furnace 224,070 TPA; Ferro Alloys 20,000 TPA and/ or Pig iron 40,000 TPA
from 2.5 MVA x 4Nos SAF; Captive Power of 32MW (16MW through WHRB and
16MW through CFBC); Cement (PPC, PSC or OPC) 100,000 TPA and Fly Ash Bricks
138,600TPA by M/s GR Integrated Steel Private Limited at Village- Mudpar, Tahsil-
Berla, District- Bemetara, Chhattisgarh- Consideration of Environmental Clearance.

[Proposal No. IA/CG/IND/236777/2021; File No. J-11011/455/2021-1A.11(1)]
[Consultant: Anacon Laboratories Pvt. Ltd. Nagpur; Valid upto 29.03.2023]

10.1.1 M/s. GR Integrated Steel Private Ltd. has made an online application vide Proposal No

IA/CG/IND/236777/2021 dated 11" July, 2022 along with copy of EIA/EMP report, Form — 2
and certified compliance report seeking Environment Clearance (EC) under the provisions of
the EIA Notification, 2006 for the project mentioned above. The proposed project activity is
listed at S. No. 3(a) Metallurgical Industries, 1(d) Thermal Power Plant, 2(b) Mineral
Beneficiation and 3(b) Cement plants under Category "A" of the schedule of the EIA
Notification, 2006 and appraised at central level.

10.1.2 Name of the EIA consultant: M/s. Anacon Laboratories Pvt. Ltd. Nagpur [S. No. 65, List of

ACOs with their Certificate / Extension Letter No: NABET/EIA/2023/SA 0160 valid till
29.03.2023; Rev. 24, July 05, 2022].

DY
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Agenda No. 10.4

10.4 Expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA) along with installation of
Captive Power Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel
Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill), located at Dr. Zakir
Hussain Avenue, G.T. Road (Indo American More), Durgapur, Tehsil Faridpur
Durgapur, District Paschim Bardhaman, West Bengal by M/s. SPS Steels Rolling Mills
Limited (A Unit of Shakambhari group) — Consideration of Environmental Clearance .

[Proposal No. IA/WB/IND/254615/2003; File No. J-11011/156/2020-1A.11(1)]
[Consultant: J.M. EnviroNet Pvt. Ltd.; Valid upto 07.02.2023]

10.4.1 M/s. SPS Steels Rolling Mills Limited (A Unit of Shakambhari group) has made an online
application vide proposal no. IA/WB/IND/254615/2003 dated 6™ July, 2022 along with copy of
EIA/EMP Report, Form - 2 and Certified EC Compliance Report seeking Environment
Clearance (EC) under the provisions of the EIA Notification, 2006 for the project mentioned
above. The proposed project activity is listed at schedule no. 3(a) Metallurgical Industries
(ferrous & non-ferrous), and 1(d) Thermal Power Plantsunder Category “A” of the schedule of
the EIA Notification, 2006 and appraised at Central Level.

10.4.2 Name of the EIA consultant: M/s J.M. EnviroNet Pvt. Ltd. [SI. No. 41, List of ACOs with their
Certificate / Extension Letter no. NABET/EIA/2023/RA 0186; valid upto 07.02.2023, Rev. 24,
July 05, 2022].

Details submitted by Project proponent
10.4.3 The details of the ToR are furnished as below:
Da_te OT Consideration Details Date of ToR Validity
Application Accord
21 Meeting of EAC on
24" June, 2020| 30" July — 1%t August | Term of Reference

2020

24" August, | 23" August,
2020 2024

10.4.4 The project of M/s. SPS Steels Rolling Mills Limited located at Dr. Zakir Hussain Avenue,
G.T. Road (Indo American More), Durgapur, Tehsil Faridpur Durgapur, District Paschim
Bardhaman, West Bengal is for expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA)
along with installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW AFBC)
within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill).

10.4.5 Environmental Site Settings:

S. No. Particulars Details Remarks
i. | Total land 9.38 hectares. Plant in industrial area. Land use:
Already
industrial.
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S. No. Particulars Details Remarks
Land acquisition details | Total land is under the possession of the -
ii. |as per MOEF&CC O.M. | company. Expansion will be done within
dated 7/10/2014 existing plant premises.
Existence of habitation Plant Site: No habitation exists within the -
li. | &involvement of R&R, | plant site and R&R is not applicable.
if any. Study Area: Project located in industrial area
of Durgapur city. There are approx. 100 wards
& villages in 10 km radius study area.
Latitude and Longitude Point Latitude Longitude -
iv. | of all corners of the A. | 23°3055.03"N | 87°1954.98"E
project site B. | 23°30'51.16"N | 87°19'57.96"E
C. | 23°3045.50"N | 87°19'54.08"E
D. | 23°30'45.00"N | 87°1951.20"E
E. | 23°3047.44"N | 87°19'44.38"E
F. | 23°30'56.08"N | 87°19'42.29"E
G. | 23°31'0.91"N 87°19'44.14"E
v. | Elevation of the project | 86 m to 91 m above mean sea level. -
site
Involvement of Forest No Forest Land is involved in the plant site. -
vi. | land if any.
Water body exists within | Project site: No water body exists within the -
vii. | the project site as well as | plant site.
study area Study area: Following water bodies falls
within 10 km radius:
Distance Directio
Water body (km) N
Left Bank Main 2.5 km SSW
Canal
Damodar River 4.0 km SSW
Barjora Nadi 6.5 km SW
Kunur Nadi 7.0 km NE
Panagarh Branch 8.0 km ESE
Canal
Damodar Branch 8.0 km ESE
Canal
viii. | Existence of Nil. -
ESZ/ESA/national
park/wildlife No Reserve Forest exists within 10 km radius
sanctuary/biosphere of the plant site. Durgapur Protected Forest is
reserve/tiger at 5.5 km in East Direction from plant site.
reserve/elephant reserve
etc. if any within the

Approved Minutes of 10" meeting of the EAC for Industry-I sector held on 1%-3" August, 2022
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S. No. Particulars Details Remarks
study area.
ix. | Critically/ Severally The plant is in Industrial area, Durgapur. As
Polluted Areas (CPA/ per honorable NGT order on polluted areas the
SPA) plant has Comprehensive Environmental
Pollution Index (CEPI) score of 65.56 and
hence comes under Severely Polluted Area.

10.4.6 The existing project was accorded Consent to Establish from West Bengal Pollution Control
Board vide Memo No. 3014(1-5)-2N-30/2003 dated 27.06.2003 and Memo No. 1614-
202/WPB/SEE(KO)-GEN/2004 dated 11.08.2004. EC was not obtained for the project under
1996 notification as the cost of project was Rs. 12 Crores only and also not under 2006
notification as it was started before EIA Notification, 2006 came into existence. SPS Steels
Rolling Mills Limited - the makers of Elegant Steel and TMT bars was taken over by
Shakambhari group after receiving approval from the Kolkata bench of National Company
Law Tribunal (NCLT) and process of acquisition was completed on 11" April 2019. Corporate
Insolvency Resolution Process (CIRP) in terms of IBC Code, 2016 commenced against SPS
Steels Rolling Mills Limited pursuant to an order of Hon’ble NCLT dated 22nd Dec., 2017.
Resolution Plan was approved with various reliefs / concessions / grants including following
which provides immunity to the Company under various Laws. Consent to Operate for the
existing unit was accorded by West Bengal Pollution Control Board for Sponge Iron (5500 MT
per Month production with 1 x 100 TPD & 2 x 40 TPD DRI Kiln), Steel Ingot/Billet (9000 MT
per Month production with 2X15 Ton IF with caster) & DG Sets (380 & 415 KVA) in its
premises vide Consent Letter no. CO 123308 dated 28.05.2019 valid up to 30.09.2023 issued
vide Memo NO: 938-dr-C0O-S/11/1879 dated 28.05.19. Consent to Operate for the TMT Rod
(38000 MT per Month production & 3 nos. Reheating Furnace) was also obtained vide Consent
Letter no. CO 114837 dated 17.05.2018 valid up to 28.02.2023 issued vide Memo No: 1749-
dr-CO-0/10/0734 dated 17.05.2018.

10.4.7 Implementation status of the existing CTO - SPS Steels Rolling Mills Limited is presently
operating Steel Plant which includes 66,000 TPA Sponge iron plant (DRI) (2X40 + 1X 100
TPD), 1,08,000 TPA Steel Melting Shop (2X15 Ton IF with caster), 4,56,000 TPA Rolling
Mill (2 units).

Name of the Existing Facility & Production | Consent to Operate for Existing

Product Capacity Capacity
Sponge Iron 5500 MT per Month production | Consent Letter no. CO 123308 dated
with 1 x 100 TPD & 2 x 40 TPD | 28.05.2019 valid up to 30.09.2023
DRI Kiln issued vide Memo NO: 938-dr-

Steel Ingot/Billet | 9000 MT per Month production | COS/11/1879 dated 28.05.19
with 2X15 Ton IF with caster
DG Sets 380 & 415 KVA

TMT Rod 38000 MT per Month Consent Letter no. CO 114837 dated
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™4

Name of the
Product

Existing Facility & Production
Capacity

Consent to Operate for Existing
Capacity

production &3 nos. Reheating
Furnace

17.05.2018 valid up to 28.02.2023
issued vide Memo No: 1749-dr-
C0OO0/10/0734 dated 17.05.2018

10.4.8 The unit configuration and capacity of proposed project is given as below:

Name of the Existing Production Proposed Additional Total Remarks
Units with Capacity as per CTO Production (Existing +
Products Installed Production (in ton) Capacity | Production Proposed)
Capacity | Annually | Monthly (TPA) Production
Sponge Iron | 2x40 TPD .
plant (OR) | +1x100 | 00:0% 5500 2x100 0 66,000 TPA | O Change  in
TPD TPA TPD* production capacity.
* As per the recommendation of EAC the company will phase out existing 2x40 TPD DRI kilns and will
install 1x100 TPD DRI kiln. The total capacity of Sponge Iron Plant will remain unchanged.
SMS 2x15 Ton 1,08,000 9000 5x20 Ton 2,42,000 3,50,000 Expansion to meet
(M.S. IF with with 2 TPA TPA Rolling mill
Billets) caster* casters requirement through
and one hot charging
LRF bypassing existing
reheating furnace
* Existing 2x15 Ton IF with Caster will be dismantled after proposed expansion
Rolling Mill | 1 300 | 4,56,000 38000 No change 4,56,000 No change
(Long TPD TPA
Products) Il | 1000
TPD
Reheating I 18 - - To be dismantled after - To be dismantled
Furnace# TPH expansion
I 18 - - To be dismantled after - To be dismantled
TPH expansion
Il 18 - - No Change 1x18TPH No change
TPH
Note: #Both Rolling Mills will be hot charged after expansion. Two reheating shall be dismantled after
expansion and only one Reheating will be kept as back up to feed Cold billets.
Captive NIL 10 MW 10 MW New Installation for
Power Plant (5 MW WHRB + 5 MW (5 MW backward
(Power) AFBC) WHRB + integration
5 MW
AFBC)

10.4.9 The details of the raw material requirement for the proposed project along with its source and
mode of transportation is given as below:

S.

Required

Estimated Quantity (in TPA)

So

urce of Mode of Distance
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No. Raw Existing | Additional Total Raw Material | Transportation | from Project
Material after Site (km)
expansion
| Sponge Iron Division
Iron Ore 98492 - 98492 Barbil Road/Rail 300
(Net)
Coal 62277 - 62277 Import Road/Rail 60
Dolomite 2251 - 2251 Katani/Bhutan Road 270/990
Il | SMS Division
Pig Iron 20681 46340 67021 SAIL/Local Road/Rail 15
Sponge 94500 211750 306250 Local Internal /Road --
Iron
Ferro 1296 2904 4200 Local Road --
Alloys
Scrap 13642 30569 44211 Local Internal / Road --
111 | Rolling Mill Division
Billets 474240 - 474240 Internal & Internal / Road --
Local
IV | Captive Power Plant
Coal - 26154 26154 Import Road 60
&Domestic
Dolochar | - 20985 20985 Internal Internal --

Note: ** NH-2 passes adjacent to the plant which is a four-lane highway. Transportation of goods is being
done via railways. However, in case of unavailability of rakes and uncertain problem, in the worst-case
scenario transportation of goods is being done via existing road which is NH-2.

10.4.10 The existing water requirement for the industry is 890 m®/day which is being obtained from
Durgapur Projects Ltd. (A Govt. of West Bengal Undertaking) for which the company has
already done agreement for supply of water for industrial and domestic uses. After expansion,
total water requirement will be 1385 KLD. The company has already applied to Durgapur
Projects Ltd. (DPL) for water enhancement from existing to 1700 KL per day vide letter dated
30/07/2020. Additional Water shall be provided by DPL as and when required by the project
upon implementation. The company will be utilizing stored rainwater & treated water from
STP in Greenbelt & plantation.

10.4.11

The power requirement for the existing Plant is 17.50 MW. For this expansion, additional 27.5

MW power will be required. The total power requirement after the expansion will be 45 MW.
35 MW will be procured from DVC/WBSEDCL (Damodar Valley Corporation/West Bengal
State Electricity Distribution Company Limited) and 10 MW from captive generation.

10.4.12 Baseline Environmental Studies:

Period

Post - Monsoon Season (Oct., to Dec., 2020)
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Period Post - Monsoon Season (Oct., to Dec., 2020)

e PMjio-65.2to 134 ug/m?
e PM2s5-31.41069.9 ug/m?

AA arameters at 08
Q p e SO:-6.91028.5 pug/m?

locations 3
e NO2-14.0t040.3 pg/m
e CO-0.531t01.29 mg/m?
S. . Results (ug/m?3)
No. Scenario PM10 | SO2 | NOX
Incremental GLC level 1. Presently, due to Existing Plant 1.24 1.23 1.33

Operations
After Expansion & Modifications/
improvement in existing plant

1.02 0.5 0.53

Ground Water Quality at e pH-6.561t07.13

08 locations e Total Hardness - 51.05 to 398.54 mg/I
e Fluoride - 0.39 to 0.87 mg/I

e Chloride- 24.46 to 109.23 mg/I

e Heavy Metals — ND

Surface Water Quality at 06 e pH-7.16t07.5
locations e DO-6.8t07.4mgll

e BOD-2.2t08.24 mg/l
e COD -8t032.02 mg/l

Noise Levels Leq at 08 | During Day Time - 53.2 t0 70.2 Leq dB (A)
locations During Night Time - 45.2 to 61.3 Leq dB(A)
(Day and Night)

Traffic assessment study | = Traffic study has been conducted at NH-2which passes adjacent to the

findings plant and is a four-lane divided highway.
» Transportation of raw material, fuel & finished product will be done
100% by road.
» Existing PCU is 729 PCU/hr on NH-2 and existing Level of Service
(LOS) is:
\Y C Existing
Road (Volume in (Capacity in VIC LOS
PCU/hr.) PCU/hr.) Ratio
NH-2 729 3600 (4 lane 0.203 B
divided — Two
Way)

» PCU load after proposed expansion project will be 729 (Existing) + 8
(Additional) PCU/hr. Therefore, total volume in PCU/hr is 737 on NH -
2. Hence, modified traffic scenario & LOS will be:

V (Volume in C V/C LOS
PCU/hr.) (Capacity Ratio
Road in PCU/Mr.
as per IRC:
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Period Post - Monsoon Season (Oct., to Dec., 2020)
106-1990)
NH-2 729+8 =737 3600 0.205 B
*Note: Capacity as per IRC -106- 1990 Guideline for capacity for roads
Conclusion: The level of service will remain “B” i.e. Very Good after
including additional traffic due to expansion project.
Flora & Fauna No schedule - | species were recorded in the study area.

10.4.13 The details of solid and hazardous waste generation along with its mode of treatment/disposal

is furnished as below:

Type of Quantity Gene.rated Mode of Treatment /
S. No. Waste Waste Source after expansion Disposal
(TPA)

1. SW Fly ash CPP Sold as raw material for

cement plants and brick
28283 manufacturing

2. SW Bottom Ash CPP Used for land-filling
purposes

3. SW IF Slag Induction Furnace 47250 To slag processors for
metal recovery and further
use in road construction &
land filling purposes after
metal recovery

4. SW Dolochar DRI Plant 20985 Used in boiler in CPP for
power generation

5. SW Dust Dust from APCE 14215 To be fully consumed in

devices of DRI & SMS plant in Induction Furnace

6. SW Mill Scale Rolling Mill 6840 Sold to ferro alloys
manufactures

7. SW ETP Sludge ETP 8.30 Disposed off at Secured
landfill site

8. HW Used oil and | Plant Maintenance 500 litres/annum Sold to Authorized vendor.

grease
10.4.14 Public Consultation:

Details of Advertisement

Public Hearing Notice published in 3 Newspapers namely “Millennium

Given Post”, “Aajkaal” “Sanmarg” dated 02.09.2021.

Date _ of Public 5 October, 2021

Consultation

Venue Deshbandhu Bhawan D.S.P. Steel City, B-Zone Health Centre, Durgapur-

713205, Paschim Bardhaman.

Presiding Officer

Additional District Magistrate (L & LR), Paschim Bardhaman,

Major

Issues Raised

Local Employment, Education & Health facilities, Pollution mitigation
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measures, Skill development, Road & Infrastructure Development, etc.

Action plan as per MOEF&CC O.M. dated 30/09/2020:

S.| Concerns Physical activity to be done Unit of Measurement Cost
No.| raised during 01t Year | 02" Year | 03"Year | (in
the Public Lakh)
Hearing
1.| Education | Provide Interactive smart class 01 01 01 23
equipment /gadgets like laptops,| (Village (Village (Village
projectors, Interactive White |Bidhannagar)| Kalipur) Kadamtala)
Boards and study materials etc.
to students
2. Health Distribution of wheelchairs to |01 Nos. each |01 Nos. each |01 Nos. each| 25
Divyangs, oxygen cylinders & (Village (Village (Village
provide medical equipment in |Bidhannagar)| Kadamtala) | Faridpur)
hospitals and health centre
3. Skill Establishment of Skill 1 No. 15
Development | Development centre for Youth | (Village Bidhannagar or nearby other
suitable place)
4. Road Development/maintenance of 1 No. 1 No. 1 No. 30
development pucca roads (Village (Village | (Village Piari
and its Sagarbhanga)| Pabali) More)
maintenance
5. | Infrastructure | Development of Community 1 No. - - 07
Development Hall (Village
Sagarbhanga)
Construction of Rain Water 1 No. 1 No. 1 No. 15
Harvesting system &Pond for (Village (Village (Village
natural recharge Pabali) Kadamtala) |Karangapara)
Installation of Solar Lights 20 20 20 25
along roads (Village Piari| (Village (Village
More) Khayrasol) Pabali)
20 20
(Village (Village
Sagarbhanga)| Faridpur)
6. | Plantation Distribution/Plantation of 1000 500 Nos. 500 Nos. 10
saplings in the village Govt. (Village |(Village Piari| (Village
offices and schools Bidhannagar) More) Kadamtala)
500 500 Nos.
(Village (Village
Faridpur) |Sagarbhanga)
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S.| Concerns Physical activity to be done Unit of Measurement Cost
No.| raised during 01t Year | 02" Year | 03"dYear | (in
the Public Lakh)
Hearing
Total 1.50
Crores

10.4.15 The capital cost for the expansion project is Rs. 150 Crores and the capital cost for
environment protection measures is Rs. 22 crores, the annual Recurring cost towards
environment protection measures is Rs. 1.50 crores/annum. Existing manpower is 700 persons.
Additional requirement for expansion will be 250 persons including regular and contractual
persons. Thus, the total manpower requirement after expansion will be 950 persons which will
include all categories of unskilled, semi-skilled from local area & skilled personnel from local
& outside areas. The details of cost for environment protection measures are as follows:

: Description Capital Recurring
No. Cost Cost/annum (Crores)
(Crores)
Air Pollution ESP, WHRB & bag filters + 14.60 0.70
management stack
Water pollution Installation of Effluent 0.90 0.10
management Treatment Plant and sewage
treatment plant
Environment Lab Instrument
Monitoring Online monitoring of air,
. Water others 165 0.20
Third party investment for
monitoring
Others
Solid waste Ash handling & management 1.50 0.40
management Sludge/slag handling
Greenbelt & Additional Greenbelt 0.30 0.05
plantation development & other
development miscellaneous requirements
Rain water Required infrastructure 3.05 0.05
harvesting
Total 22.00 1.5

Rs. 1.50 Crores has been earmarked for implementation of the commitments made during
Public Hearing.

10.4.16 The plant is in Industrial area, Durgapur. As per Hon’ble NGT order on polluted areas the plant
has Comprehensive Environmental Pollution Index (CEPI) score of 65.56 and hence comes
under Severely Polluted Area. PP has submitted the Action Plan to comply with the CEPI
Recommendations as follows:

Sl.

No.

Stipulated Conditions/
Recommendations

Measures to comply CEP1 Recommendation

D
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Sl

No.

Stipulated Conditions/
Recommendations

Measures to comply CEPI Recommendation

Air Environment

Stack emission levels should be
stringent than the existing standards in
terms of the identified critical
pollutants.

Stack emission from all the stacks will be maintained within 30 mg/Nma3.

DRI Plant - ESPs (Existing 2 fields will be replaced with 4 fields).

DRI Cooler discharge, 1. Bin, Product House and Raw Material Handling
System through Bag Filter.

Captive Power Plant- Installation of 4 fields ESP.

CHP- Installation of Bag filter.

CEMS may be installed in all large /
medium red category industries (air
polluting) and connected to SPCB and
CPCB server.

OCEMS has already been installed with following stacks in the existing Plant.
1. DRI Kilns 2 X 40 TPD

Stack connected with ESP — 1 No. Opacity meter installed

2. DRI Kilns 1 X 100 TPD

Stack connected with ESP — 1 No. Opacity meter installed

Proposed Expansion:

One more Opacity meter will be installed with the stack connected with AFBC
Boiler ESP.

Therefore, after expansion there will be total 3 Nos. Opacity meters as
OCEMS (2 Nos. existing + 1 No. proposed).

Effective fugitive emission control
measures should be imposed in the
process, transportation, packing, etc.

o All material transfer points are connected with Dust Extraction system
attached with Bag filter.
» Cooler Discharge — Bag filter
> | Bin — Bag Filter
» Product House — Bag Filter
» Raw Material Handling System — Bag Filter
e Water sprinkling systems for dust suppression are provided to control the
fugitive air pollution.
o Fugitive emissions are suppressed by water sprinkling in dust prone areas.
No. of sprinkler at present — 26
Proposed addition — 10 Nos. Sprinklers
Total no. of sprinklers after expansion-36 Nos.
o Water spraying being done through water tanker on roads.
e Good housekeeping practices are maintained.
o All vibrating screens and conveyor galleries are being / shall be covered to
prevent the dust emission.
e Every possible effort being done to conserve the raw materials, energy and
water resource.

iv Transportation of materials by rail/ | e« Sponge Iron from DRI unit will be used in the own plant for feeding the
conveyor belt, wherever feasible. SMS unit;

o Billets from the SMS unit will be used in Rolling Mill

e Long products like TMT bars manufactured in the Rolling Mills will be
marketed to nearby areas by rail/road.

o Transportation of other raw materials and finished products will be done by
road / rail.

o Internal material conveying being/shall be done through covered conveyor
galleries.

o During transportation of Raw materials transportation by road being/will
done through covered vehicles being / shall be covered to prevent the dust
emission.

% Encourage use of cleaner fuels (pet | ¢ The company ensures to dismantle 2 Re-Heating furnaces and go for 100 %

coke/ furnace oil/ LSHS may be
avoided).

hot charging from SMS.
e For emergency one RH Furnace would be retained to run on CBM like

13X
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Sl Stipulated Conditions/ Measures to comply CEPI Recommendation
No. Recommendations
clean fuel.
e Thus, sizeable reduction of fuel consumption will take place.

Vi Best Available Technology may be | e At SMS, Induction Furnace (IF) based best available technology being/will
used. For example: usage of EAF / be used.

SAF / IF in place of Cupola furnace. | e For captive power generation AFBC boiler shall be installed.
Usage of Supercritical technology in
place of sub-critical technology.

vii Increase of green belt cover by 40% of | Company proposes to increase the green belt area from 33% to 40%.
the total land area beyond the | Total Plant area — 9.38 Ha.
permissible requirement of 33%, | Existing - 33 % of plant area — 3.09 Ha. Presently, 4700 trees i.e. ~1521
wherever feasible. trees/ha have been planted so far.

Additional Green Belt area — 3.75 Ha. — 3.09 Ha. = 0.66 Ha by planting trees
to the tune of 2500 trees/ha

After expansion - 40 % of plant area — 3.75 Ha. Total 9375 trees will be
planted.

viii | Stipulation of greenbelt outside the | Company proposes plantation outside the project premises such as avenue
project premises such as avenue | plantation in vacant areas and social forestry etc. Approx. 3,000 Nos. trees
plantation, plantation in vacant areas, | would be planted outside the plant premises on the government, panchayat &
social forestry, etc. vacant land as per availability.

iX Assessment of carrying capacity of | e Internal roads of plant premises will be concreted (RCC) and maintained in
transportation load on roads inside the good condition.
industrial premises. If the roads | e Assessment of carrying capacity of roads inside the industrial premises will
required to be widened, shall be be carried out to calculate the transportation load of the roads.
prescribed as a condition. e Corrective measures will be taken accordingly.

Water Environment
i Reuse / recycle of treated wastewater, | e« Domestic waste water will be treated in STP (Capacity 25 KLPD) and
wherever feasible. treated water will be re-used for greenbelt development & plantation
e Proposed CPP will employ air cooled condenser which will drastically
reduce the water consumption
o At rolling mill division total waste water being/will be treated through its
treatment system and recycled/reused.
o Maximum water required for DRI cooling system will be taken from CPP
waste water generation after necessary treatment.
ii Continuous monitoring of effluent | o The project will be based on Zero Liquid Discharge.
quality / quantity in large and medium | e Continuous monitoring of effluent will be carried out to ensure no discharge
Red Category Industries (water outside the factory premises.
polluting).

iii A detailed water harvesting plan may | Rain water harvesting pond has been developed within the plant to harvest the
be submitted by the project proponent. | rain water and reduce the amount of water consumption.

In addition, company proposes Construction of 2 Nos. tank for roof top Rain
Water Harvesting system.

03 nos. Pond for natural recharge in nearby villages. Cost earmarked for these
would be Rs. 15 lakhs.

iv Zero liquid discharge  wherever | The plant will be a Zero Liquid Discharge unit.
techno-economically feasible.

% In case, domestic waste water | Domestic waste water will be treated in STP (Capacity 25 KLPD) and treated

generation is more than 10 KLD, the

industry may install STP.

water will be re-used for greenbelt development and plantation.

Land Environment

Increase of greenbelt cover by 40% of

Company proposes to increase the green belt area from 33% to 40%.
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Sl Stipulated Conditions/ Measures to comply CEPI Recommendation
No. Recommendations
the total land area beyond the | Total Plant area — 9.38 Ha.
permissible requirement of 33%, | Existing - 33 % of plant area — 3.09 Ha. Presently, 4700 trees i.e. ~1521
wherever, feasible for new projects. trees/ha have been planted so far.

Additional Green Belt area — 3.75 Ha. — 3.09 Ha. = 0.66 Ha by planting trees

to the tune of 2500 trees/ha

After expansion - 40 % of plant area — 3.75 Ha. Total 9375 trees will be

planted.

ii Stipulation of greenbelt outside the | Company proposes plantation outside the project premises such as avenue
project premises such as avenue | plantation in vacant areas and social forestry etc. Approx. 3,000 Nos. trees
plantation, plantation in vacant areas, | would be planted outside the plant premises on the government, panchayat &
social forestry, etc. vacant land as per availability.

iii Dumping of waste (fly ash, slag, red | ¢ Dolochar (20,985 TPA) from the existing Sponge Iron Plants will be used
mud, etc.) may be permitted only at in proposed AFBC boiler.
designated locations approved by | e IF slag (47,250 TPA) will be sold to slag processors and after metal
SPCBs/ PCCs recovery it shall be used for road construction and land filling purposes.

e The scales (6,840 TPA) generated from casters will be transferred to
Induction Furnace (IF) for reuse.

o Used oils (500 litres/annum) are industrial lubricating oils which will be
stored in designated places and sold to authorized vendors.

e Scrap generated in continuous casting and rolling mills will be used as
return scrap in the IF.

e Fly ash & bottom ash (28,283 TPA) generated from CPP will be sold as a
raw material for cement plants and brick manufacturing whereas, the
bottom ash will be used in land filling.

iv More stringent norms for management | Storage and handling of hazardous waste will be done as per provisions of

of hazardous waste. The waste
generated should be preferably utilized
in co-processing

Hazardous Waste Rules, 2016

Other Conditions (Additional)

Monitoring of compliance of EC
conditions may be submitted with third
party audit every year.

Monitoring of compliance of EC conditions is/will be submitted with third
party audit every year.

The % of the CER may be at least 1.5
times the slabs given in the OM dated
01.05.2018 for SPA and 2 times for
CPA in case of Environmental
Clearance.

As per MoEFCC Office Memorandum dated 30th Sept., 2020 and 20th Oct.,
2020 and the issues raised during Public hearing, company has prepared
Socio-economic development plan for development of the area. Rs. 1.5 Crores
have been estimated towards implementation of the plan.

10.4.17 Existing greenbelt area has been earmarked and is being developed under greenbelt &
plantation which is 33% i.e. 3.09 ha of the existing plant area. Presently, 4700 trees i.e. ~1521
trees/ha have been planted so far. After expansion approx. 40% i.e., 3.75 ha of the total plant
area will be developed under greenbelt & plantation. 5 to 10 m wide greenbelt, consisting of at
least 3 tiers around plant boundary will be developed as greenbelt and green cover as per
CPCB/ MoEF&CC, New Delhi guidelines. Local and native species will be planted with a
density of 2500 trees per hectare.

10.4.18 It is submitted that there is no violation under EIA notification 2006/no court cases/no show

cause/no direction.

126
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10.4.19 Certified compliance of Consent to Operate for the ongoing existing operation of the project
has been obtained from WBPCB vide Memo No. 171(01)-4A/18/2008(Pt.-V) dated
01.02.2022. As per the report of RO, SPCB, the conditions have been complied with by the
project proponent.

Written submission by the PP:

10.4.20 During the meeting, based on the deliberations made by the EAC, the project proponent vide
letter dated 02.08.2022 through email dated 02.08.2022 submitted the revised information
w.r.t. to the following:

1.  Revised Water Balance: Freshwater for the plant has been decreased from 1625 KLD to
1385 KLD. The company will be utilizing stored rainwater & treated water from STP in
Greenbelt & plantation. The revised water balance diagram is submitted. The same is
updated at para 10.4.8 above.

2. Quantification and resubmission of compliance of CEPI recommendations for the plant:
The unit will comply with CEPI recommendation issued vide OM vide no. 22-
23/2018-1A. 11 (Pt) dated 30™ October, 2019 as the plant site falls in Severely Polluted
Area i.e. Durgapur identified by the directions of CPCB dated 26™ April, 2016 and in
compliance of Hon’ble NGT Order dated 19" August, 2019 (Published on 23" August,
2019). The quantification of the measures adopted for the plant w.r.t. the conditions
stipulated in OM has been submitted vide letter dated 02.08.2022 as incorporated at
para 10.4.16 above.

3. Action Plan to decrease PM emissions in the area:

+ Stack emissions from all the stacks will be maintained within 30 mg/Nm? and
accordingly ESP and bag filters will be installed to meet the desired norms.

 Increase in Greenbelt within plant premises from 33% to 40% @2500 trees/ha.

« All material transfer points are connected with Dust Extraction system attached
with Bag filter.

+ Increase in the number of Water sprinkling system for dust suppression. Total
no. of sprinklers after expansion will be 36 Nos.

* Industrial vacuum cleaners (2 nos.) will be used to keep fugitive emission under
control.

* Internal roads of plant premises will be concreted (RCC) and maintained in
good condition.

» The company ensures to dismantle 2 Re-Heating furnaces and go for 100 % hot
charging from SMS. For emergency one RH Furnace would be retained to run
on CBM like clean fuel.

« Internal material convey shall be done through covered conveyor belt.

* Approx. 3,000 Nos. trees would be planted outside the plant premises on the
basis of vacant land available.

4.  Clarification for not obtaining EC for the existing project as incorporated in para 10.4.6
above.
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The Committee deliberated the issues and found in order.

Deliberations by the Committee

10.4.21 The Committee noted the following:

1.

The instant proposal is for expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA)
along with installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW
AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA
Rolling Mill).

The existing units are operating on the basis of Consent to Operate obtained from West
Bengal Pollution Control Board as detailed in para 10.4.6 above. The EAC deliberated
the compliance report of CTO received from the SPCB and found in order.

The plant is in Industrial area, Durgapur. As per Hon’ble NGT order on polluted areas
the plant has Comprehensive Environmental Pollution Index (CEPI) score of 65.56 and
hence comes under Severely Polluted Area. The EAC deliberated the action plan on
mitigation measures on CEPI and found in order.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by
the Project Proponent in desired format along with EIA/EMP reports prepared and
submitted by the Consultant accredited by the QCI/ NABET on behalf of the Project
Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will
be rejected and Environmental Clearance given, if any, will be revoked at the risk and
cost of the project proponent.

The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation
measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that
the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices.

The total project area is 9.38 ha which is under the possession of the company.
Expansion will be done within existing plant premises.

Existing greenbelt is being developed in 33% area i.e. 3.09 ha. Presently, 4700 trees i.e.
~1521 trees/ha have been planted so far. After expansion approx. 40% i.e., 3.75 ha of the
total plant area will be developed under greenbelt & plantation @2500 plants/ha.

After expansion, total water requirement will be 1385 KLPD. The company has applied
to Durgapur Projects Ltd. (DPL) for water enhancement from existing to 1700 KL per
day vide letter dated 30/07/2020.

w4
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Durgapur Protected Forest is at 5.5 km in East Direction from plant site.

Left Bank Main Canal, Damodar River, Barjora Nadi, Kunur Nadi, Panagarh Branch
Canal, Damodar Branch Canal exists within the study area of 10 km from the project
site.. The water bodies shall not be disturbed. Mitigation measures w.r.t. safeguarding the
water bodies shall be implemented.

The Committee has also found that the baseline data and incremental GLC due to the
proposed project within NAAQ standards.

The Committee deliberated on the action plan and budget allocation for green belt
development and noted that as committed by the PP that the green belt development shall
be completed within a year.

The committee deliberated details of carbon foot prints and carbon sequestration study
w.r.t. proposed project and found them to be satisfactory.

The Committee also deliberated on the public hearing issues along with action plan
submitted by the proponent to address the issues raised during the public hearing and
found it satisfactory.

The Committee deliberated upon the certified compliance report of RO, WBPCB and
found it satisfactory.

The EAC also deliberated on the written submissions submitted by the proponent and
found it satisfactory.

The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the
EAC found the proposal in order and recommended for grant of environmental clearance.

The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The project proponent shall obtain
necessary permission as mandated under the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable
from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

Recommendations of the Committee

10.4.22 In view of the foregoing and after detailed deliberations, the committee recommended the
instant expansion proposal for grant of Environment Clearance under the provisions of EIA
Notification, 2006 subject to the stipulation of following specific conditions and general
conditions as per the Ministry’s Office Memorandum No. 22-34/2018-111 dated 9/8/2018 based
on project specific requirements.
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A. Specific Condition:

Vi.

Vii.
Viii.

Xi.
Xii.

Xiil.

The project proponent shall comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management, and
risk mitigation measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable of
capturing more than emitted. The implementation report shall be submitted to the IRO,
MOoEF&CC in this regard.

Performance test shall be conducted on all pollution control systems every year and
report shall be submitted to Regional Office of the MOEF&CC.

Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all conveyors point and on bulk raw material storage area
(at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste
storage areas.

b. Proper covered vehicle shall be used while transport of materials.

c. Wheel Washing mechanism shall be provided in entry and exit gates.

Project proponent shall ensure to close 2 RH furnaces and go for 100 % hot charging.
For emergency one RH would be retained to run on LDO or CBM as available in
Durgapur. Coal shall not be used as fuel in the reheating furnace.

As committed, all conditions of CEPI including 40% green belt development and 1.5
times CER shall be complied with as per the mitigation measures submitted.
Particulate matter emission from stacks shall be less than 30 mg/Nm?.

The total water requirement of 1385 KLD shall be met from Durgapur Projects Ltd.
(DPL). No ground water abstraction is permitted.

The company shall also undertake rain water harvesting measures as per the plan
submitted and reduce water dependence from the outside source.

Left Bank Main Canal, Damodar River, Barjora Nadi, Kunur Nadi, Panagarh Branch
Canal, Damodar Branch Canal exists within the study area of 10 km from the project
site. The water bodies shall not be disturbed. A robust and full proof Drainage
Conservation scheme to protect the natural drainage and its flow parameters; along
with Soil conservation scheme and multiple Erosion control measures shall be
implemented.

Air cooled condensers shall be used in the Power plant.

A proper action plan must be implemented to dispose of the electronic waste generated
in the industry.

Three tier Green Belt shall be developed in a time frame of one year with native
species all along the periphery of the project site of adequate width and tree density
shall not be less than 2500 per ha. Survival rate of green belt developed shall be
monitored on periodic basis to ensure that damaged plants are replaced with new plants
in the subsequent years. Plantation in gaps in the green belt shall be done by the PP
during the present monsoon period and maintenance of @2500 plants/ha shall be done
in the following years. Additional plantation shall be made in the East Direction from
plant site to minimise the effect on Durgapur Protected Forest. Greenbelt/Plantation
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outside the project premises such as avenue plantation in vacant areas and social
forestry shall also be done through socio economic developmental activities.
Compliance status in this regard, shall be submitted to concerned Regional Office of
the MoEF&CC.

Greening and Paving shall be implemented in the plant area to arrest soil erosion and
dust pollution from exposed soil surface.

The project proponent shall monitor the coal dust exposure concentrations at coal
handling areas, ball mills, furnace charging areas through personal/area monitoring;
and to be compared and it should be within 2 mg/m3, respirable dust fraction
containing less than 5% quartz as per Indian Factories Act, 1948.

The proposed project shall be designed as "Zero Liquid Discharge” Plant. There shall
be no discharge of effluent from the plant. Domestic waste water will be treated in STP
and treated water shall be re-used for greenbelt development and plantation and dust
suppression.

CEMS shall be provided on all process stacks and the signal shall be received in plant
control room for central control of APCDs installed in the plant.

All internal road and connecting road from project site to main highway shall be
developed and maintained with suitable Million Axle Standard (MSA) as per the
traffic load due to existing and proposed project.

Internal roads of plant premises shall be concreted and maintained in good condition.
Industrial vacuum cleaners shall be used regularly to clean roads to reduce fugitive
emissions.

All stockyards shall be having impervious flooring and shall be equipped with water
spray system for dust suppression. Stock yards shall also have garland drains to trap
the run off material.

All the commitments made to the public during the Public Hearing/Public Consultation
shall be satisfactorily implemented. The action plan based on the social impact
assessment study of the project as per the EMP in accordance to the Ministry’s OM
dated 30.09.2020 shall be strictly implemented and progress shall be submitted to the
Regional Office of MOEF&CC.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published
by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard
is available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are
hereby requested to sensitize and create awareness among people working within the
Project area as well as its surrounding area on the ban of SUP in order to ensure the
compliance of Notification published by this Ministry on 12/08/2021. A report, along
with photographs, on the measures taken shall also be included in the six monthly
compliance report being submitted by the project proponents.

The project proponent shall adopt the Clean Air practices like mechanical collectors,
wet scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion
systems (thermal oxidizers), condensers, absorbers, adsorbers, and biological
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degradation. Controlling emissions related to transportation shall include emission
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional
truck mounted Fog/Mist water cannons shall be procured and operated regularly inside
the project premises and also in the surrounding villages to arrest suspended dust in the
atmosphere.

General conditions:

Statutory compliance:

The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time. It
does not tantamount/ construe to approvals/ consent/ permissions etc., required to be
obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate
legislations, etc., as may be applicable to the project.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277
(E) dated 31 March 2012 (Integrated iron & Steel); G.S.R 414 (E) dated 30" May 2008
(Sponge Iron) as amended from time to time; S.0. 3305 (E) dated 7" December 2015
(Thermal Power Plants) as amended from time to time and connected to SPCB and CPCB
online servers and calibrate these system from time to time according to equipment
supplier specification through labs recognized under Environment (Protection) Act, 1986
or NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through laboratories recognized under Environment (Protection) Act, 1986
or NABL accredited laboratories.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines
collected in the pollution control devices and vacuum cleaning devices in the process after
briquetting/ agglomeration.

The project proponent shall ensure covered transportation and conveying of ore, coal and
other raw material to prevent spillage and dust generation.

The project proponent shall provide primary and secondary fume extraction system at all
melting furnaces.

Design the ventilation system for adequate air changes as per prevailing norms for all
tunnels, motor houses, Oil Cellars.

Water quality monitoring and preservation

136
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The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277
(E) dated 31% March 2012 (Integrated iron & Steel); G.S.R 414 (E) dated 30" May 2008
(Sponge Iron) as amended from time to time; S.0. 3305 (E) dated 7" December 2015
(Thermal Power Plants) as amended from time to time and connected to SPCB and CPCB
online servers and calibrate these system from time to time according to equipment
supplier specification through labs recognized under Environment (Protection) Act, 1986
or NABL accredited laboratories..

The project proponent shall monitor regularly ground water quality at least twice a year
(pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognised under Environment (Protection) Act, 1986 and
NABL accredited laboratories.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet
the prescribed standards.

The project proponent shall provide the ETP for effluents of rolling mills to meet the
standards prescribed in G.S.R 277 (E) 31% March 2012 (applicable to IF/EAF) as amended
from time to time.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-off
in the event of heavy rains and to check the water pollution due to surface run off.

Tyre washing facilities shall be provided at the entrance/exit of the plant gates.

Noise monitoring and prevention

Noise quality shall be monitored as per the prescribed Noise Pollution (Regulation and
Control) Rules, 2000 and report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

Energy Conservation measures
Energy conservation measures may be adopted such as adoption of solar energy and
provision of LED lights etc., to minimize the energy consumption.

Waste management
Used refractories shall be recycled.
Kitchen waste shall be composted or converted to biogas for further use.

Green Belt

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration including
plantation.

Project proponent shall submit a study report on Decarbonisation program, which would
essentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon
sequestration activities and carbon capture, use and storage and offsetting strategies.
Further, the report shall also contain time bound action plan to reduce its carbon intensity
of its operations and supply chains, energy transition pathway from fossil fuels to
Renewable energy etc. All these activities/ assessments should be measurable and monitor
able with defined time frames.

1€
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Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-1A.111 dated 30/09/2020. As part of Corporate Environment
Responsibility (CER) activity, company shall adopt nearby villages based on the socio-
economic survey and undertake community developmental activities in consultation with
the village Panchayat and the District Administration as committed.

The company shall have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation
/ violation of the environmental / forest / wildlife norms / conditions and / or shareholders /
stake holders. The copy of the board resolution in this regard shall be submitted to the
MOEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days and in addition this shall also be
displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of
receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the

1R
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projects and display the same at a convenient location for disclosure to the public and put
on the website of the company.

v. The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

vi. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website of
the company.

vii.  The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.

viii.  The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

iXx. The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in the
company web site for the information to public/public domain. The PP shall also put the
information on the left over funds allocated to EMP and PH as committed in the earlier
ECs and shall be carried out and spent in next three years, in the company web site for the
information to public/public domain.

X. No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

xi.  Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

xii. ~ The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

xiii.  The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

xiv.  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information/monitoring reports.

Xv. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

*k%k
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=%

Government of India
‘%v‘u_ Ministry of Environment, Forest and Climate Change
= (Impact Assessment Division)

The Director
SPS STEELS ROLLING MILLS LIMITED

Diamond Prestige, 41A, A.J.C. Bose Road, 7th Floor, 701,
Kolkata,,Kolkata,West Bengal-700017

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/WB/IND/254615/2003 dated 06:Jul 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22A008WB110390

2.  File No. J-11011/156/2020-1A.11 (1)

3. Project Type Expansion

4. Category A

5.  Project/Activity including 3(a) Metallurgical-industries (ferrous &
Schedule No. non ferrous)
Name of Project Expansion-of Steel Melting Shop

(2,08,000 t0"3,50,000 TPA) along with
installation of Captive Power Plant of 10
MW (5 MW WHRB & 5 MW AFBC) within
existing Steel Plant (66,000 TPA Sponge

Iron Plant & 4
7. Name of Company/Organization = SPS STEELS ROLLING MILLS LIMITED
8. Location of Project West Bengal
9. TOR Date 24 Aug 2020

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environment Single-Window Hub)
()]

(e-signed)

Dr.R. B. Lal

Date: 01/09/2022 Scientist E
IA - (Industrial Projects - 1 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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F. No. 1A - J-11011/156/2020-1A.11(1)
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division — Industry I sector)
X =
Indira Paryavaran Bhawan
Vayu Wing, 3" Floor,
Jor Bagh Road, Aliganj,
New Delhi — 110003

Dated: 1% September, 2022
To,
M/s SPS Steels Rolling Mills Limited
Diamond Prestige, 41A, A.J.C. Bose Road, 7th Floor, 701,
Kolkata, Mambalam Guindy, Kolkata, West Bengal-700017
Email: spsmoef@shakambharigroup.in

Project: Expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA) along with installation of
Captive Power Plant of 10 MW (5 MW WHRB & 5 MW AFBC) within existing Steel
Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA Rolling Mill), located at Dr.
Zakir Hussain Avenue, G.T. Road (Indo American More), Durgapur, Tehsil Faridpur
Durgapur, District Paschim Bardhaman, West Bengal — Grant of Environmental
Clearance.
Sir,
This refers to your proposal no. IA/MWB/IND/254615/2003 dated 6th July, 2022 received
through PARIVESH Portal for grant of Environmental Clearance (EC) for the project mentioned
above.

2. As per the provisions of the Environment Impact Assessment (EIA) Notification, 2006, the
above-mentioned project/activity is listed at schedule no. 3(a) Metallurgical Industries (ferrous &
non-ferrous), and 1(d) Thermal Power Plants under Category “A” of the schedule of the EIA
Notification, 2006 and appraised at Central Level.

3. The above-mentioned proposal has been considered in 10" meeting of Expert Appraisal
Committee (Industry-1 Sector) held on 1-3 August , 2022. The minutes of the meeting and all the
project documents are available on PARIVESH portal which can be accessed at https://parivesh.nic.in.

4. The details of the proposal are as per the EIA/EMP report submitted by the proponent. The
salient features of the proposal as presented during the above-mentioned meetings of EAC (Industry 1
Sector) are as under: -

S. Particulars Details
No.
a. Terms of Reference
for undertaking EIA | 24.08.2020
study
b. Period of baseline data
collection 01.10.2020-31.12.2020
C. Date of Public
Consultation 05.10.2021
d. Action plan to address | An amount of Rs. 1.50 Crores has been earmarked for
the PH issues implementation of the commitments made during Public Hearing.
Detail of activities proposed attached as Annexure 1.

/
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S. Particulars Details
No.
e. Location of the project | Dr. Zakir Hussain Avenue, G.T. Road (Indo American More),
Durgapur, Tehsil Faridpur Durgapur, District Paschim
Bardhaman, West Bengal
f. Latitude and || Point Latitude Longitude
Longitude of the A. 23° 30'55.03"N 87°19'54.98"E
project site B. | 23°3051.16'N | 87°19%57.96"E
C. 23° 30'45.50"N 87° 19'54.08"E
D. 23° 30'45.00"N 87°19'51.20"E
E. 23° 30'47.44"N 87°19'44.38"E
F. 23° 30'56.08"N 87°19'42.29"E
G. 23° 31'0.91"N 87°19'44.14"E
g. Total land 9.38 hectares. Plant in industrial area.
h. Land acquisition | Total land is under the possession of the company. Expansion will
details as per | be done within existing plant premises.
MoEF&CC O.M.
dated 7/10/2014
I Existence of habitation | Plant Site: No habitation exists within the plant site and R&R is not
& involvement of | applicable.
R&R, if any Study Area: Project located in industrial area of Durgapur city. There
are approx. 100 wards & villages in 10 km radius study area.
J. Elevation  of  the | 86 mto 91 m above mean sea level.
project site
K. Involvement of Forest | No Forest Land is involved in the plant site.
land if any.
I Water body exists | Project Site: No water body exists within the project site.
within the project site
as well as study area Study area: Following water bodies falls within 10 km radius:
Water body Distance (km) | Direction
Left Bank Main Canal 2.5km SSW
Damodar River 4.0 km SSW
Barjora Nadi 6.5 km SW
Kunur Nadi 7.0 km NE
Panagarh Branch Canal 8.0 km ESE
Damodar Branch Canal 8.0 km ESE
m. Existence of ESZ /| Nil.
ESA / national park /
wildlife Sanctuary /| No Reserve Forest exists within 10 km radius of the plant site.
biosphere Reserve /| Durgapur Protected Forest is at 5.5 km in East Direction from
tiger reserve / elephant | plant site.
reserve etc. if any
within the study area
n. Project cost Proposed — INR Rs 150 Crores
0. EMP cost Type Capital Recurring
(Rs. in Crores) (Rs. in Crores)
Proposed 22 1.5
p. Employment 500 persons

EC Identification No. - EC22A008WB110390

File No. - J-11011/156/2020-1A.11 (1)
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S. Particulars Details
No.
g. Water and  Power | (proposed )Water —1385 KLD , Power —17.5 MW
requirement

Unit confiquration and capacity:

Name of Existing Production Proposed Additional Total Remarks
the Units Capacity as per CTO Production (Existing +
with Installed | Production (inton) | Capacity | Production | Proposed)
Products | Capacity | Annually | Monthly (TPA) Production
Sponge | 2x40 TPD No change in
Iron Plant | + 1x100 6_?_’;)20 5500 Zngf 0 66,000 TPA | production
(DRI) TPD capacity.
* As per the recommendation of EAC the company will phase out existing 2x40 TPD DRI kilns
and will install 1x100 TPD DRI kiln. The total capacity of Sponge Iron Plant will remain
unchanged.
SMS 2x15Ton | 1,08,000 9000 5x20 Ton 2,42,000 3,50,000 Expansion to
(M.S. IF with with 2 TPA TPA meet Rolling
Billets) caster™ casters mill
and one requirement
LRF through  hot
charging
bypassing
existing
reheating
furnace
* Existing 2x15 Ton IF with Caster will be dismantled after proposed expansion
Rolling | 300 | 4,56,000 38000 No change 456,000 No change
Mill TPD TPA
(Long Il | 1000
Products) TPD
Reheating | | 18 - - To be dismantled after - To be
Furnace# TPH expansion dismantled
I 18 - - To be dismantled after - To be
TPH expansion dismantled
I | 18 - - No Change 1x18 TPH No change
TPH
Note: #Both Rolling Mills will be hot charged after expansion. Two reheating shall be
dismantled after expansion and only one Reheating will be kept as back up to feed Cold billets.
Captive NIL 10 MW 10 MW New
Power (5 MW WHRB + 5 MW (5 MW Installation for
Plant AFBC) WHRB + backward
(Power) 5 MW integration
AFBC)

5. The EAC, in its meeting held during 1- 3 August, 2022, inter-alia, deliberated the following:

EC Identification No. - EC22A008WB110390
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The instant proposal is for expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA)
along with installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW
AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA
Rolling Mill).

The existing units are operating on the basis of Consent to Operate obtained from West
Bengal Pollution Control Board as detailed in para 10.4.6 above. The EAC deliberated
the compliance report of CTO received from the SPCB and found in order.

The plant is in Industrial area, Durgapur. As per Hon’ble NGT order on polluted areas
the plant has Comprehensive Environmental Pollution Index (CEPI) score of 65.56 and
hence comes under Severely Polluted Area. The EAC deliberated the action plan on
mitigation measures on CEPI and found in order.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by
the Project Proponent in desired format along with EIA/EMP reports prepared and
submitted by the Consultant accredited by the QCI/ NABET on behalf of the Project
Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will
be rejected and Environmental Clearance given, if any, will be revoked at the risk and
cost of the project proponent.

The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation
measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that
the storage of toxic/explosive raw materials/products shall be undertaken with utmost
precautions and following the safety norms and best practices.

The total project area is 9.38 ha which is under the possession of the company.
Expansion will be done within existing plant premises.

Existing greenbelt is being developed in 33% area i.e. 3.09 ha. Presently, 4700 trees i.e.
~1521 trees/ha have been planted so far. After expansion approx. 40% i.e., 3.75 ha of the
total plant area will be developed under greenbelt & plantation @2500 plants/ha.

After expansion, total water requirement will be 1385 KLPD. The company has applied
to Durgapur Projects Ltd. (DPL) for water enhancement from existing to 1700 KL per
day vide letter dated 30/07/2020.

Durgapur Protected Forest is at 5.5 km in East Direction from plant site.

Left Bank Main Canal, Damodar River, Barjora Nadi, Kunur Nadi, Panagarh Branch
Canal, Damodar Branch Canal exists within the study area of 10 km from the project site.
The water bodies shall not be disturbed. Mitigation measures w.r.t. safeguarding the
water bodies shall be implemented.

/

L
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xii.  The Committee has also found that the baseline data and incremental GLC due to the
proposed project within NAAQ standards.

xiii. ~ The Committee deliberated on the action plan and budget allocation for green belt
development and noted that as committed by the PP that the green belt development shall
be completed within a year.

xiv.  The committee deliberated details of carbon foot prints and carbon sequestration study
w.r.t. proposed project and found them to be satisfactory.

xv.  The Committee also deliberated on the public hearing issues along with action plan
submitted by the proponent to address the issues raised during the public hearing and
found it satisfactory.

xvi.  The Committee deliberated upon the certified compliance report of RO, WBPCB and
found it satisfactory.

xvii.  The EAC also deliberated on the written submissions submitted by the proponent and
found it satisfactory.

xviii.  The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and
accordingly made the recommendations to the proposal. The Experts Members of the
EAC found the proposal in order and recommended for grant of environmental clearance.

xix.  The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The project proponent shall obtain
necessary permission as mandated under the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable
from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

6. The EAC, in its 10™ meeting of Expert Appraisal Committee (Industry-1 Sector) held on 1-3
August, 2022, based on information & clarifications provided by the project proponent and after
detailed deliberations recommended the proposal for grant of Environment Clearance subject to
stipulation of specific and general conditions as detailed in the points below.

7. The MoOEF&CC has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the
recommendations of the Expert Appraisal Committee (Industry-1 Sector) hereby decided to grant
Environment Clearance for instant proposal of M/s SPS Steels Rolling Mills Limited under the
provisions of EIA Notification, 2006 subject to the following specific conditions and general
conditions:

A. Specific Conditions

i.  The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations

/
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made in the EIA/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of capturing
more than emitted. The implementation report shall be submitted to the IRO, MOEF&CC in
this regard.

Performance test shall be conducted on all pollution control systems every year and report
shall be submitted to Regional Office of the MoOEF&CC.

Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all conveyors point and on bulk raw material storage area (at
the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage
areas.

b. Proper covered vehicle shall be used while transport of materials.
c. Wheel Washing mechanism shall be provided in entry and exit gates.

Project proponent shall ensure to close 2 RH furnaces and go for 100 % hot charging. For
emergency one RH would be retained to run on LDO or CBM as available in Durgapur.
Coal shall not be used as fuel in the reheating furnace.

As committed, all conditions of CEPI including 40% green belt development and 1.5 times
CER shall be complied with as per the mitigation measures submitted.

Particulate matter emission from stacks shall be less than 30 mg/Nm?®.

The total water requirement of 1385 KLD shall be met from Durgapur Projects Ltd. (DPL).
No ground water abstraction is permitted.

The company shall also undertake rain water harvesting measures as per the plan submitted
and reduce water dependence from the outside source.

Left Bank Main Canal, Damodar River, Barjora Nadi, Kunur Nadi, Panagarh Branch
Canal, Damodar Branch Canal exists within the study area of 10 km from the project site.
The water bodies shall not be disturbed. A robust and full proof Drainage Conservation
scheme to protect the natural drainage and its flow parameters; along with Soil
conservation scheme and multiple Erosion control measures shall be implemented.

Air cooled condensers shall be used in the Power plant.

A proper action plan must be implemented to dispose of the electronic waste generated in
the industry.

Three tier Green Belt shall be developed in a time frame of one year with native species all
along the periphery of the project site of adequate width and tree density shall not be less
than 2500 per ha. Survival rate of green belt developed shall be monitored on periodic basis
to ensure that damaged plants are replaced with new plants in the subsequent years.
Plantation in gaps in the green belt shall be done by the PP during the present monsoon
period and maintenance of @2500 plants/ha shall be done in the following years.
Additional plantation shall be made in the East Direction from plant site to minimise the
effect on Durgapur Protected Forest. Greenbelt/Plantation outside the project premises such
as avenue plantation in vacant areas and social forestry shall also be done through socio
economic developmental activities. Compliance status in this regard, shall be submitted to
concerned Regional Office of the MOEF&CC.

Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust
pollution from exposed soil surface.

/
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xv.  The project proponent shall monitor the coal dust exposure concentrations at coal handling
areas, ball mills, furnace charging areas through personal/area monitoring; and to be
compared and it should be within 2 mg/m?, respirable dust fraction containing less than 5%
quartz as per Indian Factories Act, 1948.

xvi.  The proposed project shall be designed as "Zero Liquid Discharge" Plant. There shall be no
discharge of effluent from the plant. Domestic waste water will be treated in STP and
treated water shall be re-used for greenbelt development and plantation and dust
suppression.

xvii.  CEMS shall be provided on all process stacks and the signal shall be received in plant
control room for central control of APCDs installed in the plant.

xviii.  All internal road and connecting road from project site to main highway shall be developed
and maintained with suitable Million Axle Standard (MSA) as per the traffic load due to
existing and proposed project.

xiX.  Internal roads of plant premises shall be concreted and maintained in good condition.
Industrial vacuum cleaners shall be used regularly to clean roads to reduce fugitive
emissions.

xx.  All stockyards shall be having impervious flooring and shall be equipped with water spray
system for dust suppression. Stock yards shall also have garland drains to trap the run off
material.

xxi.  All the commitments made to the public during the Public Hearing/Public Consultation
shall be satisfactorily implemented. The action plan based on the social impact assessment
study of the project as per the EMP in accordance to the Ministry’s OM dated 30.09.2020
shall be strictly implemented and progress shall be submitted to the Regional Office of
MoEF&CC.

xxii.  The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published by
Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is
available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are
hereby requested to sensitize and create awareness among people working within the
Project area as well as its surrounding area on the ban of SUP in order to ensure the
compliance of Notification published by this Ministry on 12/08/2021. A report, along with
photographs, on the measures taken shall also be included in the six monthly compliance
report being submitted by the project proponents.

xxiii.  The project proponent shall adopt the Clean Air practices like mechanical collectors, wet
scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems
(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.
Controlling emissions related to transportation shall include emission controls on vehicles
as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also
in the surrounding villages to arrest suspended dust in the atmosphere.

B. General conditions:

I. Statutory compliance:
I.  The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions
of the EIA Notification, 2006 and its amendments issued from time to time. It does not

/
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tantamount/ construe to approvals/ consent/ permissions etc., required to be obtained or
standards/conditions to be followed under any other Acts/Rules/Subordinate legislations, etc.,
as may be applicable to the project.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 31%
March 2012 (Integrated iron & Steel); G.S.R 414 (E) dated 30™ May 2008 (Sponge Iron) as
amended from time to time; S.0. 3305 (E) dated 7" December 2015 (Thermal Power Plants) as
amended from time to time and connected to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least once in
every quarter through laboratories recognized under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating
points including fugitive dust from all vulnerable sources, so as to comply prescribed stack
emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning facilities
for better maintenance of bags.

Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines collected
in the pollution control devices and vacuum cleaning devices in the process after briquetting/
agglomeration.

The project proponent shall ensure covered transportation and conveying of ore, coal and other
raw material to prevent spillage and dust generation.

The project proponent shall provide primary and secondary fume extraction system at all
melting furnaces.

Design the ventilation system for adequate air changes as per prevailing norms for all tunnels,
motor houses, Oil Cellars.

Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 31%
March 2012 (Integrated iron & Steel); G.S.R 414 (E) dated 30™ May 2008 (Sponge Iron) as
amended from time to time; S.0. 3305 (E) dated 7" December 2015 (Thermal Power Plants) as
amended from time to time and connected to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories..

The project proponent shall monitor regularly ground water quality at least twice a year (pre-
and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant and
adjacent areas through labs recognised under Environment (Protection) Act, 1986 and NABL
accredited laboratories.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the
prescribed standards.

/
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The project proponent shall provide the ETP for effluents of rolling mills to meet the standards
prescribed in G.S.R 277 (E) 31° March 2012 (applicable to IF/EAF) as amended from time to
time.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in
the event of heavy rains and to check the water pollution due to surface run off.

Tyre washing facilities shall be provided at the entrance/exit of the plant gates.

Noise monitoring and prevention

Noise quality shall be monitored as per the prescribed Noise Pollution (Regulation and
Control) Rules, 2000 and report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

Energy Conservation measures
Energy conservation measures may be adopted such as adoption of solar energy and provision
of LED lights etc., to minimize the energy consumption.

Waste management
Used refractories shall be recycled.
Kitchen waste shall be composted or converted to biogas for further use.

Green Belt

The project proponent shall prepare GHG emissions inventory for the plant and shall submit
the programme for reduction of the same including carbon sequestration including plantation.
Project proponent shall submit a study report on Decarbonisation program, which would
essentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon
sequestration activities and carbon capture, use and storage and offsetting strategies. Further,
the report shall also contain time bound action plan to reduce its carbon intensity of its
operations and supply chains, energy transition pathway from fossil fuels to Renewable energy
etc. All these activities/ assessments should be measurable and monitor able with defined time
frames.

Public hearing and Human health issues

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA)
and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work in high
temperature work zone and provide Personal Protection Equipment (PPE) as per the norms of
Factory Act.

Occupational health surveillance of the workers shall be done on a regular basis and records
maintained.

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F.No. 22-65/2017-1A.111 dated 30/09/2020. As part of Corporate Environment Responsibility
(CER) activity, company shall adopt nearby villages based on the socio-economic survey and
undertake community developmental activities in consultation with the village Panchayat and
the District Administration as committed.

/
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The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the MOEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

Miscellaneous

The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safeguards at their cost by prominently
advertising it at least in two local newspapers of the District or State, of which one shall be in
the vernacular language within seven days and in addition this shall also be displayed in the
project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same
on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location for disclosure to the public and put on
the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the
EIA/JEMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

The PP shall put all the environment related expenditure, expenditure related to Action Plan on
the PH issues, and other commitments made in the EIA/EMP Report etc. in the company web
site for the information to public/public domain. The PP shall also put the information on the
left over funds allocated to EMP and PH as committed in the earlier ECs and shall be carried

/
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out and spent in next three years, in the company web site for the information to public/public
domain.

X.  No further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate Change (MoEF&CC).

xi.  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

8. The Ministry reserves the right to stipulate additional conditions, if found necessary at
subsequent stages and the project proponent shall implement all the said conditions in a time bound
manner. The Ministry may revoke or suspend the environmental clearance, if implementation of any
of the above conditions is not found satisfactory.

9. Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract action under
the provisions of the Environment (Protection) Act, 1986.

10.  Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

11.  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / High

Courts and any other Court of Law relating to the subject matter.

(Dr.R. B. Lal)

Scientist ‘E’/Additional Director
Tel: 011-20819346
Email-rb.lal@nic.in

12.  This issues with approval of the competent authority.

Encl. as above at Annexure —I

Copy to: -

1. Secretary, Department of Environment, Government of West Bengal, Secretariat Kolkata.

2. Secretary, Department of Forests, Government of West Bengal, Kolkata.

3. The Director General of Forest, Ministry of Environment, Forest and Climate Change, New
Delhi

4. Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional
Office, IB — 198, Sector-111, Salt Lake City, Kolkata - 700106.

5. Chairman, Central Pollution Control Board, CBD-Cum-Office Complex, East Arjun Nagar,

New Delhi-110 032.
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6. Chairman, West Bengal State Pollution Control Board, Paribesh Bhawan, 10A- Block LA,
Sector —I11, Salt Lake City, Kolkata — 700 098.
7. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man
Singh Road Area, New Delhi, Delhi 110001
8. District Collector, Paschim Bardhaman, District, West Bengal.

©

Guard File/Monitoring File/Website/Record File/Parivesh Portal.

4

(Dr.R. B. Lal)

Scientist ‘E’/Additional Director
Tel: 011-20819346
Email-rb.lal@nic.in

/

EC Identification No. - EC22A008WB110390 File No. - J-11011/156/2020-IA.11 (I) Date of Issue EC - 01/09/2022 Page 13 of 14



250

Action plan as per MOEF&CC O.M. dated 30/09/2020

Annexure — 1

S.| Concerns Physical activity to be done Unit of Measurement Cost
No.| raised during 01" Year | 02" Year | 03™Year | (in
the Public Lakh)
Hearing
1. Education Provide Interactive smart class 01 01 01 23
equipment /gadgets like laptops, (Village (Village (Village
projectors, Interactive White Boards |Bidhannagar)| Kalipur) Kadamtala)
and study materials etc. to students
2. Health Distribution of wheelchairs to |01 Nos. each | 01 Nos. each | 01 Nos. each | 25
Divyangs, oxygen cylinders & (Village (Village (Village
provide medical equipment in |Bidhannagar)| Kadamtala) | Faridpur)
hospitals and health centre
3. Skill Establishment of Skill Development 1 No. 15
Development | centre for Youth (Village Bidhannagar or nearby other
suitable place)
4, Road Development/maintenance of pucca 1 No. 1 No. 1 No. 30
development | roads (Village (Village | (Village Piari
and its Sagarbhanga)| Pabali) More)
maintenance
5. | Infrastructure | Development of Community Hall 1 No. - - 07
Development (Village
Sagarbhanga)
Construction of Rain  Water 1 No. 1 No. 1 No. 15
Harvesting system &Pond for (Village (Village (Village
natural recharge Pabali) Kadamtala) |Karangapara)
Installation of Solar Lights along 20 20 20 25
roads (Village Piari|  (Village (Village
More) Khayrasol) Pabali)
20 20
(Village (Village
Sagarbhanga)| Faridpur)
6. Plantation Distribution/Plantation of saplings 1000 500 Nos. 500 Nos. 10
in the village Govt. offices and (Village |(Village Piari| (Village
schools Bidhannagar) More) Kadamtala)
500 500 Nos.
(Village (Village
Faridpur) [Sagarbhanga)
Total 150
lakhs
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